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BOMBAY ACT No. LXXIX OF 1948.1
[ THE BomMBAY SHOPS AND ESTABLISHMENTS AcCT; 19481

{ 17th January 1949]
Amended by Bom.17 of 1949.
Amended by Bom. 353 of 1949.
Amended by Bom.59 of 1949
*  Amended by Bom. 8 of 1950.
Adapted and modified by the Adgptation of Laws Order , 1950.
Amended by Bom 9 of 1951,
Amended by Bom. 28 of 1952.
l‘ Amended by Bom. 58 of 1954.
g Adapted and modified by the Bombay Adaptation of Laws (State and Concurrent
Subjects) Order, 1956.
Adapted and modified by the Maharashtra Adaptation of Laws (State and Con-
current Subjects Order, 1960.
Amended by Mah. 26 of 1961.
Amecnded by Mah. 64 of 1977 (1-5-1978)*
Amended by Mah. 35 of 1986 (16-10-1986)*

An Act to consolidaie and amend the law relating to the regulation of condtions of
work amd employment in shops, commercial establishments, residential hotels,
restanrants, eating houses, theatres, other places of public amusement or entertain-
ment and other establishments,

WHEREAS it is expedient to consolidate and amend the law relating to the
regulation of conditions of work and employment in shops, commercial establish-
ments, residential hotels, restaurants, eating houses, theateres, othe places of public
amusement or entertainment and other establishments and for certain other purposes
hereinafter specified; It is hereby enacted as follows:—

CHAPTER I
PRELIMINARY

1. (/) This Act may be called the Bombay Shops and Establishments Act, 1948, Short title,

() It extends to the whole of the State of Maharashtra ;:g:;tﬁao:f
(3) It shall in the first instance come into force in the local areas specified in
Schedule I :

Mah, *[Provided that, on the commencement of the Bombay Shops and Establish-
XXV ments (Extension and Amendment) Act, 1960, all the provisions of this Act shal
‘ o of also come into foree in each of the arcas in which the Central Provinces and Berar

c PG‘I&.- Shops and Establishmentgs Act, "1947, or the Hyderabad Shops and Establishments
Berar Act, 1951 was in force immediately before such commencement.]

x;ﬁ (4#) The State] Government shall by notification published in the Official
of Gazette direct that all or any of the provisions of this Act shall come into force
1947. in such other local areas having a population of twenty-five thousand and more

xyofas may be specified in the notification,

1951, — = .
. 'For Statement of Objects and Reasons, see Bombay Government Gazerte, 1948, Part V, Page 499,

“Sub-section (2) was substituted by Mah, 26 of 1961, 5. 3(a).

*The Provizo was added, ibid., 5. 3(b).

*This word was substituted for the word “Provincial” by the Adaptation of Laws Order, 1950,
+This Act was extended to the rest of the State of Maharashtra by Mah. 26 of 1961, 3, 2.

*This indicates the date of commencement of Act.
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(5) The [State] Government may also by a like notification direct that all or
any of the provisions of this Act shall come into force in such local areas having
population less than twenty-five thousand as may be specified in the notification.

Definitions.

" to be an establishment for the purposcs of this Act; ‘1

2. In this Act, unless there is anything repugnant in the subject or context,—

(7} “ Apprentice” means a person who is emloyed, whether on payment of
wages or not, for the purpose of being trained in any trade, craft or employment
in any establishment;

%[ (2) “ Child * means a person who has not completed his fifteenth year of
age: but does not include a person who has, before the date of commencement
of the Bombay Shops and Establishments (Amendment) Act, , 1977, completed nah.
his twelfth year of age even though he has not completed his fifteenth year of LX1v
age, if he is on the day immediately preceding the said date an employee in any of ‘_1
establishment to which this Act applies;] 1977,

3 (3) ¢ Closed * means not open for the service of any customer, or for ahy
business, of the establishment, or for work, by or with the help of any employee,
of or connected with the establishment:] _

{4) * Commercial establishment *” means an establishment which carries on,
any business, tradc or profession or any work in connection with, or incidental
or ancillary to, any business, trade or profesion *and includes an establishment of
any legal practitioner, medical practitioner, architect, engineer, accountant, tax K
consultant or any other technical or professional consultant and also includes)

a society registered under the Socicties Registration®Act, 1860, and a charitable or
other trust, whether registered or not, which carrics on °[ whether for purposes of 4f
gain or nof,] any business, trade or profession or work in connection with or 1860,
incidental or ancillary thereto but does not include a factory, shop, residential
hotel, rcstaurant, eating house, theatre or other place of public amusement or
cntertainment;

(5) *“ Day * means the period of twenty-four hours beginning at midnight :
Provided that, in the case of an employee whose hours of work cxtend beyond
midnight, day means the period of twenty-four hours beginning when such
employment commences irrespective of midninght;

8f (6) “ Empioyce ¥ means a person wholly or principally employed, whether
directly or through any agency, and whether for wages or other consideration,
in or in connection with any cstablishment; and includes an apprentice, but does
not include a member of the employer’s family ;]

( 7 ) “Employer ” means a person owning or having ultimate control over the
affairs of an establishment;

(8) ¢ Establishment ” means a shop, comunercial establishment, residential L

hotel, restaurant, cating house, theatre, or other place of public amusement
or entertainment to which this Act applies and includes such other establishment :
as the 3] State] Government may, by notification in the Official Gazette, declare .

_ (9 “ Factory ” means any prenises which is a factory within the meaning of
‘[ clause () of section 2 of the Factories Act, 1948, or which is deemed to be X1

a factory under section 85 of the said Act]; of
1948,

1This word was substituted for the word “Provincial” by the Adaptation of Laws Order, 1950,
=Clause (2) was subsituted for the original by Mah. 64 of 1977, s. 2(«).

3Clause (3} was substituted for the original by Mah, 26 of 1961, s. 4(a).

‘These words were substituted for the words “and includes” by Mah. 64 of 1977, 5. 2(h).

*These words were inserted by Bom. 28 of 1952, s. 2(1).

tClause (6) was substituted by Mah. 26 of 1961, s. 4(b).

*This portion was substituted for the original by Bom. 17 of 1949, s. 2.
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(16) * Goods *” includes all materials, commodities and articles ;
(an “ﬂo‘ﬁay " mesns & day on which an establishment shall remain closed
or on which un employee shall be given a holiday under the provisions of this Act ;

(12) *“ Inspector "’ meacs an Inspector appeinted under section 48 ;

(13) “ Leava ™ moans leavé provided for in Chapter VII of this Act;

us - Imal ares”’ means apy ares or combination of areas to which this Act
‘E(J&) l}cmimtlmty" owens & body specified in  Schedule I-A and in-

diAdes any cthar body which the State Guvernment may, by notification in the
Official Gozatte, declare to be a Jocal authority for the purposes of this Act ; ]

{16) “ Manager ” means a person declared to be a manager under section 7 ;

(17) “ Member of the family of an employer ”’ means the husbend, wife, 8on,
Exther, mother, brother or sister of an employer who lives with and is
dependent on such mnpbyer ;
*(18) “ Opened "’ means opened for the service of any customer, or for any
Buwintess of the establishment, or for work, by or with the help of any employee,
of or connected with the establishment ;)

(19) * Pexiod of work ” means the time during which an employee is at the
disposal of the employer ;

(20) “ Prescribed ** means prescribed by rules made under this Act;

(21) “ Prescribed authority '’ means the aathority prescribed under the rules
made undez this Aet ;

{22) “ Rogictor of establichmente’” means a register meaintained for the
registration of establichments under this Act ;

(23) “Registration certiticate ” means a certificate showing the registration
of an establishment ;

(24) “ Residential hotel ” moans any premises used for the reocptlon of guests
and travollers desirous of dwelling or sleeping therein and includes a *(residential
Ohb] *

(£5) * Reataurnnt or eating house "’ means any premises in which is carried on
wholly or principally the business of the supply of meals or refreshments to the
public or a class of the public for consumption on tho premites ;

(26) * Schedule’’ means a Schedule appended to thie Act ;

(27) “ Shop " means any premises where goods are sold, either by reteil or
wholesald or where sorvices are rendered to customers, and includes an office,
o store room, godown, warebouse or work ploce, whether in the same promises or
otherwise, 4fmainly used] in connection with such trade or business but does not
include a factory, a commercial estsblishment, residential hotel, restavrant, eating
housa, theatre or other place of public amusement or entertainment;

(28) “ Spread over ”’ means the period between the commencemont and the
termination of tho work of an employee on any dey;

1 (lauss (15) was substituted by Mah. 26 of 1961, &. 4 (c).
2 Clause (18) wns substituted, ibid., . 4 (d).
% Thees words were substituted for the word ** club * by Bom. 0 of 1851, 5. 3, Beoond Schedule.

4 Thees worda were substituted for the word ** used * by Bom. 28 of 1952, ». 2 {8).
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(29) “ Theatre ” includes any premises intended principally or wholly for
the exhibition of pictures or other optical effects by means of a cinematograp
or-other suitable apparatus or for dramatic performancos or for any other pub:
amisement or entertainment ;

{30) * Wages ¥ means wages as definod in tho Payment of Wages Act, 19363 {gu?‘

(37) “ Weok ™ meens the perind of ‘sevon days beginning at midnight of
Saturday ;

}(32) * Year ” moans a year commencing on the-first day of Januaary ; ]

{33) “ Young person > means & pamon who is not a child and has not completed
his seventeeth yoar, .

3. References to the time of day in this Act are referencos to Indian standard
time which is five and a half hours ahead of Greenwich mean tima.

4, Notwithstanding anything contained in this Act, the provisions of this Act
mentioned in the third cclumn of Schedule IT shall not apply to the establichments,
employees and other persons mentioned ageinst them in the second column of the
said Schedule : '

Provided that the I[State] Government may, by notification published in the
Qffictal Gazette, add to, omit or alter any of the entries of the said Schedule 3[subject
to such conditions, if any, as may be specified in such notification] and on the
publication of ruch notification, the cntries in either column of the said Schedule
shell be deemed to be amended accordingly.

5. (I) Notwithstanding anything contained in this Act, the 2[State] Govern-
ment may, by notification in the Qffictal Gazalte, declare any establishment o class
of establishments fo which, or any person or class of persons to whom, this Act
orany of the provisions thereof does not for the time being apply, to be an
astablishment or class of establichments or 2 person or claes of- persons to which or
whom this Act or any provisions thercof with such modifications or adaptations
ay may in the opinion of the [State] Government be necessary shall apply from
such dste as may be specified in the notification.

(8) Un such declaration under sub-section (I), any such establishment or class of
establishments or such person or class of persons shall be deemed to be an
ostablishment or clasa of establishments to which, or to be an employee or class of
employees to whom, this Act applies and all or any of the provisions of this Act
with such adaptation or modification as may be specified in such declaration, shall
apply to such establishment or class of establishments or * to such employee or
class of emplorees,

6. The *[State] Government may, by notificationin the Official Gazette, suspend
the operation of all or any of the provisions of this Act for. such period and
subject to such corditions as it deems fit on account of any holidays or occasions,

1Clanse {32) was enbstituted by Mah. 26 of 1061, s, ¢ (e). -
¥ This word was substituted for the word ** Provincial * by the Adaptation of Lawa Order, 1850,
' Theet words were insorfed by Bom. 28 of 1952, 6. 8,
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CHAPTER 17.
. « REGISTRATION OF ESTABLISHMENTS.

7. (#) Within the period specified in sub-section (4), the employer of every, prsislrat_iml
castblishment shall send to the Inspector of the local arca concerned a statement, gcﬁ‘;“b"”h'
in a prescribed form, together with such fees as may be prescribed, containing— '

(a) the name of the employer and the manager, if any ;

(£) the postal address of the establishment ;

{¢) the name, if any, of the establishment ;

{d) the category, of the establishment, i.e., whether it is shop ,a commercial
cstablishment, residential hotel, restaurant, eating housc, theatre or other place

of public amusement or entertainment ; and

(e) such other particulars as may be prescribed.

{2) On receipt of the statement and the fees, the Inspector shall, on being satisfied
about the correctness of the statement, register, the establishment in the register of
establishments in such manner as may be prescribed and shall issue, in a prescribed
form, a registration certificate to the employer. The registration certificate shall be
prominently displayed at the establishment.

f(2A4) A registration certificatc granted under sub-section (2), shall be valid
up to the end of the year for which it is granted. An application for the renewal
of a registration certificate shall be submitted not less than fifteen days before the
datc of exipry of the registration certificate or of the renewed registration certificate,
as the case may be, and shall be accompained by such fees, and the renewed regis-
tration certificate shall be in such form, as may be prescribed.

(24 A4) If the application for the renewal of a registration certificate is submitted
after the expiry of the period specified in sub-section (24) but within thirty days
after the date of expiry of the registration certificate or of the renewed registration
certificate, as the case may be, such application shall be accompanied by an additional
fee as latc fee equal to half the fee payable for the rencwal of a registration certificate.]

H(2B) Notwithstanding anything contained in the preceding sub-sections of this
section, any registration certificate granted under sub-section (2) or renewed under
sub-section (24) may, at the option of the cmployer, be granted or renewed for
a period of three years at a time, on payment of the fees for that period, so as to be
vaild up to the end of the third year from and including the year in which it is granted
or rencwed, as the casc may bel]]

(3) In the event of any doubt or differencce of opinion between an employer and
the Inspector as to the catcgory to which an establishment shouid belong, the
Inspector shall refer the matter (o the prescribed authority which shall, after such
inquiry as it thinks proper, decide the category of such establishment and its decision
sha!l be final for the purposes of this Act.

)] Within thirty days from the date mentioned in column 2 below in respect
of an establishment mentioned in column [, the statement together with fees shall
be sent to the Inspector under sub-section (1) :(—

i 2

Establishment. Date from with the period
of 30 days to commence.

(i) Establishments existing in local areas mentioned The date on which this
in Schedule I on the date on which this Act Act comes into force.
comes into force.

(i/) Establishments existing in local areas on the date  The date on which this
on which this section comes into force. scction  comes ‘into

force in the local arcas,

"+ Sub-section (2A) and (2B8) were inserted b? Mah. 26 of 1961, s. 5.
* Sub-section (244) was inserted by Mah. 35 of 1986, 5. 2.
% Sub-scction (28) was substituted for the original by Mah. 64 of 1977, s. 3.
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1 2
Establishments Date from which the period
of 30 days to commcnce.
(iif) New establishments in locai areas mentioned in The datc on which the
Schedule I and other local areas in which this  establishment comimen-
section has come into force. ces its work.

Ghange to be  §, Tt shall be the duty of an employer to notify io the Inspector, in a prescribed
mc”;‘?;(‘i”:g form, Yany changc in any of the particulars contained in the statcment submitted
Tnspector, Under section 7 within such period, after the change has taken place, as the State

Government may prescribe in respect of any establishment or class of establishments].
The Inspector shall, on receiving such notice and the prescribed fees and on being
satisfied about its correctnesss, make the change in the register of establishments
in accordance with such notice and shall amend the registration certificate or
issue a fresh registration certificate, if necessary.

C'°5‘"]$ gr 9. The employcr shall, within ten days on his closing the establishment, notify
m‘;ﬁftt’o'sb; to the Inspector in writing accordignly. The Inspector shall, on receiving the in-
communi- formation and being satisfied about its correctness, remove such establishment

cated to from the register of establishments and cancel ‘the registration certificate :
Tnspector. 2[Provided that if the Inspector does not receive the information but he is other-
wise satisfied that the establishment has been closed, he may remove such establii-

shment from such register and cancel such certificate.]

CHAPTER IIT
SHOPS AND COMMERCIAL ESTABLISHMENTS

Epfninsf 10. () No shop—

‘},h’;p‘;_ (a) dealing wholly in milk, vegetables, fruits, fish, meat, brcad or any other
goods notified by the 3{State] Government shall on any day he opened earlier
than 5a.m. ;

(b) # * * other than those specified in clause (a) of this sub-section, shall
on any day be opened earlier than 7 am.
(2) Subject to the provisions of sub-section (J), the 3[State] Government may
fix later opening hours for different classes of shops or for different areas or for
different periods of the year.

Closing 11, (I) Notwithstanding anything contained in any other cnactment for the
ho:hr;!;f time being in force, no shop-——

(@) ¥ * * other than thosc specified in clause (5) of this sub-section, shall

on any day bc closed later than 8-30 p.m. ;

{b) Sdealing mainly in] pan, bidi, cigarettes, matches and other ancillary articles
shall on any day be closed later than 11 p.m. :

Provided that any customer who was being served or was waiting to be served
at such closing hour in any shop may be served in such shop during the quarter
of an hour immediately following such hour.

(2) Subject to the provisions of sub-scction (/), the 3[Statc] Government may fix

carlier closing hours for difierent classes of shops or for different areas or for different
periods of the year.

This portion was substituted for the portion beginning with the words “any change™ and ending
with the words “taken place” by Bom, 28 of 1952, 5. 4, ’

“This proviso was added, ibid, s. 5.

*This word was substituted for the word “‘Provincial™ by the Adaptation of Laws Order, 1950,

1The words “dealing in goods™ were deleted by Bom, 52 of 1949, s. 2, First Schedule,

*These words were substituted for the words “dealing in” by Mah. 26 of 1961, s. 6.
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12. (f) Mo person shall carry on in or adjacent to a street or a public place the m‘;ﬁ“
sale of any goods before the opening and after the closing hours fixed under PTo ited
sections 10 and 11 for the shops dealing in the same class of goods in the locality it gpening
which such street or public place is sitvate : nndaﬁcr

[ Provided that nothing in this sub-section shall apply tothe sale of newspapers. ] glosing hours of

(2) Any person contravening the provisions of sub-section (7) shall be liable to shops. -
have his goods seized by an Inspector.

?((3) The goods seized under sub-section (2) shall be returned to the person
from whom they were seized on his depositing rupees twenty-five as security for
his appearance in the Court.

(4) If the person fails to make the deposit, the goods seized shall be produced
without delay before a Magistrate whp may give such directions as to thelr tem-
porary custady as he thinks fit.

{5) Where no prosecution is instituted for contravention of the prowsxons of
sub-section (I} within such period as the Magistrate may fix in this behalf, the
Magistrate shall direct their return to the person from whom they were seized.

(6) Subject to the provisions of the preceding sub-gection, the provisions of the
V of Code of Criminal Procedure*, 1898, shall so far as they may be applicable, apply
898. 1o the disposal of the goods seized under this section.}

13. (/) No commercial establishment shall on any day be opened earher thap Opening,
8-30 a.m. and ciosed later than 8:30 p.m. i azd ¢ '°g¥w

(2} Subject to the provisions of sub-section (1), the ﬂ[State] Government may commercial
fix later opening or earlier closing hours for different classes of commerclal establhh-
establishments or for dlﬂ'erent areas or for different periods of the year.

14. (¢) 4Subject to the other provisions] of this Act, no employee shall be required Daily and
or allowed to work in any shop or commercial cstabhshment for more than nine h;’“”d
hours in any day and forty-cight hours in any week. . . Wogfm

() Any employee may be required or allowed to work in a shop or commercial ShOP! and

establishment for apy peripd in excess of the limit fixed under sub—sectnon () Povriniy
if such period does not.exceed ¥[six hours] in any week. ments.

3} On not more than six days in a year which the 3[State] Government may
fix by rules made in this behalf, for purposcs of making of accounts, stock taking
settlements or other prescribed occasions, any employee may be required or allowed
to work in a shop or commercial establishment in excess of the period fixed under -
sub-section (), if such excess period does not exceed twenty-four hours.

[15. The period of work of an employec in a shop or commcrcml establishment Interval
cach days shall be so fixed that no period of continuous work shali exceed five for rost.
hours and that no employee shall be required or allowed to work for more than five
hours before he has had an interval for rest of at least ong hour] |

fProvided that,—

(@) in the casc of cmployees in a commercial establishment engaged in any
manufacturing process, the interval for rest shall be at least half an hour; and

! This proviso was added by Mah. 26 of 1961, 5. 7.

* Sub-sections (3) to (6) were substituted i'or lhc proviso by Bom. 28 of 1952, s. 6.

3 This word was substituted for the word ** Provincial ” by the Adaptation of Laws Order, 1950.

« These words were substituted for the words ** subject to the provisions by Mah. 64 of 1977.
s. 4 (a).

s Sl‘hcse words were substituted for the words ' three hours * ibid., s. 4(d).

* Section 15 was substituted for the original by Bom. 28 of 1952, 5. 7.

* This proviso was added by Mah. 26 of 1961, 5. 8.

* See now Code of Criminal Procedure, 1973 ‘2 of 1974).
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() in the case of any other employees the State Government may, on
an application made in that behalf by the union recognised under any law
for the time being in force where there is such union, or where there is no such
union by a majorily of the employees concerned,) permit the reduction of the
interval for rest of half an hour.]

16. The spread-over of an employee in a sh:op shali not exceed cleven hours in

in shops. any day :

Spread-over

Provided that in cases .where any shop is on any day entirely closed for a con-

tinuous period .of not.Jess than three hours, the spread-over shatl not exceed twelve
hours in that day : . )

Provided also that where an employee works on any day in accordance with the

pravisions of sub-section (2) of stction 14, the spread-over shall not exceed fourteen.

hours in any such day and where he works on any day in accordance with the pro-
visions of sub-section (3) of the said section, the spread-over shall not oxcecd
sixteen hours in any such day. .

17. The spread-over of ‘an employee in a commercial establishment shall not

in commer- ¢xoged eleven hours in any day :

cial establish-
menis.

Holidays in
a week in

shops and

commercial
establish-
ments.

Provided that the 2[State] Government may increase the spread-over period
subject to such conditions as it may impese either geneyally or in' the case
of a particular commercial establishment or a class or classes of commercial
establishments. ' . ‘

18, 3[({) Every .;:hop and commercial establishment shaii remain closed on.one day
of the week. ¢[Except where the day is fixed -under the provisions of sub-section
(/B), the employer shall prepare]a cafendar or list of such closed days at the begin-

ing of the year, notify such calendar of list to ‘the Inspector. and specify it in.

a notice prominently displayed in a conspicuous place in the shop or commercial
establishment : - : - T

s{Provided that, if no change is madé¢ inthe calendar of list of closed days.
for any year, ‘it shall not be necessary to notify again: such calendar or list as -

aforesaid :~ . ' S : \ :

Provided further that, where any shop or tommercial establishment comes after
the berining of any year within the purview of this Act for the first time, the
employer shall also preparc a calendar or list of such closed days for the remain-
ing part of the year, and notify it to the Inspector within a2 month of the date
on which the shop or establishment so comes within the purview of this Act.]

~

(fA) Notwithstanding anything contained in sub-section (Z), {{but except where .

the day is fixed under sub-section (/B)}, a shop or commercial establishment may
remain open on any day notified as closed day under sub-section (J), if—

{a) it remains closed on any other day of the week; and

(b) the employer has notified to the Inspector, his intention to close the shop
ar the commercial establishment, as the casc may be, on the day substitute
under clause (4), at least seven days before the substituted day or the day notified

as closed day under sub-section (!), whichever is earlier.] .

! These words were substituted for thewords ** bythéemployees concerned,” by Mah. 64 of 1964, 5. 5.

t This word was substituted for the word * Provincial ™ by the Adaptation of Laws Order, 1950.

3 Sug—iections (1) and (14) were substituted for the original sub-section (/3 by Bom. 28 of 1952,
s. .

¢ Th;m(e)words were substituted for the words ** The eraployer shall prepare ** by Mah. 26 of 1961,
s. 9(a).

5 These provisos were added, ibid,

* This portion was inserted, ibid., s, 9(b).

L
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Y(fB) A local authority in respect of any area within its jurisdiction and the
State Government in any local area elsewhere, may, by order published in the
prescribed manner, after consultation with representative associations or atherwise
as appear to such authority or the State Government to be most appropriate for
ascertaining the views of the employers and employees affected by the order, fix
the day on which a shop or commercial establishment is to be closed, and any such
order may either fix the same day for all shops or establishments therein, or may
fix—

(a) different days for different classes of shops or establishments, or
(b) different days for different parts of the area or local area, or
' {c) different days for different periods of the year,

and thereupon, every shop or commercial establishment shall, on such day so fixed,

remain closed; but nothing in this sub-section shall apply to a shop or commercial

establishment, the employer of which has notified to the Inspector at the beginning

of the year his intention to close the shop or commercial establishment on a public
XXng holiday within the meaning of the Negotiable Instruments Act, 1881.]

1881 .
(2) It shall not be tawful for an employer to call an employee at, or for an employee

to go to his shop or commercial establishment or any other place for any work in
connection with the business of his shop or commercial establishment on a day on
which such shop or commercial establishment remains closed.

(3) No deduction shall be made fronr the wages of any employee in a shop or
commercial establishment on account of any day on which it has remained closed
under this section. If any employee is employed on a daily wage, he shall none the
less be paid his daily wage for the day on which such shop or commercial establish-
ment remains closed. ¥If any employee is paid a piece rated wage, he shall
none the less be paid his wage for the day on which the shop or commercial
establishment remains closed, at a rate equivalent to the daily average of his wages
for the days on which he has actually worked during the six days preceding such
closed day, exclusive of any earning in respect of overtime:]

Y Provided that nothing in this sub-section shall apply to any person whose total
period of continuous employment is less than six days.].

CHAPTER 1V,
RESIDENTIAL HOTELS, RESTAURANTS AND EATING HOUSES.

19. (/) Notwithstanding anything contained in any other enactment for the opening and
time being in force, no restaurant or eating house shall on any day be opened 1cilc:sing

carlier than 5 a.m. and ¢4closed later than twelve midnight} for service : ours of
restauranis

Provided that an employee in such restaurant or eating house may be required and eating
to commence work not earlier than 4-30 a.m. and shall not be required 3[to work "0Uses-
later than 00-30 a.m.). '

Provided also that any customer who was being served or waiting to be served
at the closing hour of such restaurant or eating house may be served in such
restaurant or eating house during the quarter of an hour immediately following
such hour.

1 Sub-section (/B) was inserted by Mah. 26 of 1961, s. 9(c).

* This porﬁon( wgs added by Bom. 28 of 1952, s. 8(2).

s This proviso was added, #bid., s. 8(3).

¢ These words werc substituted for the words, figures and letters © closed later than 11-00 p.m.”
by Mah, 64 of 1977, s. 6(a). . ) .

s This was substituted for words, figures and letiers ** to work later than 11-30 p.m., " ihid ., s. 6().

{BCIlY- 120
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(2) Subject to the provisions of sub-section (J), the }[Statc} Government may
fix later opening or carlier closing hours for different restaurants or eating houses
or for different areas or for different periods of the year.

(3) Notwithstanding anything contained in this section or any other enactment
for the time being in force, on not more than ten days in a year on festive or spécial
occasions, the ![State] Government may, by notificatjon in the Official Gazette,
fix such opening and closing hours for different restaurants or eating houses or for
different areas, as it thinks proper.

Restaurants 20, Before and after the hours fixed for the opening and closing of shops under
and eating sections 10 and 11, no goods of the kind sold in such shops shall be sold in any

h s . X
i ;‘l’fe;ngg; restaurant or eating house except for consumption on premises.

of the kind
sold in shops
before the
opening and
after the
closin? hours
of shops.
‘[Dailyand  21. (/) *[Subjcct to the other provisions of this Act], no employee shall be required
weekly hours) or gllowed to work in any residential hotel, restaurant or eating house for more than
"ris‘;"&rmi;‘} nine hours in any day 3[, and forty-eight hours in any week].
hotels, (2) On the days which may be notified under sub-section (3) of section 19, any
restaurants employee may be required of allowed to work in a residential hotel, restaurant
and cating or eating house in excess of the period fixed under sub-section {7), if such excess

Ouses- period does not exceed three hours in any day.

Interval  5[22, The period of work of an employee in a residential hotel, restaurant or

for rest. eating house each day shall be so fixed that no period of continuous work shall exceed
five houts and that no employee shall be required or allowed to work for more than
five hours before he has had an interval for rest of at least onc hour:]

8 Provided that, the State Government may, on an application made in that
behalf 7[by the union rccognised under any law for the time being in foree where
here is such union, or where there is no such union by a majority of the employees

concerned,] permit the reduction of the interval for rest to half an hour], .
Spread-over 23, The spread-over of an employce in a residential hotel, restaurant or eating
house shall not exceed 5[twelve hours] :
Provided that the ![State] Government may increase the spread-over period
ubject to such conditions as it may impose on the days that may be notified under

sub—section (3) of section 19.

Holidays in. 24, (1) Every employee in a residential hotel, restaurant or eating house shall
a week. be given at least one day in a week as a holiday : -

Provided that nothing in this sub-section shall apply to an employee whose total
period of employment in any wecek is.less than six days.

(2) It shall not be lawful for an employer to call an employee at, or for'an employee
to go to, his residential hotel, restaurant or eating house or any other place for any
work in connection with the business of his residential hotel, restaurant or eating
house on a day on which such employce has a holiday.

1 This word was substituted for the word ** Provincial ' by the Adaptation of Laws Order, 1950.
* These  words were substituted for the portion beginning with the word “ Except  and cading

with the words and figures * of section 19 by Mah. 64 of 1977, s, 7(a)(i). .

2 These words were inserted, ibid., s. T(a)(H).

* These words were substituted for the words * Daily hours ", ibid., 5. 7(8).

¢ Scotion 22 was substituted for the original by Bom. 28 of 1952, 5. 9.

¢ This proviso was added by Mah. 26 of 1961, s, 10,

;Thse words were substituted for the words ** by the employees concerned ** by Mah. 64 of 1977.

® These words were substituted for the words * fourteen hours v, ibid, 5. 9.

<
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(3) No deduction shall be made from the wages of any employee in a residential
hotel, restaurant or eating house on account of any holiday given to him under
sub-section (I). If an employee is employed on a daily wage, he shall none the less
be paid his daily wage for the holiday.

25. The employer shall furnish every employee in a residential hotel, restaurant Employer
or ¢ating house an identity card which shall be produced by the employee on demand Gg farnish
by an Inspector. Such card shall contain the following and:such other particulars ST3°Y
as may be prescribed, namely :— employee.

{a) the name of the employer; _

(5) the name, if any, and the postal address, of the establishment ;

(c} the name and age of the employee;

(d) the hours of work, the interval for rest and the holiday, of the employee;
Y(e) the signature (with date)} of the employer or mapager.]

CHAPTER V.
THEATRES OR OTHER PLACES OF PUBLIC AMUSEMENT OR ENTERTAINMENT.

26. Notwithstanding anything contained in any other enactment for the time Closing hour
being in force, no theatre or other place of public amusement or entertainment gf gt;&etrm
shall, dn any day, be closed 2[later thag 00-30 am.]. -

places of
public
amusement
ot entertain-
ment,

© 27. After the hour fixed for the closing of shops under section 11, no goods Theatres or
of the kind sold in a shop shall be sold i any theatre or other place of public g;h;fﬂﬂm

. . . lic
amusement or entertainment except for consumption on premises. Amiaserment

or entertain-
ment not to
selt gnods of
the kind sold
in shops
after the
closing hour
of shops.

3[28. (I} Noemployee shall be required or allowed to work in any theatre or other *[Daily and
plages of public amusement or entertainment for more than nine hours in any day weekly

4and forty-eight hours in any week). hours) of

(2) Any employee may be required or allowed to work in a theatre or other place thhcaffﬁsl or
of public amusement or entertainment for any period in excess of the limit fixed 9ther p.aces

X : : , ; of public
under sub-section (1), if such period does not exceed six hours in any week.] armaserment

or enter-
tainment,

8{29. - The period of work of an employee in a theatre or other place of public lnterval for
amusement or entertainment each day shall be so fixed that no period of continuous ™%
work shall exceed five hours and that no employee shail be required or allowed

to work for more than five hours before he has had an interval for rest of at least
one hour:]

YProvided that, the State Government may, on an application made in that

behalf by the employees concerned, permit the reduction of the interval for rest
to half an hour.]

1 Clause (¢} was added by Bom, 28 of 1952, s, 10,

* This was substituted for the words * later than twelve mid-night ”* by Mah. 64 0f 1977, 5. 10.
3 Section 28 was substituted for the original by Bom. 28 0of 1952, s, 11.

* These words were insericd by Mah. €4 of 1977, s. 11(a).

¥ These words were substituted for the words ** Daily hours ', ibid., 5. 11(8).

¢ Socrion 29 was subr i 4.3 for the original by Bom. 28 of 1932, 5, 12,

? This proviso was <».'~" gy Mah. 25 of 196, s. 11,
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Spread-over. 30, The spread-over of an empioyee in a theatre or other place of public amuse-
ment or entertainment shall not exceed eleven hours in any day : ‘

Provided that the '[State] Government may increase the spread-over period
subject to such conditions as it may impose either generally or in the case of
a particular theatre or other place of public amusement or entertainment,

Holdaysin 31, (/) Every employee in a theatre or other place of public amusement or
a week. ontertainment shall be given at least one day in a week as a holiday :

Provided that nothing in this sub-section shall apply to an employee whose total
period of employment in any week is less than six days.

(2) 1t shall not be lawful for an employer to cail an employee at, or for an employee
to go to, his theatre or other place of public amusement or entertainment or any
other place for any work in connection with the business of his theatre or place of
public amusement or entertainment on a day on which sych employee has a holiday

{3) No deduction shall be made from the wages of an employee in a theatre or
other place of public amusement or entertainment on account of any holiday given
to him under sub-section (I}). I an employee is employed on a daily wage, he
shall none the less be paid his daily wage for the holiday given to him.

CHAPTER VL
EMPLOYMENT OF CHILDREN, YOUNG PERSONS AND WOMEN.

No Cl?ild to 32, No child shall be required or aliowed to work whether as an employee or
sty otherwise in any establishment, notwithstanding that such child is a member of
ment. the family of the emiployer.

Opening and  2[33, (/) No young person or woman, notwithstanding that such young person
ho";f:;s‘f‘;% or woman is a member of the family of the employer, shall be required or allowed to
young Work, whether as an employee or otherwise, in any establishment before 6-00 a.m.

pers?v?,ﬁ.,?;: (2) No such young person shall be required or ailowed to work in any establish-

ment after 7-00 p.m.

(3) No such woman shall be required or allowed to work in any establishment
after 8-30 p.m.}

Daily heurs 34, (/) Notwithstanding anything containgd in this Act, no young person shall
of work for'pe required or allowed to work, whether as an employee of otherwise, in any

m{;’;’,‘,‘g establishment for more than six hours in any day.

(2) No young person shall he required or allowed to work whether as an employee
or otherwise in any establishment for more than three hours in any day unless he
has had an interval for rest of at least half an hour.

Prohibition  3{34A. No young person or woman working in any estabiishment, whether as
of employ- an employee or otherwise, shall be required or allowed to perform such work as
m;g;:rmay be declared by the State Government by notification in the O fficial Gazette, to
persons and be work inyolving danger to life, health or morals.]
women in

dangerous
work.

1 This word was substituted for the word * Pravingial *' by the Adaptation of Laws Qrder, 1950.
7 Section 33 was substituted for the original by Mah. 64 of 1977, 5. 12.
3 Section 34A was inserted by Mah, 26 of 1961, s, 12,
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CHAPTER VIT
LEAVE WiITH PAY AND PAYMENT OF WAGES

35. (N (@) Subject to the provisions of clause (), every employee who has been Leave.
employed for not less than three months in any year, shall for every 60 days on
which he has worked during the year be allowed leave, consecutive or otherwise
for a period of not more than five days;

(b) every employee who has worked for not less than two hundred and forty
days during a year #irrespective of the date of commencement of his service] shall be
allowed leave, consecutive or otherwise, for a period of not less than twenty-one days:

Provided that such leave may be accumulated up to a maximum period of forty-two
days.

Explanation—The leave allowed to an employee under clauses (¢) and (5} shall
be inclusive of the day or days during the period of such leave, on which a shop, or
commercial establishment remains closed under sub-section (/) of section 18, or
on which he is entitled to a holiday under sub-section (£} of section 24 or section 31

3 u B ] £

{2) If an employee entitled to leave under sub-section (1) #{or {/4)} 15 discharged
by his employer before he has been allowed the leave, or if, having applied for and
having been refused the leave, he quits his employment before he has been allowed
the leave, the employer shall pay him the amount payable under section 36 in respect

of the leave.

{3} If an employee entitled to leave under sub-section (/) 4or ({A)] is refused the
leave, he may give intimation to the Inspector or any other officer authorized in
this behalf by the 3[State] Government regarding such refusal. The Inspector shall
enter such intimation in a register kept in such form as may be prescribed. §The
employee shall also send a copy of such intimation to his employer and, thereupon,
the employee shall be entitled to carry forward thre unavailed leave without anty limit.]

[{4) Notwithstanding anything contained in this section, every employee, irrespec-
tive of his period of employment, shall be entitled to additional holiday on the
26th January, 81st May, 15th August and 2nd October} every year. For holiday on
these days, he shall be paid wages at a raie equivalent to the daily average of his
wages (excluding overtime), which he earns during the month in which such compul-

sory holiday falls :

Provided that, the employer may rcguire any employee to work in the establish-
ment on all or any of these days, subject to the condition that for such work the
employee shall be paid double the amount of the daily average wages and also leave
on any other day in licu of the compulsory holiday.]

36. Every employee shall be paid for the period of his leave at a rate equivalent Pay guring
to the daily average of his wages for the days on which he actually worked during leave.
the preceeding three months, exclusive of any earnings in respect of overtime.

15ub-sestion (7) was substituted by Mah, 26 of 1961, s. 13,
*These words were inserted by Mah, 35 of 1986, 5. 3{a).
“Sub-section {J4) was deleted, ibid, s. I(B).
4This portion was inserted by Bom. 28 of 1952, 5, 13(2).
5This word was substituted for the word “Provinciai” by thie Adaptation of Laws Order, 1950.
“These words were inserted by Mah. 64 of 1977 s. 13(5). :

"Sub-section (¢) was added, bid., 5. 13(c).
8These figures, letters and words were substituted for the figure letter and words “ist May and
15th August™ by Mah. 35 of 1986, 5. 3(c).
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Payment 37. An employec who has been allowed leave under scction 35 shall, before his
Whﬂﬂf;g d}? leave begins, be paid half the total amount due to him for the period of such leave.

Application 38, (1) Notwithstanding anything contained in the Payment of Wages Act, 1936, 1V of
and amend- herein referred to as “ the said Act ”, the 1State] Government may, by notification 1936.
'l'ﬁ‘:}{‘l;grr“‘g? published in the Official Gazette, direct that subject to the provisions of sub-section
wages Act. (2) the said Act #(shall, in such local areas as may be specified in the notification
apply] to all or any class of establishments or to all or any class of employees to which
or whom this Act for the time being applies.

(2) On the application of the provisions of the said Act to any establishment or
to any employees under sub-section (7), the Inspector appointed under this Act shall
be deemed to be the Inspector for the purpose of the enforcement of the provisions
of the said Act within the local himits of his jurisdiction. “ ‘

Application  3[38A. The provisions of the Workmen’s Compensation Act, 1923 and the rules Vil
ijf]cézglt‘g made from time to time thereunder, shall, muraris mutandis apply 4[to employees of ‘]?;23
employecs of an cstablishment to which this Act applies, as if they were workmen within the :
establish- meaning of the Workmen’s Compensation Act, 1923.)
ment.

AW"““‘.’"; 5[38B. The provisions of the Industrial Employment (Standing Orders) Act, 1946, XX of

g;];g‘;fx‘gﬁt in its application to the State of Maharashtra (hereinafter in this section referred 1946
(Standing t0 as  the said Act ™), and the rules and standing orders (including model standing

Orders) Act orders) made thereunder, from time to time, shall, mutatis mutandis, apply to ¢[all

to establish- establishments wherein fifty or more employees are employed and to which this Act

ments. applies] as if they were industrial establishments within the meaning of the said Act.

Application  38C. Notwithstanding anything contained in the Maternity Bencfit Act, 1961 LIt
°%i§{’:{g {hereinafter in this scction referred to as “ the said Act ), the State Government of
1o women Ay, by notification in the Official Gazette, divect that all or any of the provisions 1961.
employees in of the said Act or the rules made thercunder shall apply to women employed for
cstablish- wapes in all or any of the establishments to which this Act applies. For that purpose,
ment. such women employees shall be deemed to be women within the meaning of the said
Act. On such application of the provisions of the said Act, an Inspector appointed
under this Act shall be deemed to be the Inspector for the purpose of the enforcement
of the provisions of the said Act also within the limits of his jurisdiction.]

CHAPTER VIIL
HEALTH AND SAFETY

Cleanliness, 39, The premises of every establishment shall be kept clean and free from effluvia-
rising from any drain or privy or other nuisance and shall be cleaned at such times .
and by such methods as may be prescribed, These methods may include lime washing,
colour washing, painting, varnishing, disinfecting and deodorising,

1This word was substituted for the word “Provincial” by the Adaptation Laws of Order, 1950. !‘
TThese words were substituted for the words *‘shall apply™ by Bom. 58 of 1954, s. 2, Schedule.
ISection 38A was inserted by Mah. 26 of 1961, s. 4.
1This was substituted for the portion beginning with the words “to employces™ and ending with

the words and figurcs *‘under the Workmen's Compensation Act, 923" by Mah. 64 of 1977, 5. 14, :
sSections 388 and 38C were inserted, ibid., 5. 15, . |
*These words were substituted for the words “all establishments to which this Act, applies™ by

Mah, 35 of 1986, s. 4.
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40. The p;'cn"uscs of every establishment shall be ventilated in accbrdance with Ventilation.
such standards and by such methods as may be prescribed.

d1. (/) The premises of ¢very establishment shall be suﬁiclently hghtcd during Lighting.
all working hours.

{2) K it appears to an Inspector that thc premises of any establishment within
his jurisdiction are not sufficiently lighted, he may serve on the employer an order
in writing specifying the mcasures which in his opinion should be adopted and
requiring them to be carried out before a specified date.

42. In every establishment except such ‘establishment or ¢lass of establishments Precautions
as may be prescribed, such precautions against fire shall be taken as may be 383“'5‘ fire.
prescribed, .

142A. In ‘every establishment whercin a manufacturing process as defined First Aid.

Lxm in clause (k) of section 2 of the Factories Act, 1948, is carried on, there shall be

of provided and maintained a first aid box containing such arhcles as may be
" prescribed. ]

1 Section 42A was inserted by Bom, 28 of 1952, 5. 14,
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‘ CHAPTER IX
ENFORCEMENT AND INSPECTION

43. - Save as otherwise provided in this Act, .t shall be the duty of cvery local Powers and
" authority to enforce, within the area subject to its jurisdiction, the provisions of this d{;‘gﬁ" of
Act, subject to such supervision of the Y[State] Government as may be prescribed:

Provided that the local authority may by order direct that the said duty of enforcing
the provisions of this ‘Act shall be discharged. in such circumstances and subject
to such conditions, if any, as may be specified in the order, by its Chief Executive
Officer or any other officer subordinate to it:

. Provided also that in respect of the arecas not subject to the jurisdiction of any

local authority, it shati be thie duty of the L{State] Government to enforce the said
.. provisions.

44, A local authority empowered under section 43 to enforce the provisions of Power o
this Act may, with the, previous sanction of the 1[State] Government, make by-laws make
not inconsistent with the provisions of the Act, or the rules or orders made by the ®Y-1aws-
1{State] Government thereunder for the purpose of carrying out the provisions
of this Act. ) .

2[44A. Notwithstanding anything contained in sections 43 and 44, with a view Provision for

to implementing the policy of the State Government of taking over the administration 1aking over
of this Act gradually from all the local authorities in the State, the State Government %%:“g}",‘;‘;'
may, from time to time, by notification in the Official Gazetre, without the necessity Act from

of giving any further notice or reasons, declare that any local authority or authorities local

or class of local authorities specified in such notification shall cease to perform the avthorities.
duty of enforcing the provisionsof this Act from a date specified in that notification.

From that date, it shall be the duty of the State Government to enforce the said

provisions, in respect of the areas subject to the jurisdiction of such local authorities
also.]

3[45. The State Government may, by order published in the Official Gazette, Delegation
direct that any power exercisable by it under this Act or the rules made thereunder of powers.
{except the power to make Tules) shall in relation to such matiers and subject to such
conditions, if any. as may be specified in the order, be exercised also by any local

authority, or by any officer subordinate to the State Government, as may be specified
in the order.}

46. (1) If any local authority makes defzult in the performance of any duty Power of
imposed by or under this Act, the Y[Statc] Government may appoint some person *[State]
to perform it and may direct that the expense of performing it with a reasonable Government

remuneration to the person appointed to perform it shall be paid forthwith by the ko provide

. for
local authority. . . performance
(2) If the expense and remuncration are not so paid, the {State] Government of dutices on

may, notwithstanding anything contained in any law relating to the municipal fung Sfasit by
or local fund or any other law for the time being in force, make an order directing n?ﬁhm-iw.
the bank in which any monoys of the local authority are deposited or the person in
charge of the local Government Treasury or'of any other place of security in which
the moneys of the locat authority are deposited to pay such expense and remuneration
from such moneys as may be standing to the credit of the local authority in such
bank or may be in the hands of such person or as may from time to time be received
from or on behal!f of the local authority by way of deposit by such bank or person;
and such bank or person shall be bound to obey such order. Every payment made
pursuant to such order shall be a sufficient discharge to such bank or person from
all ltability to the local authority in respect of any sum or sums so paid by it or
him out of the moneys of the local authority so deposited with such bank or person.

authorities.

' Tnis word was substituted for the word * Provincial ** by the Adaptation of Laws Qrder, 1950,
¥ Section 44A was inserted by Mah, 64 of 1977, 5. 36, Y o )

§ Gection 45 was substituted for the original, /6/d. ¢, 17,
b ]

v s

(B. C. 1) =121
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Expenses of  47.. Notwiihstanding anything contained in any enactment in regard to any
" .£°C3| municipal or tocal fund, alt expenses incurred by a municipality or a local board
authority 19 ynder and for the purposes of this Act shall be paid out of the municipal ot local

be paid out
O(ﬂs fund, fund, as the case may be.

.

Appointment 48, (/) Every local authority shall appoint a sufficient number of persons with
of Inspectors. the wrescribed qualifications as Inspectors for the area subject to its jurisdiction as
it may deem fit for the purpose of carrying out the provisions of this Act,

(2) In areas which are not subject to the jurisdiction of any local authority, the
Y{State] Government shall appoint Inspectors with the prescribed qualifications
2fand in areas which are subject to the jurisdiction of any local authority, the
State Government may appoint Inspectors with the prescribed qualifications for x
such supervision as the State Government may prescribe]. ’

3(3) A local authority or, as the case may be, the State Government may direct
that the powers conferred on it by this section shall in suck circumstances, and
subject to such conditions (if any), as may be specified in the direction, be

exercised-~

(@) in the casc of a jocal authority, by its standing commuittee or by any
committce appointed by it in this behalf or, if such local authority is a municipal
corporation, by its Municipal Commissioner or Deputy Municipal Commissioner,

and .
(b) in the case of the State Government, by any officer subordinate to it.

(4) Notwithstanding anything contained in the Minimum Wages Act, 1948, XI of
Inspectors appointed, whether by a local authority or the State Government 1948
under this Act in relation to any area, shall be deemed to be also Inspectors for the
purposes of the Minimum Wages Act, 1948, in respect of establishments to which xj of-

. this Act applies, and the local limits within which an Inspector shalfl exercise his 1948,
functions under that Act shall be the same as the area for which he is appointed

under this Act.)

Powersand 49, Subject to any rules made by the 1[Stare) Government in this behalf
dutics of an Inspector may, within the local limits for which he is appointed,—

Ins;
(a) enter, at all reasonable limes and with such assistants, if any, being persons,
in the service of the Government] or of any local authority as he thinks fit, any

place which is or which he has reason to believe is an establishment:

(b) make such examination of the premises and of any prescribed registers,
records and notices, and take on the spot or otherwise evidence of any persons
*

as he may deem necessary for carrying out the purposes of this Agt; %

*[{bb) if he has reason to suspect that any employer of an establishment to
which this Act applies has committed an offence punishable under section 52 or 55
seize, with the previous permission of such authority as may be prescribed, such
registers, records or other documents of the employer, as he may consider necessary,
and shall grant a receipt therefor and shall retain them only for so long as may
be necessary for examination thereof, or for prosecution: and)

* This word was substituted for the word ** Provincial ™" by the Adapraticn of La i

* This portion was added by Mah. 26 of 1961, 5. 16{a). ws Order, 1950.
* Sub-sections (3) and (¢) were insc.ted, ibid., s. 16(b).

* This word was substituted for the word ** Crown * by the Adaptation of Laws Order, 1950

¢ The word * and " was delsted by Mah, 26 of 1961,s, 17(}). : ' )

* Clauss (bb) was inserted, ibid., s. 17(2).

&
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(¢) exercisc such other powers as may be necessary for carrying out the purposes
of this Act: :

Provided that no one shall be required under this section to answer any question
or give any evidence tending to criminate himself.

-

XLV 50, Every Inspector appointed under section 48 shall be deemed 1o be a public Inspectors to
18 G%f servant within the meaning of section 21 of the Indian Penal Cede. '::n?j;‘:t‘slc

51. Every employer 1and in his absence thc manager] shall on demand produce f_mploycr
for inspection of an Inspector all registers, records and notices required to be kept {and

under and for the purposes of this Act. :2";?‘%551“

registers,
records, elc.

CHAPTER X for

inspection.
OFFENCES AND PENALTIES

52. (&) If any employer fails to send to the Inspector a statement within the (?Omf?,vcn‘
period specified in scction 7 or to notify a change within the period specified in section ::g-?a?n
8 or to notify the closing of his establishment under section 9; or provisions
(b) If in any establishment there is any contravention of any of the provisions and offences.
of section 10, 11, 13, 18, 19, 20, 26, 27, 39, 40, 41 or 42 or any orders made there-
under; or

(¢) If in any cstablishment any person is required or allowed to work in contraven-
tion of section 14, 15, 16, 17, 21, 22, 23, 24, 28, 29, 30 or 31; or

{d) If in any establishment a child or young person or woman is required or
allowed to work in contravention of scction 32, 33 or 34; or

3(e) If any cmployer or manager contravenes the provisions of section 51 or any
employer contravenes the provisions of section 62 or 65; or}

(f) If in any establishment there is any contravention of any section, rufe or order
for which no specific punishment is provided in this Act; '

the employer and the manager shall, on conviction, each be punished 4[for each
offence with fine which shall not be less than fifty rupees and which may extend to
five hundred rupees):

5[Provided that, if the contravention of the provisions of sub-section ¢ 7} of section
7 is continued after the expiry of the tenth day after conviction, the employer shall
on conviction be punished with a further fine which may extend to twenty rupees]
for each day on which the contravention is 50 continued.]

- 53, If any person contravenes the provisions of section 12, he shall, on conviction, Contraven-
[be punished for each offence with fine which shall not be less than 8[fifty rupees ;‘e‘;‘;‘igg »
and which may extend to onc hundred rupees.) ’ )

54. If an employce contravenes ihe provisions of sub-section (2) of section 18, Employce
24, 31 or 65, he shall, on conviction ®[be punished for each offence with fine which contravening

shall not be less than #fifty rupces and which may extend to one hundred rupees.) i‘z’;’fi‘z’;‘f;‘f

and 65.

1 These words werce inserted by Bom. 28 of 1952, 5. 15 (/).

= These words were inscrted, ibid., s, 15€2),

* Clause (¢) was substituted for the original, ibid.. s. 16.

1 These words were substituted for the portion beginning with the words “with fine” and ending
with the words “‘and fifty rupees™ by Mah. 35 of 1986, 5. 5 (a).

2 This proviso was added by Mah. 26 of 1961, s. i8.

® These words were substituted for the words “ten rupces™ by Mah. 35 of 1986, 5. 5 (b.)

" These words werc substituted for the words “be punished with finc which shall not be less than
ten rupees” by Mah. 64 of 1977, ss. 18 and 19.

8 These words were substituted for the words* (wenty-five rupees and which may extend to fifty
rupees "' by Mah. 35 of 1986, 5. 6. '

o T mebwords?wcrc substituted for the words ** twenty-five rupecs and which may extend to fifty
rupcel ” ihid.. s. 7.
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“alse entries 88, If any employer or manager with intent to deceive makes, or causes or
oy employer yiows to be made, in any repister, record or notice prescribed fo be maintained
manager, Under the provisions of this Act or the rules made thereunder, an entry which, to™

his knowledge, is false in any material particular, or wilfully omits or causés or allows
to be omitted, from any such register, record or notice, an entry which is required
to be made therein under the provisions of this Act or the rules made thereunder,
or maintains or causes or allows to be maintained, more than one set of any register,
record or notice except the office copy of such notice, or sends or causes or allows to be
sent, to an Inspector, any statement, information or notice prescribed to be sent
under the provisious of this Act or the rules made thereunder which, to his know-
ledge, is false in any material particular, he shali, on conviction, be punished with
fine which shall not be Yless than one hundred rupees | and which may extend to
to ¥[five hundred rupees]:

Provided that if both the employer and the manager are convicted, the aggregate of
the fine in respect of the same contravention shall not exceed #[five hundred rupees.}

Eﬂ}{ﬁm‘?d 56. If any employer and manager who have been convicted of any offence under
ceprf;ntgai sub-section (/) of section 10, 11, 13, 14, 18, 19, 24, 31 or 34 or under sub-section (2)
after O {3) of section 14 or under section 55 or under section 21, 26, 28, 32, 33, 51, 57, 62
previous or 63, are again guilty of an offence involving a contravention of the same provision,
conviction. they shall each be punished on the second conviction with fine which shall not be
3[less than one hundred rupees] and which may extend to #one thousand rupees];
and if they are again so guilty, they shall each be punished on the third or any sub-
sequent conviction with fine which shall not be less than 5[one hundred and fifty

rupees] and which may extend to #[one thousand and five hundred rupees]:

Provided that if both the employer and the manager are convicted the aggregate
of the fine in respect of the same contravention shall not exceed 4{One thousand rupees}
on second conviction and %one thousand and five hundred rupees] on third or any
subsequent conviction:

Provided further that, for the purposes of this section, no cognizance shall be
taken of any conviction made more than two years before the commission of the
offence which is being punished:

Provided also that the Court, if ii is satisfied that there are exceptioqal circum-
stances warranting such a course, may, %}fter recording its reasons in writing impose
a small fine than 1s required by this section.

Penalty for 57. Whoever wilfully obstructs an Inspector in the exercise of any power under
obstructing section 49 or conceals or prevents any employee in an establishment from appearing
Inspector. pefnre or being examined by an Inspector, shall, on conviction, be punished with
fine which shall not be less than 7fifty rupees and which may extend to five

hundred rupees.]

Determina- 58, () Where the owner of an establishment is a firm or other association of
tion of ; » dividuals, any one of the individual partners or members thereof may be prosecuted

°“‘f‘31§’ fﬁé and punished under this Act for any offence for whichan employer in an establishment

purposes of is punishable:
this Act.

T These words were substituted for the words “less than fifty tupees™ by Mah. 35 of 1986, s. 8(a).
* These words were substituted for the words “two hundred and fifly rupees™ ibid., s. 8 (0).

‘ * These words were substituted for the words ““less than fifty rupees™ ibid., s. 9(i).
j * These words werc substituted for the words “ five hundred rupees ” ibid, 5. 9 (ji).
‘ 5 T'hese words were substituted for the words “* Seventy five rupees ” ibid, s. 9 {fii).
| % These words were substituted for the words * seven hundred and fifty rupees *, ibid, 5. 9 (iv).
7 These words were substituted for the words “ twenty five rupees and which may extend to two
hundred and {ifty rupees > ibid, s, 10. %

"\

o
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Provided that the firm or association may give notice to the Inspector that it has
nominated one of its members who is resident in the YState] to be the employer
for the purposes of this Act and such individual shall so long as he is so resident be
deemed to be the employer for the purposes of this Act, until further notice cancelling
the nomination is received by the Inspector or until he ceases to be a partner or
member of the firm or association.

(2) Where the owner of an establishment is a company, any one of the directors
thereof, or m the case of a private company, any one of the share holders thereof
may be prosecuted and punished under this Act for anyoffence for which the employer
in the establishment is punishable:

Provided that the company may give notice to the Inspector that it has nomina-
ted a director, or, in the case of a private company, a sharcholder who is resident in
the Y[State] to be the employer in the establishment for the purposes of this Act,
and such director or shareholder shall so long as he is so resident be deemed to be
the employer in the establishment for the purposes of this Act, until further notice
cancelling his nomination is received by the Inspector or until he ceases to be a director
or shareholder. :

59. (I) Where the employer or manager of an establishment is charged with Exemption
an office against this Act or the rules or orders made thereunder, he shall be entitled °lf_ em%ffr
upon complaint duly made by him to have any other person whom he charges as the ?ml;alia]fmrty
actual offender brought before the Court at the time appointed for hearing the in certain
charge; and if, after the commission of the offence has been proved, the employer or cases.

manager of the establishment proves to the satisfaction of the Court—
(a) that he has used due deligence to enforce the execution of this Act, and

(b) that the said other person committed the offence in question without his
knowledge, consent or connivance, that other person shall be convicted of the
offence and shall be liable to the like fine as if he were the employer or manager,
and the employer or manager shall be discharged from any liability under this Act.

(2) When it is made to appear to the satisfaction of the Inspector at any time
prior to the institution of the proceedings—

(€) that the employer or manager of the establishment has used all due diligence
to enforce the execution of this Act,

(b) by what person the offence has been committed, and

(c) that it has been committed without the knowledge, consent or connivance
of the employer or manager, and in contravention of his orders, .

the Inspector shall proceed against the person whom he believes to be the actual
offender without first proceeding, against the employer or manager of the establish-
ment, and such person shall be liable to the like fine as if he were the employer or
manager.

60. (I) No prosecution under this Act or the rules or orders made thereunder Cognisance
shall be instituted except by an Inspector and except with the previous sanction of offences.
of the ¥District Magistrate] 3{Additional District Magistrate, Sub-Divisional Magis-
trate, Commissioner of Labour, Additional Commissioner of Labour or Deputy
Commissioner of Labour,] or the local authority, as the case may be #or, without
any such sanction, by an aggrieved person, or by a representative of the registered
union of which the aggreived person 1s a member}:

1 This word was substituted for the word * Province » by the Adaptation of Laws Order, 1950.

* These words were substituted for the words * State Government™ by Bom. 9 of
1951, s. 3, Second Schedule.

% These words were inserted by Mal. 64 of 1977, 5. 20(a).

4 These words were inserted, 1bid., s, 20(b),
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Provided that any local authority may direct that the powers conferred on it
by this sub-section shall, in such circumstances and subject to such conditions,
if any, as may be specified in the direction, be exercised by its standing committe
ot by any committee appointed by it in this behalf or, if such lecal authority is
a municipal corporation, by its Municipal Commissioner, #Deputy Municipal
Commissionetr or Assistant Municipal Commissioner]. ]

(2) No court inferior to that of 2 YMetropolitan Magistrate or a Judicial Magistrate
of the first class] shall try any offence against this Act or any rule or order made
thereunder.

Limitation 61. 4[({)] No court shall take cognizance of any offence under this Act or any ruie
of prosect- oy grder made thereunder, unless complaint thereof is made within 5[three months
t107S. £om the date on which the alleged commission of the offence came to the knowledge

of an Inspector].

4[(2} Notwithstanding anything contained in sub-section (I), the aggrieved person
or a representative of the registered union of which the aggrieved person is a member,
may within three months from the date on which the alleged commission of the
offence took place give intimation of the offence to the Inspector and request him
to institute prosecution. On receipt of such intimation and request, the Inspector
may himself institute the prosecution within the period of limitation specified in
sub-section (/) or inform the applicant before the expiry of the said period or as soon
as possible thereafter that he does not propose to institute prosecution. On receipt
of such intimation, the applicant shall be entitled to institute prosecution, and the
Court shall take cognizance of the offence, if complaint thereof is made to it within
two months from the date of receipt of the intimation of the Inspector by the applicant
applicant.]

CHAPTER. XI.

MISCELLANEQOUS AND SUPPLEMENTAL.

M:fif:_ff‘?atnce 62. Subject to the general or special orders of the *[State] Government an
and rféf)fg: employer shall maintain such registers and records and display on the premises of
and display his establishment such notices as may be prescribed. All such registers and records

of notices. shall be kept on the premises of the establishment to which they relate.

Wages for 63, 7[Where an employee in any establishment to which this Act applies is required
OVevrg'r?f to work in excess of the limit of hours of work, he shall be entitled, in respect of the
" overtime work, wages at the rate of twice his ordinary rate of wages.]
Explanation—For the purposes of this section the expression * limit of hours of
work ** shall mean—

{a) in the case of employees in shops and commercial establishments, nine
hours in any day and forty-eight hours in any week;

(b) in the case of employees in residential hotels, restaurants, eating houses,
theatres or other places of public amusement or entertainment, nine hours in
any day; and

(¢} in the case of employees in any other establishment, such hours as may be
prescribed.

! This proviso was added by Bom. 28 of 1952, 5. 17.

2 These words were inserted by Mah. 26 of 1961, s. 19.

* These words were substituted for the words “ Presidency Magistrate or a Magistrate of a Second
Class by Mah. 35 of 1986, s. 11,
19‘_‘7 _'Sriectlé);l 61 was renumebered as sub-section (/) and sub-section (2) was added by Mah. 64 of

, 8 21,

® These words were substituted for the words * six months of the date on which the offence is
alleged to have been committed ™ by Bom. 28 of 1952, . 18.

° This word was substituted for the word ** provincial ** by the Adaptation of Laws Order ,1950.

* This was substituted for the portion beginning with the brackets, figures and words * (1) where
an employee ** and ending with the words *“twice his ordinary rate of wages' by Mah. 64 of 1977; 5. 22.,

L |
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!

64. (1) When an act or omission would, if a person were under or over a certain Evidence
age, be an offence punishable under this Act, and such person is in the opinion of as o age.
the Court apparently under or over such age, the burden shall be on the accused to
prove that such person is not under or over such age.

(2) A declaration in writing by a Yqualified medical practitioner] relating to
an employee that he has personally examined him and believes him to be under
or over the age set forth in such declaration shall, for the purposes of this Act be
admissible as evidence of the age of the employee.

Explanation—For the purposes of this section, a Zgualified medical practitioner]

Lx11 shall have the same meaning as in the Factories Act, 3[1948],

of

1948.
* 65. No employec shall work in any establishment, nor shall any employer Resiriction

knowingly permit an employee to work in any establishment, on a day on which on double
the employee is given a holiday or is on leave in accordance with the provisions smployment

. on a holiday
of this Act. . or during

feave.

66. No employer shail dispense with the services of an employee who has been % [Notice of

in his 4coniinuous employment— termipation
of service.]

{@) for not less than a year, without giving such person at least thirty days notice
in writing, or wages in lieu of such notice;

(b) for less than a year but more than three months, without giving such person
at least fourteen days’ notice in writing, or wages in lieu of such notice ]:

Provided that such mnotice shall not be necessary where the services of such
emplovee are dispensed with for misconduct. - ‘

1 These words were substituted for the words “ registered Medical Practitioner ” by Bom. 17
of 1949, s, 3,

¢ These words were substituted for the words
1949, 5. 3.

3 These figores werc substituted for the figures ** 1934 7, jbidl. ‘

+"This portion was substituted for the portion beginning with  continvous employment for not
tess than three months” and ending with ** in lieu ol such notice ** by Mah, 26 of 1961, s.20(1),

» This marginal note was substituted, ibid,, 5. 202).

z

‘registered medical practitioner ™ by Bom, 17 of
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I Explanation—For the purposes of this section, “misconduct” shall include—

{a} absence from service without notfice in writing or without sufficient reasons
for seven days or more ;

{b) going on or abetting a strike n contravention of any law for the time being
in force; and

() causing damage to the property of his employer.]

67. (I) The 2State] Government may make rules to carry out the purposes Rules.

of the Act.

{2} In particular and without prejudice to the generality of the foregoing provision
such rules may be made for ali or any of the following matters, namely (—

(2) the appointment of prescribed awthority under clause (2/) of section 2 ;

{b) the period for which, the conditions subject to which and the holidays and
occasions on which, the operation of the provisions of this Act may be suspended
under section 6;

{¢) the form of submiting a slatement, the fees and other particulars under
sub-section (f), the manner in which the repistration of establishments is to be
made and the form of registration certificate under sub-section (2) of section 7 ;
and 3[the form and the period for notifying] a change and the fees under section8

(d) fixing six days in a year for additional overtrmc under sub-section {3) of

section 14 ; :
(e) fixing ten days in a year for overtime under sub-section (3) of section 19 ;
() further particulars to be prescribed for an identity card under section 25 ;
[ £ # £ £ I 3

(k) fixing times and methods for cleaning the establishments under section 39;
fixing standards and methods for ventilation under section 40 ; and prescribing
such establishmenis as are to be exempted from the prowsmns of, and precau-
tions against fire to be taken under, section 42 ;

5j(ha) the articles which a first aid box mamtamed under section 42A shall
contain ;) ”

(i} the supervision which the #State] Govermment shall exercise over local
authorities under section 43 ;

(1) the qualifications of Inspectors appointed under section 48 and their powers
and duties under section 49 ;

(k) the registers and records to be manitained and notices to bc displayed
under section 62 ;

(1) the limit of hours of work under clause (¢) of the Explanation to section 63;

{m)} any other matter which is or may be prescribed.

{3 The rules made under this section shall be subject to the condition of previous,
publication and, when so made, shall be deemed to be part of this Act.

"This Explanation was added by Bom, 28 of 1952, 5. 10.
“This word was substituted for the word ** Provincial ” by the Adapiation of I.aws Order, 1950,
“'lghesc words were substituted for the words © the form for notifying ™ by Bom. 28 of 1952,
s, 200,
4 Clause (g) was deleted by Mah, 26 of 1961, 5. 2 (a).
*Clause (/i) was inserted by Bom, 28 of 1952, 5. 20(2).
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Repealof 72, On and from date of the commencement of this Act, the Bombay Shops Bom.
Bomba()i and Establishments Act, 1939, shall be repealed : XXiv

Shops an

Establish-

ments Act,
1939,
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1(4) All rules made under this Act shall be laid before each House of the State
Legislature as soon as possible after they are made, and shall be subject to such
modifications as the State Legislature may make during the session in which they
are so laid or the session immediately foilowing and publish in the Official Gazette.]

68. No suil, prosecution or other legal proceeding shall lie against any person
for anything which is in good faith done or intended to be done under this Act.

69. Nothing in this Act shall affect any rights or privileges which an employee
in any establishment is entitled to at the date this Act comes into force in a local
area, under any other law, contract, custom or usage applicable to such establish-
ment or any award, settiement or agreement binding on the employer and the em-
ployees in such establishment, if such rights or privileges are more favourable to him
than those to which he would be entitled under this Act,

bevisions of the Factories Act, 1948 apply.]:

Provided that, where any shop or commercial establishiment situate within the
precincts of a factory is not connected with the manufacturing process of the factory,
the provisions of this Act shall apply to it -

Provided further that, the State Government may, by notification in the Qfficial

Gazette, apply all or any of the provisions of the Factories Act, 1948 to any shop or LXIH

commercial establishment situate within the precincts of a factory and on the applica-
tion of that Act to such shop or commercial establishment, the provisions of this
Act shall cease to apply to jt.)

71. It shall be the duty of every local authority to submit, within 4two months]
after the close of the year, to *[the Commissioner of Labour, Bombay] a repori on
the working of the Act within the local area upder its jurisdiction during such year.

6{1t shall also submit to him] from time to time such annual or periodical returns
as may be requried. "

v

Provided that.—

(@) every appointment, order, rule, by-law, regulation, notification or notice
made, issued or given under the provisions of the Act so repealed shall, in so far
as it is not inconsistent with the provisions of this Act, be deemed to have been
made, issued or given under the provisions of this Act, unless and until superseded
by any appointment, order, rule, by-law, regulation, notification or notice made,
issued or given under this Act ;

{b) any proceeding relating to the trial of any offence punishable under the pro-
visions of the Act so repealed shall be continued and completed as if the said Act
had not been repealed that but had continued in operation and any penalty imposed
or such proceedings shall be recovered under the Act so repealed.

1Sub-section (4) was inserted by Mah. 26 of 1961, s. 21(%).

iSection 70 was substituted, ibid,, 5. 22.

¥This portion was substituted for the portion beginning with the words “and the provisions ** and
ending with the words * with a factory ™ by Mah. 35 of 1986, s, 12.

*These words were substituted for the words * three menths », /bid, s. 23 (@).

“These words were substituted for the words * the Sate Government > ibid, s. 23(b).

*These words werg substituted for the words ** It shall also submit to it ”, ibid., 5. 23 (¢).

of
1948,

of
1948,

of
1939,

.

4
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SCHEDULE 1.
[Section 1 (3)f|-
- Local areas.
1. Greater Bombay.] |
i * * *

3. The Poons City and Suburban Municipal Boroughs.,
4. The Poona Cantonment. '

b. The Sholapur Municipal Borough.

6. The Barsi Municipal Botough.

7. The Nasik Municipal Borough.

2] * * *
2% * * *
10. The Kalyan Municipal Area.

3% * * *
3% ) * * *
3% * . * *
14. The Panvel Municipal Area.

3 * * *
2 * * *

17. The Malegaon Municipal Area.
18. The Dhulia Municipal Area.

19. The Thapa Municipal Borough. - .
2% * * *

21. The Baramati Municipal Area.

2% * % *

23. The Amalner Municipal Borough.
24. The Yeola Municipal Avea.

ok * * *

26. The Pandharpur Municipal Borougb.
27. 'The Bhusaval Municipal Borough.
28. The Jalgaon Municipal Borough.

29. The Satara Municipal Berough,

30. The Ratnagiri Municipal Area.

31. The Ahmednagar Municipal Borough.
32. The Chalisgaon Municipa! Borough.

28780

i This item waa substituted for the original by Bom. 17 of 1945, s. 9 read with Bom. 8 of 1950.
* Entries 2, 8, 9,16, 20, 22and 25 were omitted by the Maharashtra Adaptation of Laws (State and

Congurrent qub]ecte) Order, 1960,
* Ttomae 11, 12, 13 and 16 were deleted by Bom. 17 of 1945, s. 9 read with Bom 8 of 1950,
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1s . * *
1% . * *

1% - - *
36. The Mabad Municipal Area.

2% * * *
38. The Uran Municipal Area.

* . »

1w * *

=
1% » .« » ‘ "'

42, The Bhiwandi Municipal Area.

3[SCHEDULE 1-A.
[See section 2, clause (15).]

(1) A Corporation constituted under the Bombay Municipal Corporation Act Bom
the Bombay Provincial Municipal Corporstions Act, 1949 or the City of Nagpur 1888
Corporation Act, 1948. Bom.,

. LIX
of
1949,
AP,
Ach
No,
I of
1950,

{2) A Municipality constituted under—
Bom

{(s) the Bombay Municipal Boroughs Act, 1925, ekl
. o2

(b) the Bombay District Municipal Act, 1801, : Bom:
- i

(¢) the Central Provinces and Berar _Municipalitiei Act, 1922, for an.areac.Pp,

having a population, at the last official census, of 50,00¢ or more, E::“

(d) the Hyderabad District Municipalities Acf, 1956, for an ares having Hyd
a population, at the last official census, of 50,000 or more.. . xv-

IOI of
1966.

(3) A local board constituted under the Bombay Local Boards Act, 1923, Bowm.
or a district board constituted under the Hyderabad District Boards Act, 1956.] Yooof
Hyd,

I Zf
1856,

1 Entries 33, 34, 35, 40 snd 41 were omitted by tho Bombay Adaptation of Lawe (State snnd
Conenrrent Subjects) Order, 1956.
2 Eatrios 37 and 30 were omitted by the Maharashtra Adaptation of Laws (State and Concurrent
Sub octa) Ordor, 1060.
3 Sohedule I-A wmmserbed by Mah. 26 of 1961, 5. 24.
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SCHEDULE O
{Section 4)

Exemptionst * ® *

S;Irial Establishments, employees or other persons Provisions of the Act
0.

1 Q@) )

t s s @
i [Establishments] of the Central Government .. All provisions.
2 [ Establishments) of the ¢{State] Government .
3 3 Establishments] of the local authorities

4 [Establishments] of the Bombay Port Trust e
5 [ Establishments] of any Railway Administration ..
6

Bazars or fairs for the sale of goods for charitable or
other purposes from which no profit is derived.

¥ gp9Ey

¢ 6A Offices of the Reserve Bank of India

g8

(6B "[Offices of Trade Commissioners and of Consular
officers and other diplomatic . representatives of Foreign
Government].

¢ 6C Offices of air service companies .. .. Do.]

(1] L] » Ld

1o - » ]

6F Establishments pertaining to any kind of Do.]
educational activities.

176G The High Court Law Library, High Court, Do.]
Bombay *[and Nagpur].

b1 LJ - -

]

* The brackets and words * (subject to the note mentioned below) > and the note appearing at
the cnd were deleted by G. N., 1. & L. D., No. BSE. 1461/LAB-I1I, dated 31st December 1962,

1 The sub-heading ** 1. Estabushments ** was deleted, 7bid.

: ;I'his word was substitused for the word ** Offices "' by G. N., Lab D, No. 8/48,dated 24th August
1549.

¢ Tnis word was substituted for the word ** Provincial ** by the Adaptation of Laws O:der, 1950.

¥ This entry wasadded by G. N.,Lab. D., No. 184/47, dated 4th February 1949,

¢ This entry was added by G. N., Lab. D., No. 184/48, dated 26th February 1949.

7 These words were substituted for the words ** Office of the Commercial Sccretary for Canade-’
by G. N., Lab. D., No. 184/48, dated 11th April 1949.

& This entry was substituted for the original bv G. N.. Lab. D., No. 8/48,-dated 28th April 1949,

¢ Entry 6D wasdeleted by G. L., L. & 5. W. D., No. BSE. 1458, dated 16th Febroary 1959.

™ Entry 6E wasdeleted by G, N,, 1. & L. D.. No. BSE. 1461-Lab-111, dated 315t December 1962,

-t Entry 6F was added by G, N, Lab. D, No. &/48-1, dated 28th April 1949.

12 Thisentry was added by G. N,, Lab, D.,, No. 8/48, dated T7Tth May 1949.

“2These words were added by G. M., 1. & L. D., No. BSE. 1461-Lab-Il1, dated 31st December
1962.
t Entries 6H, 61, 6J and 6K were deleted by G. N, L. & S. W. D., No. BSE. 1458-J, dated
8th March 1959, :
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SCHEDULE 11—conud.
Serial Establishments, employees or other persons Provisions of the Act
Ne. .
(1) 2) 3)

1161. Bommay Branch Office of the Indian Telephone
Industries Limited, R. A. F., Base Postal Depart-
ment, Queen'’s Road, Bombay-1.

Al provisions).

ySM 3[Establishments of the N. C. Corporation Private All provisions.]
Ltd., Bombay, qand the offices of the Needs of

‘ Life Ca-operative Banok Ltd.)
EL ] * * » L
(13 » [ ] [ ] »

{Employees in an establishment exclusively attend-
ing to the receipt delivery clearance or despatch
of goods or to assisting travel arrangements of
passengers by rail or other means of transport.}

Employees exclusively employed in any establish-
ment i the ooilection, delivery or conveyance of
goods outside the premises of any establishment.

Such chemists’ or drugists’ establishments as are
2pproved by the [State] Government or the
prescribed authority by a general or special order
in this behalf,

Sections 10- 11, 13 to 18 (both inclu-
sive)?(subject to the condition that
the employees cocerned  are
granted one day holiday in & week
without making any deductions
from their wages on account
thercof.)

#Sections 10, 11, 13 to 18 (both
inclugive), 21 and 24 subject to
the condition that the employees
concerned are granted ont day
holiday in 2 week without making
any deductions from their wages
on account thereof ]

W Sections 10, 11, 13 to 18 (both in-
clusive), %subject to the condi-
tion that the emptoyees concerned
are granted onc day holiday in a

week without making any deduc-
tions from their wages on account
thereof.)
Extablishments for the purpose of atterlding vpon “‘Sections 10,11,13to 18and 33
the infirm and destitote.)

1110

) This entry was added by G. N, D. D., No. 8/48, dated 15th January 1955.

! This entry was added by G. N., I & L. D., No. BSE. 1462-Labs-111, dated 24th August 1962,

1 Theése words were sustituted for the words ** Office of the M. C. Corporation Private Limited,
Stadium House, Bombay,” by G. N.,L. & L. D., No. BSE. 1462-Lab-1I1, dated 29th September 1962.

4 These words wereadded by G. N 1. & L.D., No. BSE. 1465/Lab-111I, dated 8th May 1965.

* Entries 6N, 60, 6P, 6Q and 6R weredeleted by G. N., L. & S. W.ID., No.BSE, 1458.), dated
18th March 1959, .

¢ The sub-heading * II, Establishments, employees and other persons® was deieted by G. N.,
I & L. D.. No. BSE. 1461/LAB-III, dated 3ist December 1962.

? This portion was substituted for the original by G. N, Lab. D., No. 8/48, dated 2Bth April 1949,

¢ These words were added by G. N., 1. & L. D., No. BSE, 1461-Lab-111, dated 33st December 1962,

* These words, figures and brackets were substituted for the original by G. N, 1 & L..D., No.
BSE. 1461-Lab-III, dated 3Ist December 1962.

8 This ‘words wgs substituted for the word * Provincial ”” by the Adapiation of Laws Order, 1950,

11 These wordsand figures were substituted for the word “* Dio. " by G. N.,Lab. D., No. 8/48, dated

11th July 1949. .
& L.D., No. BSE. 1461-Lab-Ill, dated 31st December

; 9‘;2Thcse waords were added by G. N, L.
1 Thig entry was substituted forthe originel by G. N, 1. & L. D., Nc. BSE. 1263-Lab-III, dated
18th December 1964.

——— s
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SCHEDULE H-—contd
S;]rial E:tablishments, employees or other persons Provisions of the Act
0.
)] 12) (%))

11 [Establishments) wholly or principally-ongaged in *[Sections 10, 11,13 to 18 (both in-
the sale of icc, asruted waters, *[sugar-cane juice]  chsive), {fsubject to the condition
or funeral requisites. that employees concerned are

stanted one day holiday in a
week withbout making any deduc-

tions from their wuges on account
thereof.)
12 ‘Travellers, canvassers and such otber employees who Do. . do. .

aro declared by the $[State] Government by poti-
fication published in O fficial Gazette in this behalf
to be employees whowe work is inberently inter
nuttent.

*|Explanation.—The following smployees shall be
desmed to be employees whose work is inherently
intermitent:—

(1) Employees employed in the scctions of establish-
ments carrying out repairs for the maintengnce
of wetor tupply, gas supply, clectricity and
drainage or repairs to ships. N

{2) Employees empldyed in bill collection works.

(3) Employees employed in tho Road Service
Derartment of the Western India Automobile
Association.]

*{(4) Employecs employed in the section of etta-
blishmentt for the purpose of maintenance and
repairs of buildings or of projectors or sound
equipments in_cinemas] *[or of air-conditioning
and relrigeration plants) *lor of punched-card
accounting equipment] '*(or of lifts. ]

* This word was substituted for the words * Employses in any establishments ” by G.N., Lab. &
H.D., No. 8/48, dated 28th September 1950. 4

t These words were inserted by G.N., I. & L.D., No. BSE. 1460-Lab.-III, dated 14th July 1961.

* The words and figures were subsfituted for the letters “ Do. * by G.N., Lab, D., No. 8/48, dated
14th April 1949,

4 Theso words were added by G.N., 1. & L.D., No. BSE, 1461-Lab.-III, dated 31st December 1962,
5 This word was substituted for the word *' Provincial ** by the Adaptation of Laws Order, 1930,

s This Explanation was added by G. N., Lab. D., No. 8/48-1, dated 28th April 1949.

7 This portion was added by G. N, Lab. D., No. 8/48, dated 19th May 1949,

" These words were added by G. N_, Lab. D, 130. 8/48, dated 1ith July 1949,

¥ These words were added by G. N, Lab. & H. D, No. 8/48, dated 20th February 1950.

10 These words we added by G. N., Lab. & H. ., Wo. 8/48, dated 22nd June 1950.
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SCHEDULE [I—-conid.

Szrial Establishmznts, employees or other persons
No.
1 2 -

Provisions of the Act
)

13 Y%Stalis) refreshmsnt rooms and canteens at railway
stations, docks, wharves, airports and the State
Transport Bus Stations.]

14 Empoloyees working in argy establishments as watch-
m:n, caretakers, “[fire-fighting staff] and massen-

gers.

" * L] * [ ]

16A Persons  occupying  position  of mamagement:
Peovided that the number of such persons in any
establishment shall not, except with the sanction
of the prescribzd authoerity, exceed 5 per cont. of
the total number of employees therein any fraction
bzing rounded up to the next higher integer.

16B An_employee eagaged in a confidential capacity;
Providzd that the humber of such employees 1n
any establishmznt shalli not exceed 5 psar cent.
of the tital numbar of employees therein, any
fraction bzing rounded up to the next higher
integer. :

*[Sections 19, 20and 23.]

Sections 10, 11, 13 to 19 (both in-
clusive), 22 to 24 {both inclusive},
26, 28 to 31 (both inclusive)
ssubject to the condition that
theemployees concerned are grant-
ed one day holiday in a week
without making any deductions
from thelr wages on account
thereof.]

Szctions 14 to 17 (both inclusive), 21
to 24 (both inclusive), 28 to 31
(bath inchisive), 5[33 and 63.] #*

* * »

In respect of commercial establish-
ments, also sections 13 and 1§
largubject to the condition that
the employees concerned are grant-
ed one day holiday in a week
without making any deductions
from their wages on account
thereof.]

Sections 14 to 17 (both inclusive), 21
to 24 (both inclusive), 28 to 31

_ (both inclusive) *[and 33].

In respect of comunercial establish-
mepts. also sections 13 and 18
Wsybjact to the condition that
theemployees concerned are grant-
ed one day holiday in a week
without making any deductions
from their wages on acgcount
thereof].

* Thzse words were substituted for the words beginning with the word “ Employees ” and ending
with word ** airports ”’ by G. N., Lab. & H. D,, No. 8/48, dated 14th December 1951,
* This word was substituted for the words * Employees installs " by G.N., D. D., No. 5. 58, dated

8th Dzcember 1954,

1 These words and figures ware substituted for the word and figures * seetion 19 ” by G.N., Lab. D,

No. 8/48, dated 3rd June 1949,
¥ These words were added, ibid.

* These words wereadded by G. N.,I. & L. D,, No. BSE. 1461-L AB-1II, dated 31st Dacember 1962.
® Entry 15 was dzleted by G. N, I, &L. D., No. BSE. 1461-LAB-III, dated 31st December 1962.
9’5?ntries 16A and 16B ware substituted for the original by G.N., D.D., No 8. 58, dated 25th March

® Tn2se figures and words were substituted for the word and figures * and 33 by G.N., D.D,,

No. BSE, 1555, dated 18th June 1956.

* Tn: partion-b2ginning with the words * subject to the conditions ™ and ending with the words

ber 1964,

** on account thereof ”” was deleted by G.N, i. & L.D., No. BSE. 1463-Lab-I11, dated 11th Novem-

0, Thzss words wargadded by G.N.,L. & L.D., No. BSE. 1463-LAB-1I1, dated L 1th November 1964,

' These fgures. and words wzre substituted for the words and figuces ** 33 and 63" by G.N.,
I. & L.D., No. BSE. 1461-LAB-1I], dated 3jst December 1962,

12 Thasz words wereaddad by G.N.. 1. & L.D. . N~ BSF. 1461-LAB-IIT, dated 31st December 1962,
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SCHEDULE Il—contd, '
Sﬁr‘j?l Bstsblishments, employoes or other persons Provisions of the Act
) : ) £}
e » . » . . .
318 Legal and Income Tax Practitioners .. YSectioris 13 and 18 ( D] so far as

concergs their own attendance and
tho attendance of tho staff oxemp-
ted from section 18.

i9 Establishments dealing wholly in fruits, #{Section [§, subject to the condition
vegetables, *[betol leaves, meat] *[bread], 7[mawa,]  that the employees concerned ate
eges and Fish *[and establishments dealing  granted one day holiday in a woek

exclusively in preparation of panpatties.} without making any deductions
from their wages on account
3 thereof.]

20 Female aftendants for women's clock rooms or Sectiop 33.
Iavatolies at theatres or other places of public
amusement or entertainment or at residential
hotels or restaurants.

21 “[Ferasle employees doing household work like clean- Section 33. “
Ing. washing the utensils, cooking and female house .
_ employed] in “{residentinl hotels,
rostaurants and eating houses] and female artists
in cabaret or eniertainment shows.

1'[22 " Establishments of legal and income-tax practitioners. Section 15.}

23 Sections of newspaper on news agency offices pertain-  Sections' 13 to 18 (both inclusive)
ing to news collsction, editing and publishing, }[suhject to the condition that the
' emtployees concerned are granted
one day holiday in-a week without
making any deductions from their
wages on account thereof.]

24 Ice [and ics-fryit] manufecturing establishments .. Sections 13 to 13, ¥([subject to the
) condition that the employees
} concerned are granted one day
holiday in a weok without making
‘any deductions from their wages
on account thereof.)

lg;gEntry 17 was deleted by G.N., I. & L.D., I'o. BSE. 2067/B 5452-LAB-11I, dated 9th January

2 Batries 18 to 21 were added by G.N., Lab, D)., No. 8/48-IIT, dated 14th April 1949,
* The werds, figures and brackets ** sections 13 and 18() ¥ .were substituted for the word, figures
and brackets ** section 18(J)** by G.N., Lab. D., No. 8-48-1, dated 28th April 1947,
* The word ¢ flowers™ wag deleted by G.N., I & L.D., No. BSE-1465-LAB-III, dated
28th March 1968, . . o
:Thgse words were inserted, by G. N., Lab. D., No. 8-48-I, dated 28th April 1949.
This word was added by G.N., Lab. D., No. 8/48, dated 17th May 1949,
: This word was sdded by G.N., Lab, & H.D., No. 8/48, datad 22nd June 1949,
These words were added by G.N., 1. & L.D., No. BSE. 1465/Lab-111, dated 15th April 1965.
* These words and figures were substituted for the word and figure ““section 18 by G.N., I &
L.D.,'No. BSE, 1461-LAB-III, dated 31st December 1962. .
® ‘These words were substituted for the words * Female house keepers employees ” by G.N., 1 &
L.{.?.,'No. BSE. 1461-LAB-III, dated 5th October 1961.
These words were substituted for the words ° residential hotels” by G. N, L. & L. D,
Nr;. BSE.. 1063-LAR-III, dated 7th March 1965,
* Entries 22 to 34 were added by G.N., Lab. D., No. 8/48-1, dated 28th April 1949,
19:;',Tn‘wse words were added by GN., I. & L.D., No. BSE, 1461-LAB-III, dated 31st December
" These words were added by G.N., Lab. and H.D., No. 8/48, dated 16th February 1951,
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SCHEDULE Ti—conid,
Serial Establishments, smployees of other persons Provisions of the Act
No. '
) ' (2 3
125 Bakeries .- .- _— .. Provsion rslaiing te opening hours
. in ssction 10, and section 18,
subject to the condition that the
. employees concerned are granted
ane day holiday in a week witbout
making any deductions from their
wages on account thereof.j
s * " a " « . P :
27 Shops dsaling in milk, curds, cream and butter ... Sections 11, 16, 18 and 33 sobiact

to the condition that the employoes
concerned are granted one day
holiday in a week wiihoui making
any deductions from their wazes
¢n account thereol,]
1|28 Photography Establishments - .. Provision of opening hour in sectien
10 and provision of cloting hour
in section 11, or section 13, as the
case may bs.] .
29 Railway Bookstalls .- .. .. Sections 18, 11 and 18, *[subject to
the condition that the employees’
concerned are granted one day -
holiday in a week without making
any deductions from their wages
on account thereof.]
. 30 Those. establishments in organised markets (like the Section 15.
Cotton or stocks ard secarities markets) recognised
by the prescribed authority as involving intermitent
work, which- observe not more than six and a
half total hours of work per day between the limits'
of 11-30 a.m. and 6-30 p.m. ‘

31 Sectiopt in banks pertaining to safe deposit vaults or *ISection 18, subject to the condition
lockers or godowns. - that the employees concerned are
granted one day holiday in a weok

withcut making any deductions

from their wages on account

theceof.]
32 Esiavwsiments employing not a single employee .. *[Section 62, sa~s as_regards any
. ‘visit book presczibed to  be
‘maintained.]
33 Employers of all establishments . .. Provision relating to closing honr in

sections 11, 12 and 19 so fur as
their own work s concerned
provided no sale or service to
customers is rendered.

1 This entry was substituted for the original by G.N., 1. & L.D., No: BSE. 1461-LAB-HI, dated
31st December 1962.

* Eatry 26.was deleted by G.N., I. & LD., No. BSE. 1641/Lab-III, dated 1st March 1961.

3 These words were added by G.N., I. & L.D., No. BSE. 1461/LARB-I11, dated 31st Decemnber 1962. .

1 This entry was substituted for the original by G.N., D.D., No. BSE. 1456-J, dated 29th September

h. :

1955 These words and figures were sabstituted for the word and figure ** Section 18 by G.M., L &
L.D., No. BSE. 1461/LAB-IIL dated 31st December 1962. .

¢ This portion was substituted for the word and figure * section 62 by G.N., Lab. & H. D.
No. 5748, dated the 17th Morch 1952. ‘
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SCHEDULL Y-—contd.
S&rial Establishments, employws or other persons Provisions of the Act
) 2 ®

134 Aqy establishment wherein a manufacturing process as  *[Ssction 13(7} and 18 subject to the
defined in clause (m) of section 2 of tho Factories condition that the employees
Act, 1948, is carried on. concerned are granted onme day
boliday in a week without making
any deductions from their wages

on account thereof.] ’

335 Shops supplying & * ® petromax of any other Provision relating to closing hours in

Lanterns on hire. " section 11 *[*“apd section 18,
subject to the condition that the
employees concerned are granted
one day holiday in a week with-
out making any deductions from
wages on account thereof.'”]

36 Shops dealing in nowspapers .. .. ®{Section 18, subject to the condition
that the employess concerned are
granted one day holiday in a week
without making any deductions
from their wages op account
thereof.]

7[37 Code Departments of Commercial establishments ,. Sections 13 and 18], *[subject to the
condition thet the employees
concerned are granted one ‘day
holiday in a week without making
any deductions from their wages
on account thereof.]

*[38 Operators employed in cinema theatres cn days. Sections 28 and 30.

on which extra charity shows recognised by the

preseribed authority are held.

39 Children and young persons oXclusively emploved in  ™([Sections 32, 33 and 34(2).}
the sport sections of residestial clubs. - o,

1[40 Establishments of Telegram Commissior: Agents ..  Sections 13 and 18, #[subject to
the condition that the employoes
concernsd are granted one day
holiday in a week without making
any deductions from their wages
account thereof.)

141 Ymil‘ng parsons employed as performérs in cramatic  Section 33.]

shows.

142 Such shops dealing in pan, bidi, vigarettes, matches Section 10.]

and other ancillary articles as open not earlier than
6-00 a.m.

t This entry was substituted for the original by G.N., D, D., No. 8/38, dated 3rd Janvary 1953.
¥ Thess words and figures were subsrituted by G. N.; 1. & L. D., No. BSE, 1463-LARB-II1, dated
24th July 1963, '
4 Entries 35 and 36 were added by G. N, Lab. D., No. 8/48, dated 14th May 1949,
+ The words ** Cycles on hire or  were deleted by G. N, I. & LT D., No. BSE. 1459/Lab-III, dated
the 16th June 1960. i )
5 These words ware addad by G, N., . & L. D., No. BSE. 1564/Lab..I11, dated 23rd October 1964.
¢ These words and figures were substituted for the words and figures ** section 18" by G. M,,1 &
L. D., No. 1461-Lab-IiI, dated 31st December 1962,
7 This entry was added by G. N., Leb, D, No. 8/48, dated the 19th May 1949,
;62Thesc words were added by G. N, I. & L. D., Mo. BSE. 1461-Lab-II1, dated 31st December
1962,
¢ Entries 38 and 39 were added by G. N., Lab. D, No. 8/48, dated 31st May 1949,
15 This word and figures wére substituted for the original by G.N_, I, & L.D., No, BSE. 1461/Lab-
10}, dated 31st December 1962, ‘
I Eptries 40 and 41 were added by G. N., Lab. D., No. 8/48, dated 3rd June 1949,
 ‘This entry was added by G. N, Lab. and H. D., No. 8/48, dated 7th November 1949,



- 2878L Bombay Shops and Establishments Act, 1948 [1948 : Bom. LXXIX

SCHEDVJLE II—contd.
Serial - Establishments, employees or other persons Provisions of the Act
No.
(1 ‘ @ 3

143 Upcountry depots and transhipment stations belong- 9[Section 18 subject to the condition

ing to oil companies : that the employees concerned are

. granted one day holiday in & wesk

without making any deductions

frfo]m their wages on account there-
of. :

NProvided that where any Depot
Superintendermt is required to'work
for haif' a day on the weekly closed
day, half days leave for each occa-
sion on which he is so reguired to
work shall be credited to his leave
account,] )

444 Such employees of the Co-operative Banks as are Section 13.]
engaged in propaganda, supervision and training in .-
business methods of agriculturists and fural artisans,

*[45 Menial staff employed in stables for attending to the Sections 13 to 18 (both inclusive)
work of feeding, bathing and milking of animals, subject to the condition that an
cleaning of stables and distribution of milk, employed instead of being givén a

weekly holiday shall be given leave
. . with pay for forty-five days or one
: vear of service or such propor-
tionate Jeave as the period of his
service in a2 year bears to the
whole year, in addition to leave
admissible under section 35 :

Provided that where an emplaoyee is
given any weekly holiday. or holi-
days during the year,- an - equal
number of days, may be deducted
from the total leave for forty-five
days or, as the case may be propor-

tionate leave admissible to him.,

‘46 Dal manufacturing establishments .. .. Sections 16 and 18] "[subject to the
condition that the employees con-

cerned are granted pne day holiday
in a week without making any ,
deductions from their wages on
account thereof,]

*f47 Canteens attached to the Central Telegraph Office, Sections 10, 11 and 18, "[subject

Bombay. to the condition that the employees
concerned are granted one day
holiday in a week without making
any deductions from their wages
on account thereof.}

1 This entry was added by G, N., Lab. & H. D., No. 8/48, dated 23rd March 1950,
* These words and figures were substituted for the words and figures *“ section 18 by G. N, L. &

L. D. No. BSE. 1461-LAB-II, dated 31st December 1962,
* These words were added by G. N, I, & L. D., No. BSE. 1463-Lab.I1I, dated 26th July 1962,

¢ This entry was added by G. N., Lab. & H. D., No. 8/48, dated 11th April 1950.
8 This entry was substituted by G. N,, L. & 8, W. D., No. BSE. 1556, dated 12th December 1958.
® This entry was added by G. N, Lab. & H.D., No. 8/48. dated 2nd June 1950.
7 é[‘hese words were added by G. N, I. & L. D., No. BSE. 1461-LAB-III, dated 31st December

1962, ‘
* This entry was added by G. N., Lab. & H. D., No. 8/48, dated 25th July 1950.

e
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- SCHEDULE I-—contd.
Segag Establishments, empl yees or other persons Provisions of the Act
6 @ 3)
‘[(48 3[Coffee Depots run by the Coffee Board) .. Sections 35, 36 and 37.}
49 The out-door staff of the motor transport service. . 4[Sections 13 to 18 (both inclusive)

subject to the condition that the

. . employees concerned are granted

¢ one day holiday in a week without

. making agy deductions from their

R wages on account thereof.]

{50 Such establishments of suppliers of band partiesas Sections 17 and 18, subject to the

- ¢Jose not Jater than 11 p.m, conditions that () the spread over

shall not exceed . 4 hours in any

day and (i) that the employees

-concerned are granted one day

. holiday in a week without making

any -deductions from their wages
on account thereof.]

‘[51 All shipping Companies .. .. Section 15.] .
{52 Shops dealing mainly in pan and bidi and restaurants, Provision relating to the closing
being shops and restaurants in the vicinity of  hourinsections 11 and 19.]
Cinemag and Theatres and which are granted special

permission by the 'Commissioner of Police in areas

where there is a Commissioner of Police and District

Magistrate elsewhere to conduct the business for

half an hour after the closing of cinemas and theatres. i

853 Tea stalls and catering hotels situated on the railway Section 25 (d}.]

premiges, o
*(54 Establishments commonly known as general engineer- “[Sections 13 (/) and 18, subject
g works wherein the manufacturing process 1s to the condition that the employees
carried on with the aid of power. concerned are granted one day
hotiday in a week without making
any deductions from their wages

on account thereof.)

u[l » ] . L]

L . . * » *

S7 Water Works establishments supplying water to the ¥Sections 13 and 18, subject to the
Public. condition that the employees

concerned are granted one day
holiday in a week without making
any deductions from their wages
on account thereof.]

. i This entry was added by G.N., Lab. & H.D. No. 8/48, dated 9th August 1950.
* These words were substituted for the words * India Coffee House run by the India Coffee Board ”
-bythe G.N,, L. & S. W, D., No, BSE, 1457 (/), dated 16th February 1959. .
* This entry was added by G.N., Lab. & H. D., No. 8/48, dated the 28th August 1950,
¢ These words and figures were substituted for the original word and figures “ sections 13 to 13" by
G.N,, I. &'L. D.,, No. BSE 1461-Lab-II1, dated 31st ember 1962,
% This entry was substituted for the original by G.N., I. & L.D.,, No. BSE, 1461-Lab-III, -dated
315t December 1962, .
* This entry was added by G.N., Lab. & H.D., No. 848, dated 27th November 1950. )
7 This entry was substituied by G.N., L& L.D., No. BSE, 1466/Lab-III, dated the 19th June, 1£67,
® This entry was substituted for the original by G.N,, I. & L.D,, No. BSE. 1461-Lab.ill, dated
31st_December 1962, .
* This entry was added by G.N., Lab. & H.DD,, No. 8/48, dated the 10th March 1952,
10 This words, figures and brackets were substituted for the original by G.N.,, 1. & L. D, No. BSE.

1461-LAB-HI, dated 31st December 1962.
U Entries 55 and 56 were deleted by G.N., 1.& L.D., No. BSE.1461-LAB-III, dated 31st December

1962.
11 These words and figures were substituted for the word, figures and brakets **Sections 13 () and

18" by G.N, L. & L.D., No. BSE. 1461-LAB-{II, dated 31st December 1962.
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" SCHEDULE Ti—contd,
Serial : Establishments, employees or other persons - Provistons of the Act
No. '
) : 2} . (3)

¥58 Amnnapoorna cafeteria, New Marine Line Street, Section 33).] ‘
Churchgate, Bombay-1, run by the Bombay Branch
of the All India Women’s Food Council.

5) H:iad-ioom and powszc-loom establishments .. YSections 1371 and 18 subject to the
condition that the emplovees con~
cerned are granted one day holiday
ina weék without making any
deductions from their wages on

. account thereof.]}
" 4160 The Sales Centre of the Aquarist Society of India, New ¥ Section 18, subject to the condition
: Citizen Bank House, Palton Road, Bombay-1. that the employees conzerned are

granted one day lioliday in a week
without making any deductions
from their wages on accouat
thereof.]

$[6! Suchtheatres or other places of public amusement or Section 26.] -
entertainment as are Fran}ed special permission by
the -Commissioner of Police, Bombay,or the District
Magistrate, to remain open after twelve midnight.

7[62 Such Commercial establishments of licence holders of #{Section 13.])
the Agricuitural Produce Market Committee esta-
blished under the Bombay Agricultural Produce .
Markets Act, 1939 {Bom.} XXII of 1919), as open
not earlier than 7-30 a.m. and close not later than

7-3¢ p.m. -
WSGpm * LI " e

L1 - B ® LA L4

1{65 Cycle Stand .- Sections 11 and 181 Y{subject to
the condition that the employees
concerned are granted one day
holidayina week without making
any deductions from their wages

on account thereof.}
1xs T f

e L . * L]

»
-
o
-

% This entry was added by G.N., D.D., No. 8/48, dated 29th April 1933, :

' Thisentry was substituted for the original by G.N., L. & L.D., No. BSE. 1461-LAB-I1{, dated 313t
December. 1962,

® These words and figures were substituted for the words and figures, * Provisionsretating to closing
hoursinsection 13”7 by G. N., L & L.D., No. BSE. 1463-Lab-1il, dated 24th July 1963.

¢ This entry was added by G.N., D.D., MNo. 8/48, dated 27th November. 1953,

# These words and figares were substituted for the words and figures * section 18 " by G.N.,
1. & 1. D., No. BSE. 1461-LAB-I}I, dated 31st December 1962,

¢ This entry wasadded by G.N., D.[>., No. 8/48,dated §th March 1954,

? Thisentry was added by G.N., D.I,, No. S. 125, dated 17th July 1954,

5 The words and figures were substituted for the words, figures and brackets ** Section 13 (1) by
G.N, L. & L.D., No. BSE. 1461-LAB-III. dated 315t December 1962,

¢ Entries 63 and 64 were deleted by G.N., L &L.D., No. BSE. 1461-LAB-}ii, dated
343t Dacember 1962. : .

W This entry was added by G.N., D.D, No. 1331/4R, dated 9th Vebruary 1955,

';2These words were added by G.N., 1. & L. D., No. BSE. 1461-LAB-III, dated 31st Deccmber
1962,

12 Fatries 66 and 67 were deleted by G.N., I. & L.D., No. BSE. 1461-LAB-Iii, dated
_ 3ist December 1962 : .
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SCHEDULE I—contd.

S!grial Establishments, employees or other pérsons
0.
) (2

Provisions of the Act
3)

{68 Poultry Farms

2[69 The Canteen and Mess in the premises of the Peona
University at Ganesh Khind, Poona, run by the
Poona Branch of the All India Women's Food

o ‘. . » . *

an * * . L 3 *

The Kalyan Electric Supply Company Private Limited,
Kalyan,

72

Employees, engaged by the treasury Contractor for the
troasury working in the Bombay Genera! Post Office
and its five town sub-offices,

73

4

“ Dock workers » [as defined under section 2(5) of
the Dock Workers (Regulation of Employment)
Act, 1948 (Act No. IX of 1948)] employed by the
i!}uqtl:drs of the Bombay Stevedors Association

imited.

4

*[75 Bidi makers and wrappers in the establishments
manufacturing bidis.
w176 Shops dealings in poultry

Sections 13, 17 and 18 subject to
the condition that the spread over
shall not exceed 12 hours a day
and *[that the employees con-
cerned are granted one full da
or {wo half day holidays in a'week
withcut making any decuctions
from their wages on account -
thereof.))

Section 33.]

L 3

Sections 13 and 18 subject to the
condition that the employees con-
cerned are granted one day holi-
day in a week without making any
deductions from wages on account
thereof, ‘

Sections 13, 14, 15, 17 and 18 subject
to the condition that the employvees
concerned are granted wages for
overtime work as rxjuired by
section 63 (1) read with Expla-
nation (a) and are
also granted one day hohdag ina
week without making may deduc-
tions from wages on account
thereof.] ,

Sections 13, 14, 15, 17, 18, 63 and 65
subject to the condition that the
ffemployees] concerned shall be
given . the same benefits in the
matter of hours of work ovartime
payment and weekly holidays as
arc available to the workers
employed by the Bombay Dock
Labour Board.}

Section 18(3).)

Sections 10 and 18 subject to the
condition that the employees
Urconcerned] are given one full
or two half day holidays in a week
without making [any deductions
from their wages on account
thereof,)

1 This entry was added by G. N., L. & S. W. D., No. BSE. 1456 dated 7th January 1957.

1 These words were substituted for the original by G. N, L. & L. ., No. BSE. 1461-LARB-III, dated

31st December 1962;

2 This entry was added by . N., L, & S. W. D., No. BSE. 1456, dated 8th February 1957.
. llzgégesvo and 71 were deleted by G. N., L. & L. D., No. BSE, 1461-LAB-III, dated 3Ist Decem-

3 This entry was added by G. N., L. & §. W. D., No. BSE. 1457, dated 16th September 1957.
# This entry was added by G. . & 8. W. D, No. BSE. 1457, dated 13th February 1958,

L L
7 This entry was added by G. N., L. & §. W, D, No, BSE, 1457- dated 18th March 1958,
® This word was substituted for the word ** worker ” by G. N., I, & L. D., No. BSE. 1461-LAB-II1,

or
dated 3ist Decemnber 1962, ‘ :
* This entry was added by G. N, L. & S. W. D., No. 1458-J, dated 9th April 1958,
1o This entry was added by G. N., L, & 8. W. D, No. BSE, 1457, dated 16th May 1958.
11 This words was added by G. N., L. & L. D., No. BSE. 1461-LAB-III, dated 315t December1962. -
2 These words were substituted for the words**any deduction from wages” by G. N, L. & L. D,,
No. BSE. 1461-LAB.-III, dated 31st December 1962.
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SCHEDULE I1—contd.

{1948 : Bom. LXXIX.

Serial Establishments, employees or other petsons Provisions of the Act
No.
14} 7 (2) (3)
;[-'JF_T_e'a Centre run by the Tea Board at Churchgate, Sections 35, 36 and 37,
Bombay,

Y78 Establishments maintained in connection with the Section 10, section 11, section 16,

Petrol Service Stations and Petrol Pumps,

offices subordinate to it.

(b) %ﬂ‘ioe of the 1nduastrial Finance Corporation of
1ndia. - ‘

(¢) Office of theIndian Rare Earths Limited, Bombay

(d) Office cf the Cotton Textiles Export Ppgmotion
Council, Bombay.

¢[(e} Production and Sales Centres or Depots of the
Maharashtra State Khadi and Village Industries

Board.] ‘ -

(J) Office of the Khadi and Village Industries Com-

" missian, Bombay.

(g) Offices of the Agricultural Produce Market Com-
mittees established under the Bombay Agricuitural
Produce Markets Act, 1939.

(h) Office of the Indystrial Credit and Investment
Corporation of India, Limited, Bombay,

{i) Offices of the Life Insurance Corporation of India

subject to the conditions that the
spread-over of the work of an

employee employed therein shall
not exceed fourteen hours in any

day ; and section 18), *[subject to
the condition that employees
concerned are granted . one’ day
holiday in a week without making
any deductions from their wages
on account thereof.]

479 {(a) Offive of the Maharashtra Housing Board, and (a) In_ respect of ail the employees:

sections 35, 36,37 and 62, tfsubject
to the condition that any visit
baok, register or record main-
tained immediately “before the
18t Tune 1963 are ccntinued to be
maintained properly and such
registers and records are made
available to the Inspector for
inspection. |

() In respect of out-door staff and
watchmen : secticns 13, 14, 15,
17 and 18 subject to the condition
that the employees concerned are
_granted wages for overtime work
and one day holiday in a week
without making any deductiona
from their wages on account

in the State of Maharashtra, .
(/) Regional Office of the State Trading Corporation
. of India gPrwate) Limited, Bombay.
(k) Office of the Shipping Corporation of India, Bom-

bay,
(D Export Risks Insurance Corporation (Private)
Ll;nitcd, Bombay. .

thereof.]

»

3{(n) Establishments of the Maharashtra State Ware-
housing Corperation.}

(o) Office of the Basic Chemicais, Pharmaceuticals

and Soaps Export Promotion Council.

8[(p) Offices of the Maharashtra State Farming
Corporation Ltd., situated at Bombay and Poona
and office of the Kolhapur Sugar Farm.

U[79 (g) Office of the Indian Motion Pictrres Export Corporation Ltd., Bombay,

I This entry wasadded by G. N.,L. £ 5. W, D., No. BSE, 1458-J, dated 30th October 1958.

¥ This entry was'added by G. N,, L. & S. W. D, No. BSE. 1458, dated i6th February 1959 read
with G. N, L. & 5. W. D., No. BSE. 1458, dated 13th. March 1959.
IQTSghese words wereadded by G. N.,L&L. D, No. BSE. 1461-LAB-TII, dated 3Ist December

€This entry was substituted for the original by G. N., I. & L. D., No. BSE. 1461-LAR-TI1, dated
31st December 1962. i

& These words were added by G. N.,1. & L. D,.No. BSE. 1462-LAB-TII, dated 29th Aprii 1963,

® These words were added by G. N., 1. & L. D, No. BSE, 1464-LAB-III, dated 20th April 1964.

* Entry (m) was deleted by G. N., L. £ L. D, No. BSE. 1462/Lab.-11I, dated the 9th August 1962.

¢ These words wereadded by G. N, 1. &£ L. D., No. BSE. 1464-Lab-IIT, dated 11th December 1964,

* Thisentry wasadded by G. N,, & L. D., No. BSE. 1465-Lah-1I1, dated 2nd August 1967.

30 This entry was added by G. N, I. & L. D., No, BSE. 1466-Lab-III, dated 28th December 1967.
19:8“1;5 entry was added by G. N., L. & L. ID,, No. BSE. 1467-LAB-III, dated 13th February
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SCHEDULE IT —contd.
Sﬁia_l Establishments, employces or other persons Provisions of the Act
(1) ) (3)

{r) The Offices of the Minerals and Metals Hiding
Corporation of India Limited, Bombay.

*(s} Zonal Office and Godown of Bharat Earth
Movers Limited, Bangalore, situated at

Bombay.
3{#) Offices of the Maharashtra Small Scale Industries
Development Corporation Limited, Bombay.
4{u) Branch Office of the Engincers India Limited,
'* New Delhi, situated in Bombay.
4(v) SalesrEstablishment of the Hindustan Machine
Togls Limited, Bangalore, situated in Bombay.
3(w) Offices of the Maharashtra State Financial
Corporation in the State of Maharashtra. .
%(x) Establishment of the Central Warehousing
Corporation, New Delhi, situated in the State of
Maharashtra,
"[{)) Office of the Vidarbha, Housing Board and
offices subordinate to it.].
¥2) Office of thc Maharashtra Agro-Industries
. Development Corporation Limited, Bombay.
. "(za) Establishments of the Maharashtra Agricultural
Development and Fertilizer Promotion Corpo-
ration Ltd., Bombay. .
1%z} Office of the State Industrial and Investment
Corporation of Maharashtra Itd., Bombay.
11(zc) Office of the City and Industrial Development
‘ Corporation of Maharashtra Lid., Bombay,
13(zd) Office of the General Insurance Corporation
of India, Bombay.
13(z¢) India Tourism Development Corporation
Regional Office, * Niymal®™, 1lth Floor,
Mariman point, Bombay 400 001.
H(zf) Branch Office of the Regional Sales Office
of the Hindustan Machine Tools Limited,
Bombay, situated in Poona. . . .
15(z) indian Dairy Corporation, Raj Mahal, 6th
Floor, 84, Veer Nariman Road, Bombay-
400 020,
‘G'ghis entry was added by G.N,, 1. & L.D.,, No. BSE. 1468/126030-LAB-II1, dated 30th November
1968.
1 This eatry was added by G.N., I. & L.D., No. BSE. 1468/130104-LAB-III, dated 2[st January
1969

* This entry wag added by G.N., . & L.D., No. BSE. 1567/138667-LAB-III, dated 18th February
1969

« These entries were added by G.M., L. & L.D,, No. BSE. 1467126809-LAB-IIT, dated 22ud Febru-

‘ al-‘Y’Il‘laf.sg'entry was substituted by G.N., L. & L.D., No. BSE. 1469/124245-LAB-II1, dated 24th
M‘a")["t:g?ﬁtry was added by G.N., L. & L.D., No. BSE, 1469/119926-LAB-III, dated 13th May 1969.

lgyglﬁs entry was added by G.N., I. & L.D., No. BSE. 1470/126879-LAB-1I1, dated the 24th July

be.r Tl‘g.;s.l crtry was added by G.N,, I. & L.D,, No. BSE. 1471/164487-LAB-III-A, éated 28th Decem-

* This entry was added by G.N., I. & L.D., No. BSE. 1472/103444-LAB-TI-A dated 9th February

1971,
18 This entry was added by G.N., I. & L.D., No. BSE. 1472/104192-LAB-III-A, dated 9th Febru-
ary 1972,
l-grl'l‘his entry was added by G.M., I. & L.D., No. BSE. 1472/ 152482-LABIfI-A, dated ist March
973

1 This entry was added by G.N., I. & L.D., No. BSE. 1473/1T16%4-LAB-11I-A, dated 2ad
June 1973.

18 Thig.egntsy was added by G.N., I. & L.D., No. BSE. 1473/194091-LAB-III-A, dated 13th
November 1973,

14 This entry was added by G.N., I. & L.D., No. BSE. 1475/100061/LARB-7, dated 12th August 1973,

¥ This entry was added by G.N,, I. & L.D., No. BSE. 147%/57/LAB-7, dated 25th October 1975.

H 4612—4a

L m oY T4 ) i d
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SCHEDULE Il—contd.

Sﬁﬁﬂl Establishments, employees or other persons Provisions of the Act
0.
(1) 2} &}

80 The Modern Garage, Bombay V. .. Sections 10, 11, 14,-15, 16 and 18
subject to the condition that the
employees concernsd. are granted
one day holiday in a week [with-
out making any deductions from
their wages on account thereof.]}

l‘ » * ] »

482 The Office of the Bombay Taxi Association, Bombay Sections 13(f), 14, 15. 17 and I8
subject to the condition that the
employees concerned are granted
tfone day holiday in a week with-
out making any deductions from
their wages on account thereof.]

{83 Employees in the canteens at Bus Depots and Bus Section 19.]
gtations of the Bombay Electric Sﬁpply and Trans-
port Undertaking of the Bombay Municipal Corpo-
ration.

(84 Establishments of the Bombay State Road Transport (4) In respect of out-door staff and
Corporation. watchmen :-—

: Sections 13, 14, 15, 17, 18, 35, 36,

37, 62 and 66 : subject to the

condition that the employees

concerned are granted wages for

overtime work and one day’s

holiday in a week without

making any dcductions on

/account thereof from the wages.

) In respect of emplovees other

than those mentioned in clausc

. (a):~—
| ()] ?achon 13 : only in respect
Of—
{x} employees in the following
establishments, namely:— -
Bus Stations, Reservation and
Advance Booking Offices,
Qut-agency, Parcel Book-
ing and Delivery Offices,
workshops not covered
under the Factories Act,
1948, Control points ; and
(») employees in the following
¢ establishments, namely:.—
State  Transport  Central
Offices, 80-81, Annie

Besant  Road, Worli,. -

Bombay-18, Ofiice of the

L This entry was added by G. N,, L. & S.W.D., No. BSE. 1458-J, dated I'lih August 1959,
1 These words were substituted for the original by G. N, 1. & L. D., No. BSE. 1461-LAB-ILI, dated
31st December 1962,

* Entry 81 was deleted by G. N, 1. & L. D., No. BSE. 1461-LAB-1I1, dated 31st December (962,

¢ This entry was added by G. N., 1. & S.W.D.,, No. BSE. 1458-J, dattd 5th Octeber 1959,

¥ These words were substituted for the original by G. N.. 1. & L. D.,, No. BSE. 1461-Lab-Iil,
dated 3ist Decémber 1962,
* This entry was added by G. N_, 1. & 5.W.D., No. BSE. 1459-J, dated 7th November 1959.
7 This entry was added by G.N., I. & 5.W.D., No. BSE. 1458-J, dated ist December 1959.

H 535i-9
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SCHEDULE [I—contd.
Sa{igu Establishmonts, employees or other persons Provisions of the Act

a)

@ &)

Controlter of Smo

, Mills Co '
. Bombay, of the Divi-

. sionai Controllers, State
Transport, ona/Nasik/

Shola.pnrl

Ratiagiri

Thana/Kolhapur
Ahmedabnd
arodaj/Surat

bm'hmt{n,mu

mzmstmhve

Cenfral Works Depot and
Regional 'Workshop, Ah-
medabad, Office o

Erxecutive Bndneor sme
Engineer, State rt
Southern Divislon,
kerszth Road, Poona.
O%ca of s“t!:gg I%xaecuuw
nginoer, Sta rt,
Northern Diviuon,ng
bay Central Bombay. .
Office of the Bxacutive Engie
neer,  State Tmng‘t,
Regional Workshop, Con-
struction  Division st

linid

(i) Sect.lon 14 : subject to the

hondmolfl_ that tlul:o worl

urs of any employee s
not exceed 9 hours in aay day
and 54 hours in A

(i mnul‘:‘ sy to the
0 n no empioyes shail
be ar allowed to work
for more than five hows before
be has had an interval of reat
of afleast halfac hour.

(1) Section 17 : only in respect
of bus stations, bus: and
stores-Offices  subject to the
condition that the slprcad-over
of work of an employes shall
not exceed 14 hoors in any dsy.

} 4



Replacement Serles No, XLIIT—p. 66

1948 ;: Bom. LXXIX]  Bombay Shops and Establishments Act, 1948
SCHEDULE H-——contd.

28788 .

Serial
No.

n

Establishments, employees ot other persons

@

Provisions of the Act

&)

1gs Shops
Statmns

. ¥ V.

articles, at the State Transport Bus

{v) Section 18 : Subject to the
conditions that—

(0} every emplog_ee other than

daily-rated staff shall be given

one day holiday in a week

without making any deduc-

tion from wages on account

thereof,

(p) an employee on daily-rated
wages shall be granted one
day holiday in a week, pay-
ment for that day made
at the ratc agreed to the
Corporation for that category
with the union of the workers.,

(q) the one day holiday referred
to in paragtitphs (») and (p)
if not granted in any week
shall be granted within a
petiod of not less than two
moxiths from the end of that
week,

(vi) Sections 35, 36, 37, 62 and
66.]

in pan, bidi, cigarettes, matches and Sections 10, 11 and 16.]

{87 The Central Office of the Life Insurance Corporation Sections 13, 14, 15, 17 and 18 subject

of India situated in Bombay.

-~

to the condition that (H no

empioyee shall be requirsd or

allowed to work for more than

five hours before he has had an

;:,tcurval of rest of at least half an
L g

(#i) the employm concerned  are

granted wages for overtime work
and one day s holiday in a week

m? any deductions on
account thereof from the wages.]

4§88 The office of the Bombay Gas Co. Ltd., at 214, *{Provision rclat:ng to opesing hour

Dr. Dadabhai Naoroji Road, Bombay No. 1.

in section 13] in respect of two

clerks and one office sepoy,
subject to the condition that the
office will not be opened earlier
than 3-00 a.m.}

-

! This entry was added by G. N, L. & 5. W. D.

* Entry 86 was deleted by G, N, 1. & L. D., No.

* This entry was added by G. N, L, & S. W,
N,L &S W,

¢ This entry was added by G.
were substituted b&y the wc;qrds i
. . 0.

* These words and ﬁgurcs
fnraso
ber i

., No, BIE, 1458.J, dated 1st December 1959,
BSE. l461/Lab-III dated 31st December 1962,

D., No. BSE, 1458-], dated 3ist December 1955.

D., No. BSE, 1459.J, dated 313t December 1959,

and bracket ** Section 13(1) so

E. 1461-LAB-ITi, dated 31xt Decern-
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SCEEDULE Hj*l;(lﬂfd.
Serial Bstablishrents, employees or other persons Provisions of the Act
Nao. : :
A
m Q) 3
\ : i e .. () Provision relating to closing in
189 Shops supplying cycles on hire coction g g

* (i) Section 18 subject to the coq-

dition that the employees con-
; ‘ . cermed are granted one day
holiday in a week without making
Yany deductions -from their
wages] on account thereof.

790 TEastablishments of Roval Western India Turf, Ciub Sections 28, 29 and 30 subject 10 the
Limited. ] condition that the employees are
‘ granted wages for overtime work

as required under section 63(7)—

. o (i) Only in respect of the number of
employees, employed on per-
manent basis at Bombay and
Poona, indicated against each as

follows :—
& Ministerial staff .. 37
- Peons o .. 54
Ambutance driver o1
Waiter S |
Track supervisor e T
Attendants .

(if} oniy in respect of ¢he number of
employees, employed on per-
maneni . basis - only at_Pooha
indicated against each as follows :

Ministerial staff o 3
Peons .. .. 5
Motor drivers .. 3
Cooks, Waiters, Pantry- 16
men, Butlers.
Y on race days and the day follow-
ing race days, and

(ifi) In respect of employeeé em-
- ployed in Bombay.) i

191 Offices of the State Bank of India ve .. Section 18, subject to the condition
) that the employces concerned
are granted one day in a week
as a holiday without making
*fany deductions from their wages]
on account thereof.]

1 Entry 89 was added by G. N., T and L. D., No. BSE/Lab-ITI, dated 16th June 1960,
3 ’IE{:el;ye wo\r‘&as were sub!;tituf,cd folr)';l;: wg:ds;‘ﬁgeduction from wages” by G.N,, I.and L. D.
. BSE. 146]1-0ARB-III, dated 318t mber 1962, .
No"Entry 20 3\!33 added by G.N.,I1.aad L.D., No, BSE. 1458-Lab-IIT, dated 14th September
196‘0. rds fi and brackets, were substituted for the words * on race days and the day
A s r¢s and or y
follozv‘?ﬁ?r:c‘:: daysg’uby G. N.I. and L. D, Mo BSE. 1462-LAR-HI, dated 29th August 1962,

¢ Entry 91 was added by G.-N. I and L. D., No. BSE, 1459-Lab-III, dated 1st March 1961,
¢ %2@2; words were substituted for the words ** decduction from wages " by G. N.,1. £ L. D., No.
BSE. 1461-LAB-II1,dated 31st December 1962,
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SCHEDULE Il.—contd.
S;Irial Establishments, employees or other persons Provisions of the Act
0.
{1} _ (2) {3) .

1i92 Cooking Section of the Yezdiar Industrial Institute,
779, Parsee Colony, Dadar, Borabay-14.

A

493 Such hair cuiting establishments and hammam-
khanas ¢ . ' . .
/ as open not earlier than 6-00a,m.

*i94 Such establishments wherein the process of mould-
ing andfor welding is carried on. as open ndt earlier
than 7-00 a.m,

{95 Establishmonts of Weigh-Bridges in Greater Bombay.

Sections 13, 14, 17 and 18, subject to
the conditions that—-

{i) The Cooking Section shall not
be opened earlier than 5-00 a.m.
and closed fater than 7-00 p.m,

(i) No empioyee shall be required
or allowed to work for more
than 9 hours in any day.

¢iii) The spread cver of an
employee shall not exceed
fourteen hours *[any day).

(iv) Every employee shall be given
one day in a week as 2 holiday
without making *[any deduc-
tions in hiz wages] on account
thereof.

(v) No female employee shall
be required or allowed to wark
before 7-00 2.m., on any day.)

Sections 10 and 16.)

Provision relating to opening hours
in section 13.]

Section 18 subject to the condition

that the employees concerned are
given one day in a week as a holi.
day without making *[any deduc«
tions from their wages] an account
thereof.]

?[96 Such establishments manufacturing bricks as open Y{Provision relating tc  opening
earlier than 5-30 a.m. hours ip section 13] and section 18
subject to the condition that the
employess concerned are given.
one day in a week as a holiday
. without making deductions from

. , their wages on account thereof.}

1 Entry 92 was added by G.N., I.and L.D., No. BSE. 1460-Lab-I¥I, dated 10th June 19561,
19;2Thcs¢ words were added by G,N., 1. & L. D., No. BSE. 1461-LAB-II!, dated 37st December

} These words were substituted for the words ** deduction in wages ™ by G.N,,I. and L. D,,
No. BSE. 1461-LAB-III, dated 31st December 1962,

¢ Entry 93 was added by G.N,, I.and L.D., No. BSE. {461-LAB-III, dated 7th July 1861,

& The words * in all local areas, except Greater Bombay ** were deleted by G N.,1. and L.ID.
No. BSE. 1461-LAB-1T1, dated 26th December 1961,

¢ Entry 94 wasadded by G.N, I and L.D., No. BSE. 1461/LAR-I1], dated 16th August 1961, '

T Entry 95 was added by G.N., ), and L.D., No. BSE, 1461/LAR-II], dated 4th December 1961.
# These words were substituted for the words ** deduction from wages * by G.N., L. and L. D,
No. BSE. 1461-LAB-II1, dated 31st December 1962, .
w‘ﬁlEntry 96 was added by G.N., I. and L.D_, No. B.S.E. 1461-L.AB. 111, dated 28th December
1o These words and figures were substituted for the words, figurea and brackets “'section 13 (1)
g far gs;olpgegzlng hour is concerned " by G.N.,F. and L.D., No. BSE. 1461-LAB.III, dated 31st.
ecember . - . .

. =T S
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SCHEDULE II—contd.
Sgl;al eqablislu‘nents; employees or other persons Provisions of the Act
n @ 3)
{97 Office of the Indian Oil Company, Bombay .. (a) In respect of the all employees:

sections 35, 36, 37 and 62,

{d) In respect of out door staff and
watchmen, sections 13, 14, 15, 17
and 13 subject to the condition
that the employees concerned are
granted wages for overtime work
and one :‘:L;loliday in 8 week
without ing any deduction
on account thereof from their

wages.

{¢) In respect of telephone operators
sections 13 and 18, subject to the
conditions that the employees
concerned are granted one day
holiday in a week without making
any deductions on account thereof
from their wages.]

%8 The R, H. Petuck Industrial Institute for Parsis, Sections 13, 14 and 18 subject to the
Sleater Road, Bombay. conditions that—

(i The istitute shall not be open-
ed earlier than 7-00 a.m. and
close later than 5-00 p.m.

{ify No employee shall be required
or allowed to work for more
than 9 hours in any day. . ‘

(ili) Every employee shall be given
Jfone day holiday in a week
without making any deductions
from his wages} on account

499 Motor car drivers atteched to the head offices of the Sections 13, 14, 17land 18, subject to
Tata Hydro-Blectric  Power Supply Company  the condition that the motor car
Limited, the Andhra Valley Power Supply Com- drivers concerned are  given
pany Limited, and the Tata Po Company  Slonc day holiday in a  week)

Limited, Bombay. without making deduction from
_their wages on sccount thereof.|
*{100 Bstablishmenty of race horse trainers .. Sections 13, 17 and 18 subject to the

conditions that—
(i) The spread over of an employes
shall not exceed fourteen hours

in any day.
(i7) Every employee shall be given
‘[one day holiday in a week
without making any deductions
ftfom his wages] on account
- thereof|]

1 Entry 97 was added by G.N., L and L.D., No. BSE. 146}-LAB-IT], dated 29th December 1961,
S Entry 98 was added by G.N,, 1. and L.D., No. BSE. 1461/LAB-ITI, dated 12th January 1962.
7 Thess words were substituted for the original by-G.N., I and L.D,, No. BSE.1461/Lab-11H, dated

- 31st December 1962

4 Entry 99 was added by G.N_, I. and L., No. BSE, 1462/Lab-IT1, dated 14th March 1962,

¥ Thege words were substituted for the words ** one day in a week ag a holiday " by G.N,, I, and
L.D.,, Ne. BS.E,, 1461-LAB-III, dated. 31st December 1962, .

* Entry 100 was added by G.N., Land L.D., No. BSE. 1461-LAB-III, dated 28th April 1962,

* These words were substituted for the original by G.N., 1. and L.D., No. BSE. 1461/LAB-III,
ated 312t December 1962,

..;.V
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SCHEDULE U—contd.
Seéial Establishments, employees or other persons Provisions of the Act
a, . . Y
n ) : 16)]
ol o+ ¢ . » * ' v - s}

102 Establishment of the Maharashtra State Electricity (a) In respect of all employees:
Board. Section 62.

(6) In respect of out door staff and
: ) watchmen : sections 13, 14, 15, 17
4 and 18, subject to the dondition
that the employees concerned are
granted wages for overtime work
and one day holiday in a week
without ' deductions from their
wages on account thereof.}

103 Sub-Office of Coffee Board at Haroon House, Bazar- (a) In respect of all the employees :

gate Street, Bombay-1, . sections 335, 36, 37 and 62,
. (b) In respect of ountdoor staff®
. . . sections 13, 14, 15, 17 and 18,

subiect 10 the condition that the
empioyees concerned are granted
wages for overtime work and one
day holiday in a week without
making deductions from their
wages on account thereoi.}

41104 Motor drivers employed by the Scindia Steamn Navi- Sectidn 13, subject to the condition
gation Company, Limited, Bombay. that the employees concerned arc,
. . ] during the period of operation of
the award [being an award, dated
17th July 1961 given by the Arbi-
trator in the Industrial Dispute
between the Scindia Steam Navi-
ation Company Ltd., the Bombay
gteam Navigation Company{1953)
Private Lid., and the Scindia
Workshop Private Lid., of the
first part and the monthly paid
clerical dnd npn-clerical  staff
employed by them at their offices
in Bombay and Branch offices
located 4t the por‘s within* the
State, of the secon part], given
‘ : allowance in lieu o0 overtime as
q : . provided in the said award.
¢ Sections 14 and 17. .

Section 18, subject to the condition
that the employess concerned
are given one day as holiday with
wages in a week during the period
of operation of the said award.}

{105 Canteen and Stores run-at Pocna by the Poona Seva  Section 33.]
Sadan Society, Poona. - '

ﬂf Entry '11?11- gwéa.s added by G.N., 1. and L.D., No. BSE. 1462/Lab-IIT, dated 3rd July 1962 and was
effective ti 3. -

* Entry 102 was added by G.N., 1. and L.D., No. BSE. 1462/Lab-II1, dated 9th Augnst 1962,

3 Entry 103 was added by G.N,, I, and-L.D., No. BSE. 1461/Lab-III, dated 9th August 1962,
19‘6 gntry 104 was added by G.N,,I. and L.D.,No. B3E. 1461/Lab-III, datted 14th September

3 Efntry 105 was added by G.N., Lapd L.D., No BSE. 1462/Lap-III, dated 15th October 1962.

e
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SCHEDULE TT—daontd.
Serial éstahlishments, employees or other persons Provisions of the Act
No.
145 (2} iy}

Y106 Establishment of Jayems Chemicals, Nas:l\ Road, Provision relating to opening hours
Peolali, Nasik. in section 13, so iong as the Go-
vernment order sanctioning elec-
tric power to the establishmant
. from 11 p.m. to 6 am.,yis in

. - force.]

¥107 = L * . L] * ] *]

${108 Hair Dressiog Saloou Stalls situated within railway Sections 30, 11 and 15, swbject 1o the
premises. condition  that ths employzss
- concerned are granted ooe day
holiday in a week without making
any deductions from their wages
on account thereof.]

{109 Empiuyees in  the Production Department of the Section iR, suh]e.,t ‘to the condition .

Publicity Society of India, Limited, Bombay-1, that the employees concerned are
grapted one day holiday in & week
without making any deductions
from their wages on account
thercoll] .

i

110 ¢ ' . . . . o

s{1ti Pay clerks and peons and cash-guards, accompanying Sections 13, 14, 17 and 18 subject to
them of the Tala Hydro-Electric Power Supply “the condltlon that the employees
Co. Ltd.,, The Andhra Valley Power Co. Ltd., concerned are granted wages for
and the Tafa Power Co. Lid., Bombav House, gvertime and one day holiday ina .
Bruce Street, -ort, Bombay-1. week without i.aking any deduc-
tion from theic wages oa account
thersot.)

112 Yomen employees, working as  pate-keepers, for Secuon 33,
classes cxclusweiy reserved for women in unema
theatres in Vidarbha and Marathwada.

' Entry 106 was added by G.N., 1. and L.D., No. BSE. 1462/Lab-}1, dated 24th December 1962,
? Entry 107 was deleted by G.N., I. and L.D., No. BSE. 1461/Lab-I1I, dated 6tk May 1965.

3 Entry 108 was added by G.N., 1. aed L.D., No. BSE. 1462/L:ab-I11, dated 28th February 1963.

¢ Entry 109 was added by G.N,, I and L.D., No. BSE. 1463/Lab-I11, dated 13th Jujy 1963.

5 Entry 110 was deleted by G.N., I. and L.}, No. BSE. 1464/Lab-1IT, dated 18th May 1965.

* Bntry 111 was added by G.N., L and L.D,, No, BSE. 1463, Lab-H1, dated 9ih September 1963. -
? Entry 152 was added by G.N., I. and L.D., No. BSE. 1463/Lab-111, dated 7tk September 1963,
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| SCHEDULE H-—contd.

Sgial Esteblishments, employeas or ofher persons
[+

1) @

. Provisions of the Act

(&5

Y113 Messrs, Aron Printing Press, Gajanan Talkies Road,
Malkapur, District Buldhana,

%14 Bombey Industrial Business Machines Buregu, Meher
Chambers, Nicol Road, Baillerd Estate, Bombay-1.
Mils St(agl’ car dnvers employed i m—-

(&} Commercial establishments . e

4116 Employees of the Chartered Bank, Bombay-1,
engaged for exchange of money on board the ship
of wharf in Bombay Port.

[117 Employees in the Car Pool Depariment of the Greaves
Cotton and Company Limited, Bombay-1.

'[118 Banks

In respect of section 62, so far it
relates to the :?camtu;t)mc;o( o;‘
registers under ru \ 4
and 29(11) of the hira
Shopg and Establishments Rules,

1961.]
Section 13.]

Sections 10, 11 14, 16 and 18, subject .
to the condntlon that the drivers
concerned are given one day in
a week as a holiday without
making deduction from eir
wages on account thereof,

Sections 13, 14, 17 and 18, subject
to the condition that the drivers
concerned are given one day in
& week as. a holiday without
making deduction from
wages on account thereof.]

Section 13.]

Sections 13, 14, 17 and 18, subject to
the condition that the employm
concerned are granted wages for
overtime work and one day holi-
day in a week without making aoy
deductions on account thercof
from their wage.]

Provision relating to closing hours
in section 13 on the first working
day of a month and the working
day p and succeeding
pubhc holiday subject to the
condition that the émployees
concerned are granted wages for

overtime work.}
119 Purchase and Liaison Office of the Fertilizer Corpo- (a) In_ rey of all employees
mation of India Limited. Bombay. sections 35, 36, 37 and 62.
(h In respect "of outdoor staff:
sections 13, 14, 15, 17 and *18,
subject to the condition that the
employees concerned arc granted
wages for overtime work a.ud one
day holiday in a week without
making any deductions on
account thereof from thelr wages,
i

! Entry 113 was added by G. N., 1. & L. D., No: BSE. 1463/Lab-HI, dated 7th September 1963

* Entry 114 was sdded by G. M., 1. & L. D, No, BSE, 1863/Lab-111, dated 10th October 1963.

3 Eniry 115 was added by G. N, I, & L. D., No, BSE. 1463i1ab-111 dated 26th December 1963.

¢ Eutry 116 was added by G. N, 1. & L. D., No, BSE. 1454/Lab-1il, dated 8th January 1964,

¢ Eniry 117 was added b G.N, 1, & L. D., No, BSE. 1464/Lab-111, dated 5th October 1964,

¢ Fairy 113 was added by G. N.. 1. &1.. O, No. BSE. l464/1ab-m dated 11th Januaty 1965.

7 Entry 119 was added by G. N, 1. & L. I3, No. BSE. 1464/Lab-111, dated EanFebruary 1965.

il
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SCHEDULE IT—cond.
Serial Establishments, employeas or other persons Provisions of the Act
No. ’
4
{n 2 3

() In respect of telephone operatoy
seciions 13 and !;8, subﬁt 10
the  corndition  that the
employees concerned aré
granted one- day holiday in
a week Wwithout making any
deductions on account thereof
from wages.j

I

¥120 Cobking Section of the Vindyu Home Indusiries, Sections 13.and 18, subject fo the
116, Dadasaheb Phalke Road, Bombay-i4. conditions that—

. (1) the cooking section shall not-
be opened earlier than 6-00 a.m.
and closed later than 5-00 p.m.

(2) every employee shaii be given
. one day in @ week as-a holiday
without making any deduc-
. tions in his wages on account
- thereof.]

/

#1121 Office of the Maharashtra State  Co-operative Section 18 subject to the condition
Marketing Socieiy Ltd., at Wadala, Bombay, that ihe employees concerned are
granted one day in a week as
a holiday without making any
deductions from their wages on
aceount thereof.] )

%122 Offices of the Maharashira State Khadi and Village All provisions.)
Industrics Board (excluding Production and Sales
Centres or Depots), .

#1123 Employees in the Marine Departmént of Messes. Sections 13, 14, 17 and 18 suh{ect ta
Caltex {India} Limited, Bombay. the conditions that the employees
concerned are granted wages for
the overtime work and one day
holiday in a week without making
any deductions onacccunt thereof

from their wages.]

! Eptry 120 was added h_y G.N, L & L. D, Nc.. BSE. 1464/LAB-11l, dated the 22nd February
1965, o~
? Entry 121 was added by G. N, L. £ L. D., No. BSE. 1464/LAB-I11, dated the 7th April 1965,

3 Entry 122 wasadded by G. N, L. & L. D., No. BSE. 1464/LAB-1ET, dated the 26th April 1965,
w‘ésE.ntry 123 wasadded by G. N., L. & 1.. ., No. BSE. 1465/LAB-1]!, dated the 23rd September
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| SCHEDULE H—contd. |
Serial Bstablishmenis, employees or other persons Provisions of the Act
0. .
() _’ 2) 3)

Y124 Distribution Office of Noble Distributors located at
gﬁlargare! Building, Antop Hill, Wadala, Bombay-

¥t25 Employees in Research Centre of the CIBA or India
Limited, Goregacn, Bombay.

126 All mills which are prohibited from using or con-
suming electrical energy for milling flour during
the hours of 5-30 p.m. and 8-30"p.m. under Govern-
ment Order No. VAC. 10567/3827-Elec.-II, dated
the 28th January 1966 issued under clauses (@) and
() of sub-section (I} of sectipn 6-A of the Bombay
Electricity {(Special Powers } Act, 1946,

4127 Establishment of the Dharamsi Morarji Chemical
Company Limited, Bombay, at Pare! Road Cross
Lane, Byculla, Bombay.

§i28 TBM Section of Accounts Department of the Bombay
Suburban Electric Supply Limited, Bombay.

129 Employees employed in the Mechanical Billing Unit
of the Maharashtra State Electricity Board, Shivaji-
nagar, Poona.

Section 18, subject te the condition
that the employees concerned are
granted opc day in ‘a week as
& holiday without making any
deductions from their wages on
account thereof.

Section 13(]) subject to the condition
that the Research Centre wiil not
bz opened earlier than 8-00 a.m.}

Sections 11 and 16, subject to the
condition that no Aour mill shal!
onany day be kept open later than
2-30 p.m.j

Section 18 subject to the condition
that employees are granted holi-
days'as are declared by the Mill.
Owners' Association, Bombay for
their member mill and a list is
sent to the Shops Inspector of
the area each year.]

Section 13(/).]

130 Establishments of Co-pperative Societies in the Sub-section (IB) of section 13,

Bombay Muaicipal Corporation area.

subject to the condition that these
establishments shall remain closed
onone day of the woek as required
by sub-section {4) of section 18.

1 Eatry No. 124 was added by G. N, |. & L. D., No. BSE, 1465/Lab-1L1, dated the 9th April 1966,

* Entry No. 125 was added by G. N., . & L. D)., No. BSE. 1465/Lab-111, dated the 1 th May 1966,

* Entry No. 126 was added by G. N, . & L. D., No. BSE. 1466/Lab-111, dated the 17th May 1566.
* Entry No. 127 was added by G. N., 1. & L. D., N¢. BSE. 1465/Lab-III, dated the 15th May 1966,
& Entry No. 128 wasadded by G. N., L. & L. D., No. BSE. 1466/Lab-11}, ¢21ed the 19th August 1966,
¢ Entry No. 129 wasadded by G. M., L. & L. D., No. BSE. 1465/ Lab-IIi, dated the 4th Octlober 1986,
* Entry No, 130 was added by G. M., 1. & L. D., No. BSE. 1466/Lab-J11, datedthe 7th October 1966
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SCHEDULE I1— concld.

‘S}e‘:riai ’ Establistmeats, employees or other persons
0.
(1) 3 @

Provisions of the Act

<)

131 Shop belonging to Shri R. M. Agarwal of Shirpur,
District Dhulia, carrying on business of repairs to
motor vehicies and supply and eseential services for

travel arrangements.

(132 .

*[133 Pan shop in the vicinity of the III Class waiting hall
of Nasik Road Station on the Central Raitway.

{134 Establishment known_as ** Matru Samaj ** run by the
Vishva Vatsalaya Prayogik Sangh, at 138-A,C. P.
Tank Road, Bombay-4.
(135 Females employed by Co-operative Comsumers’ Stores
registercd under the Maharashtra Co-operative
Societies Act, 1960.

4136 Establishment of the Parbhani Zilla. Madhyavarthi
Sahakari Geahak Bhandar, Parbhani. '

1137 Shops dealing in Howers and other ancillary articles
such as gariands, venies and the like made out of
natural flowers only.

Sections 10, 11 and 18 subject tu the

condition that the employeea con-
cerned are granted one day hoti-
day in_a week without making
any deducticns from their wages,
on account thereof,

Section 10, section i1, section 16
subject to the coadition that the
spread-over of the work of an
employes employed therejn, if -
any, shall not exceed fourtecn
hours in any day and section 18
subject to the condition that
employees concerned are granted’
one day holiday in a week without
making any deductions from their
wages on account thereof.)

Section 33.

Section 33.

'Sub-st_:ction {IB) of section 18

subject to the condition that these -
establishments shall remain closed
on,one day of the week as required
by sub-section (7) of section 18.

- Sections 10, 11 and 16 subject to

the condition that no flower
shop shall be opened earlier than
5-00 a.m. and be closed later than
11-30 p.m. on any day ; section
i8 subject to the condition that
the emp.!o‘fees concerned are grant-
ed one day holiday in a week
without making any deductions
from their wages on account
thereof.

1916 %Enti‘y No. 131 was added by G. N.,I. & L. D,, Mo. BSE. 1464-LAB-III, dated 29th November

: F:mry Mo. 132 was added by G. N, I. & L. D., No. ESE. 1466-Lab-II1, dated 24th May 1967,
but was efiective for three months only from the date of the Notification.

* Entry No.

i33wasadded by G. N, I. & L. D., No. BSE. 1465-LAB-IIT dated 20th July 1967.

19‘6'}2‘“” No. 134 was added by G. N, 1. & L. D, No. BSE. 1466.LAB-{{Z, dated 27th December

1967

s Entry No. 135 was added by G. N., 1. & L. D., No. BSE. 1467-LAB-1, datzd-23rd December
* EntrydNo. 136 was added by G N., L. &. L. D., No. BSE. 1468-LAB-I!I, doted1 3th March 1968,

? Entry No. 137 was added by G. N, 1. & L. D., No. BSE. 1465 L AB-TH, dated 28th March 1968,
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SCHEDULE il—contd.
Serial i
No. Establishments, employees or otfier persons Provisiops of the Act
1) @ 3
i[i38 The firms or establishments— Sections 13, 14 and 17, subject to the

conditions that—

{1) dealing in transport of fresh fish (including fish (i) if an employee is required to work
preserved in ice) ; for more than 9 hours in any day
(2} engaged in actual fishing ; or more than 48 hours in any week
. he shall be granted over-time wages
as per section 63({} of the Act;
and (i) the spread-over of the work
of an employee shall not exceed

fourteén hours in any day.

(3) dealing in processing of fish and other aquatic Section 18, subject to the condition
producis such as freezing plants, canning plants that the employees concerned are
and figh meal plants. granted one day holiday in a week

) ' without making any deductions
from their wages on account
thereof.)

4139 Eraployces employed in the Pesi Clearance Service Section 13.]
Unit of Messts. Tata Fison Industries Limited,
Ralli House, 21, Ravelin Street, Fort, Bombay.

%140 Messrs. Kadbakutti Karbhandar Pvt. Ltd., 230, Sections 10, 11 and I8, subject to
Mangaiwar Peth, Poona-11. . the condition that the employees
concerned are given one day in a
week as holiday without making
any deduction from their wages, -

on account thereof.] o

{141 The following employees of the ’B‘ombay Suburban Sections 13, 14, 17 and -18, subject
Electtic Supply Company Limited, Bombay-55  to the conditions that—

AS, namely :— () the employees concerned
{1) Stores Sectipn— ' shall be granted wages for

(i) Assistant Store-Keeper, © - over-time work as required -by

(i) Six Clerks. sectiom  63(1) read with clause

(i} Twelve Mazdoors. (a) of ihe Explanation there-
(2) Time-Keeper Section—- o under ;

(i) Two Clerks. (i) the employees concerned are

i granted one day holiday in

a week without making any
deductions from their wages
on account thereof ;

(i} the list of names of employees
shaill be sent (o the Inspector
having jurisdiction every: month
before the commencement of
such month. If there is change
in employees during the currency
of any month, the names of
new employees shall be sent to

i the Inspector forthwith.]

;Eg;;ry No. 138 was added by G. N, I. & L. D., No. BSE. 1466/123394-Lab-11}, dated 30th
July 1968.

3Eniry No. 139 was added by G. N, I. & L. D., No, BSE. 1467/1L.ab.111, dated Tth August 1968.
*Entry 140 was added by G. N., I & L. D., No. BSE. 1468/133606/LAB-I1I, dated 4th Jaruary

9. ‘
4Entry 141 was added by G. N, L. & L. D., No. BSE, 1466/120237/LAB-III, dated 28th April 1969.
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SCHEDULE Il—contd.

Serdal
No. Establishments, employees or other persons Provisions of the Act.
) ) : 3

11142 Office of the Manganese Ore (India) Ltd., Nagpur. (2) In respect of all the employees,
. ’ section 62, subject to the condi-
tion that any visit book, register
- or records maintained in immedi-
ately before the 1st June 1963, are
continued to be maintained and
records are made available to the
Inspector for Inspection.

(b) In respect of cutdoor staff and
watchman : sections 13, 14, 15,
17 and 18, subject to the condl-
tions that the employees con-
cerned are granted wages for
over-time work and one day
holiday in a week without making
any deduction from their wages
. on account thereof, ]

1143 Establishments dealing in handloom products at Prov:snons relating to opening hours
Kamptee. in section 13(7).}

144 Employees of the Maharashira Housing Board, Sections13, 14, IS 17 and 18, subject
Bombay. to the conditions that (;) the
. ’ employee concerned "are granted
wages for over-time work and one
: day holiday in a week without
. . making any deductions from their
. wages on account thereof ; (if) the
cxemption will remain in opera-
~ tion for the period of one year
from the date of issue of this

Notification.} -

4145 Establishments known as—

(¢ Prakash Manga| Service, Bombay .. Sections 13 and 18, subject to the
condition that the cmployees con-
(i) Mangal Vastu Bhandar, Bombay. cerned are granted one day holiday

in a week without making any
deductions from their wages on
account thercof.]

_9:5 gThis entry was added by G.N,, L & L.D., No. BSE. 1468/121362-Lab-IT1, dated 12th June
::@i‘his entry was added by G.N., 1. & L.D., No, BSE, 1466/142865-Lab-III, dated 12th September
];igfhis entry was added by G.N., L. & L.D., No, BSE. 1469/143143-Lab-III, dated 12th September

. 'i‘His entry was added by G.N,, I. & L. D., No, BSE. 1467/122551-Lab-II, dated 15th June 1979.

\
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SCHEDULE II—contd.

S]_f{ Wl Establishments, employees or other persons - Provisions of the Act

) S 2) | O]

{146 Office of the Tariff Advisory Committe, Bombay. Sections 13 and 15.]

3147 Khadi Gramodyog Bhandar, Andheri (West), Section 33.]
Bombay-58, run by the Mahila Parishad, Andhen, .
Bombay

#1438 Employees in the Offices of the followmg establish- Section 15, subject to the condition
ments situated in ‘Cresent House ’, Ballard Estate, that they observe 40 minutes inter-
o Bombay . val for rest.]

{i) Indian Explosives Linited.

(#) The Alkaliand Chemical Corporatio}l of India
Limited.

(i) F.C.I. (India) Private Limited.

'[149 Shops selling ﬂowers, pans, garlands, coconuts and Sections 10()), 11(J){e), subject to

sweet 0il, etc.. situated in the premises of Shri the condition that no shops sha
Tulja Bhavani “Temple, Tuljapur. be opened earlier than 5-00 a.m
. - and be closed later than 10-00 p.m.

onanyday. Section 18, subject to
. : . . . the condition that the employees
Lo : concerned are granted one day
S - . holiday in a week without making
N ’ ' : any deduction from their wages on

account thereof.}

‘[1 50 l--IaDEJy Home A|rcond1tloncd Departm.it Store, Section 33, subject to the condition
‘Worli, Bombay-23. that female employec are not
required to work after .-00 p.mJ

151" Emplovees in the office of the Colgate-Palmolive Section 15, subject to the condition
(India) Private Limited, Steelcrete House, that they observe half an hour
Bombay-20. . _ interval for rest.]

1 ‘This entry was added by G.N., . & L.D., No. BSE.1470/129045-Lab-111, dated 15th June 1970.
- % This entry was added by G.N., I. & L.D., No. BSE. 1469/125583-Lab-1II, dated 23rd July 1970.
* This entry was added by G.N., I & L.D., No. BSE. 2070/128564-Lab-I11, dated 10th July 1970.
lg‘_ﬂ;l‘his entry was.added by G.N, L. & L.D., No. BSE. 1470/144253-Lab-II, dated 16th September

. % This entry was added by G.N., 1. & LD, No. BSE. 1470/151896 Lab-III, dated 26th November
1%70. .
& Thl". cntry wasadded by G.N., L&L. ., No. BSE. 2071/]0181 l-I.ab-IlI dated 18th January 1971.

TR ™ I\ 112
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SCHEDULE If—contd.

Serial
N»>.

Establish n:1ts, enolayses or othsr parsoas

2

Provisions of the Act ‘

3

M

152

153

1154

4155

(156

157

158

y159

0160

Shop at Laxmi Road, Poona, run by the Hindu
Women's Rescue Home Society, Poona.

Peons and sweepers employed in the office of the
Cadbury-Fry (India) Private Limited, Bombay.

Femile baoking clerks employed in Amber and
Oscar cinemas of M/s. R. R. Enterprises,
Bombay.

Females employed in the D'epartmental Store of

M/s. Bajaj Electricals Limited, situated at 2, East
- Street, Poona-1,

Kilyan Branch of th2 Uaited Wastern Bank Ltd.,
Satara.

Shops situated in the premises of the residential

hotels approved by the Department of Tourism,
Government of India, New Delhi,

Femile employees employed in the Departmental
Stores of M/s. Noorsons, situated at 257, Swami
Vivekanand Road, Bandra, Bombay-50.

Employees in the Office of M/s. Hindustan Feredo
Ltd., Ghatkopar, Bombay-86.

Biotech Laboratories, Poona

Section 33.)

Section 13(J) subject to the condition
that they shall not be called for
- work earlier thant 7 a.m.]

Section 33, subject to the condition
that they are not required to work
after 8-00'p.m.)

Section 33

Provisions relating to opening hours
in section 13(I), subject lo the
condition that the Barik will not be
opened carlier than 7-00 a.m.)

Sections 10, 11 and 18, subiect to the
condtion that employees con-
cerned are given one day holiday
idp a week without making any

eductions from their wages ¢n
account thereof.]

Section 33.]

Section 15, subject to the condition
" that they observe 50 minutes inter-
val for rest.)

Sections 13, 14, 17 and 18, subject to
the conditions that ) the spread-
over shall not exceed fourteen
hours in any day ; and (i) the
employees concerned are granted
vsages for overtime work in accord-
ance with section 63 of the Act
and one day holiuay in 2’ week
without making any deductions
from their wages on account
thereof.] :

1 Thls entry was added by G.N,, L & LB, No. BSE. 1470/100250-Lab-IIl, dated 20th Yanuary
197

1971.
‘4 Thls f:rltry was added by G.N., I & L.D., No. BSE. 1471/{19807-Lub-III, dated 22nd April
197

& Add“d by G.N, I. & L.D»,, No. BSE. 1459/135207-Lab-UI-A, dated 21st July 1972.

¢ Added by G.N., L. &

7 Added by G.N., I. & L.
* Added by G.N., I. & L.
* Added by G.N.

191'."-1111'5 e'ltry was added by G.N,, I. & L.D., No. BSE. 1470,:'!07019-].,2b II1, dated 18th March
3 This entry was added by G.N., 1. & L.D., No. BSE. 1471/112422-Lab-III, dated 24th March

L.D., No. BSE. 1470/148683-Lab-1I11-A, dated 12th November 1971.
D., No. BSE. 1471/164318-Lab-J1I- A dated 15th Januvary 1972.
D., No. BSE. 2072/118730-Lab-III-A, dated 19th April 1572

.+ I. &L.D., No, BSE. 1462/127279-Lab-]]I1-A, dated 20th June 1972,
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S;Irial ' Establishments, employees orother persons Provisions ~of+ the - Act,
0. R . S
). ] @ ' . Gy

Y161 Establishments wholly or principally engaged in Sections 11, 14, 15 ar d 18, subject to
the sale of sugarcanc Juice. the conditions that—

fi) no establishment shall on any
day closed later than 11-00 p.m.

(i) if any employee is required to
. work beyond 9 hours in any day
or 48 hours in any week, he shall
be paid in respect of overtime
work (which shall be noted in
- the prescribed register) wages al
the rate prescribei in section 63

of the Act ;and

(iii} the employees concerned shall
be granted pne day holiday in
a week without making any
deductions from their wagc:. on
account thereof.]

Y162 Computer Section of the State Bank of Indiz  Section 13(1}), subject to the condi-
Offices, Bombay. tions that—. -

{/} the computer should be used
only for work which camot
properly be done by manual
methods.

(r¢} there should be no displace-
ment of any employees whatsoe-
ver in any Sections or Offices of
the State Bank of India on acco-
unt of uotilisation of the
computer system,

i) the working of the compuater
should be open to the inspection
of the Officers of the Commiss-
joner of Labour, who will have
the right fo scrutinise, satisfy
themselves from time to time
whether the above conditions are
adhered to by the State Bank of

India.)
3103 Female emoloys:s employed in the Establishments Section 33, subject to the condition
of ** Vaishali ”* known as— that they are not required to work
{#) Vaishali, ] after 7-30 p.m.)

(7} Chunar, and
(iit} Shaishio, Bombay-8.

164 Dipairtmaniai store of Messes. Zarapkar Industrics, Section 33, subject to the condition
Bhawani Shankar Road, Dadar, Bombay-28. that the female employees are not
required to work after 8-00 p.m.}

191 This entry was addcd by- GN, L aﬂd L, D., No. BSE. 2072/144973-Lab-TiI-A, dated 22nd June
19",':2rhls 20try was addad by G N, 1. and L. D., No. BSE. 1472/131209-Lab-1iI-A, dated 20th Jaly
l;_f’;‘.-his ¢ lfry wasadded by G. N, [Land L, D, No. BSE. 1472/129829-Lab-HI-A, dated 2nd August

1947'21'nis antry was added by G. N, L.and L. D., No. BSE. 1472/133620-Lab-I11-A, dated 3rd August
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Serial Establishmeants, empioyees or other persons Provisions of the Act
No.
(1) (P4 ‘ 3

165 H=ad Office of Messrs. Siemens India Ltd., (a) In respect of Peons and other
Bombay-18. : menial staﬁ‘s Sect\oﬁ 13(1)

& In respect of all’ cmployecs*

Section 15, subject to the condi-
tion of ‘allowed to work fot more
than five hours before he has Fad
an interval of rest of at least
45 mlnutcs]

166 Duty-free Shop of the Indian Tourism Devclopment Sectiors 10, 11, 14, 16 18 32 33 and
Corporation, New Delhi, 51tuated at the Santa 63 sub_rect to the conditions that—

Cruz Airport, Bombay

(1) the employees concerned are.

not required to work for mone
than 48 hours in any week ; °

(2} the spread over shall not
exceed 12 hours in any day ;

(3) the employees concerned shall
be granted one day holiday in
a week without making any
deductions from their wages on
account thereof ; and

(4) the employees on the sales
side shall be granted holiday
every alternate day without

making any deductions from -

their wages on account thereof.]

167 Officy of the Fertilizer Association of India, Bombay Sections 33, 36, 37 and 62 subject
to the condition that any visit
book, registers and records main-
tained by the Association are
continaed to be maintainzd pro-
perly and such registers and
records are made available to the
Inspector for inspection.]

1 This entry was added by G.N,, I, & L.D., No. BSE. 1472{135340-Lab-IIf-A, dated 14th
August 1972,

9_‘-; This entry wos added by G.N., 1, & L.D., No, BSE. 1472/146797-Lab-i11-A, dated st December
1

* This entry was added vide G.N., L & L.D.,, No. BSE. I472/]152607-Lab-11I-A, dated 5th.

February (973,

® v
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SCHEDULE 11-—contd.

Seriai Establishments, employees or other persons Provisions of the Act

No.
1) 2 ' @
?[168 B. Kaikhushroo & Coj, Bombay-1 .. Sections 13, 14, 17 and 18 subject

to the conditions that—

(i) the total hours of work shall
- not exceed 9 hours a day or 48
hours a week ;

(i) Spread over shall not exceed
- 12 hours in any day ;

- (@) if any employee is requ:red to
work in excess of the limit of
hours of work specified in
section 63 of the said Act, he
shall be paid overtime wages at
the rate not less than those
prescribed under section 63 of
the said Act ; and

(iv) the employees concerned shall
be granted one day holiday in
& week without making any
deductions from their wages
on account thereof.}

7169 Punching Section of Messrs. Hoechst Pharmaceun- Section 13(J), subject to the condi-
cals Limited, Bombay, tions that-~

; (i) the Computer shall be used

. only as a management-aid to

help decision making in the

areas which cannot properly

be serviced by manual method.

It - should not be used for

information oriented” jobs such

_ as pay-rofl, financial accounting,

“share accounting building, etc. ;

(if} there shall be no displacement
of any employee whatsoever In,
any section or offices of the
Company on account of utilisa-
tiog of the Computer system ;
an

(iff) the workirg of the Punching
Section and utilisation of com-
puter shall be open to the
inspection of officers of the
Commissioner of Labour, who
will have the right to sc:utinise
and satis{y themselves from
time to time, whether the above
conditions are adhered to by
the Company.]

* This entry was added vide G.N., I. & L.D., No. BSE. 1472/154419/Lab-IIT-A, . dated 26tk
Fabruary 1973,
? This entry was added yide G. N I & L.D No BSE 147],'158918/Lc.b - A dated 16tk
March 1973, ]
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Serial Establishments, employses or other persons Provisions of the Act
" No. :
@ @. , ®

1[}7(} Exchangé Burean of the State Bank of India at Taj Sectlon 13]
) Intercontmental Hotel, Bombay.

- 171 Female employee employed in the Taj Mahal Section 33, subject to the conditions
. Intercontinental Hotel, Bombay. that—

(1) no woman shall be given night
duty continuing for more than
one week ;

(2) all women, whose duty termi-
nates or starts after 9-00 p.m,
and before 6-00 a.m,, should be
provided with Company‘s con-
veyance from their residence to
hotel and back ;

{3} women should Le placed in
groups at night ;

(4) rest rooms and separate lockers

_ shall be pruvided in the hotel
premises for women :

(51 in the Bar rouin, no women
shall be put on duty as attend-
ant.}

72 Establishment of the Food Corporation of India, All provisions except the provisions
Bornbay. - of section 63 thereof.]

4173 Female employees employed in the Oberoi Sheraton  Section 33, subject to the conditions
Hotel, Bombay. that—

(1) no woman shall be given night
duty continuing for mor¢ than
ong weesk

(2) alt women, whose duty termi-
nates or starts after 9-00 p.m.
and before 6-00 a.m,, should be
provided with Company’s con-
vevance from their residence
to hotsl and back ;

{3} women should be placed in
groups at night ;

(4) rest rooms and separate lock-
ers shall be ptovided in the
hotet premises for women ;

i ' . {51 in the Bar room, no women
' : shall be put on duty as attend-
: ant.]

“1 Tt?:]sg%l;trs was added vide G. N I &c LD No. BSE. 1472/159667/Lab-11I-A, dated ’_3;:1
vlarc

'fg;slh:s entry was added vide GN,, I. & LD No. BSE. 1472/166018/Lab-I11- A dated 7th May
2. This entry was s.nbsmuted vide GN., I, & L.D,, No. BSe, 1473/122840/Lab-IIl-A, dated 22nd

July 1975.
¢ This entry as added vide G.N., I, & L.D., No. BSE., 1473/189290--Lab III-A, dated 18th,
September 1973,
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Y174 (a) Office of the Maharashira Fisheries Develop-  Sections 35, 36, 37 and 62 subject
ment Corporation Limited, Bombay. to the condition that any visit
- boek, registers and records main-
~tained by the Corporation are
_continued  io be maintained pro-
perly and such  registers and-
‘records  are made -availible
the inspéctor for mspectmn‘]

174 (b} Regional Sales Office of Messrs. Bharat
Ophthalmic Glass 11d.,, Bombay.}

3175 Female employees employed in the Hote] President, Section 33, subject o the condition -

Cuffe Parade, Bombay-400 005. _that—
{I)no woman shall be given
N night duty contmumg for more

than one week ;

. (2) all women, whose duty termi-
nates or starts ‘after 9-00 p.m.
and before 600 a.m., should be
provided with Company $ COR-
veyance from their residence
to the hotel and back ;

(3) women should be placed in
groups at night

(4) rest rooms and separate lockers
shall be provided in the hotel
premises for women

{5) in the Bar room, no wamen
shaljl be put on duty as attend-
ant.

1176 Employees in the jRegional Accounts Office and Section 15 subjects to the condition
Area Sales Office of Messrs. Brooke Bond India that they observe 30 minutes
Ltd., Nagpur. . interval for rest.}

1 This entry was added vide GN., I. & L.D.,, No. BSE.1473/193920/Lab-11I-A, dated 17th
October 1973. .

* This entry was added videfG.N., 1. & LD,, No. BSE. 1473/191990/Lai-111-A, dated 31st
October 1973,

1 This entry was added wide G.N,, 1. & L.D., No. BSE. 1473/198424/Lab-1}I-A, dated 31st
October 1973,

4 This entry was added vide GN., . & L. D, No. BSE. 1473/208620/Lab-111-A, dated 28th
Pecember 1973. .
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SCHEDULE Il-—contd.
Sgial Establishments, employees or other persons Provisions of the Act
0. :
(1) (2 , (3}
" 1177 Peons and sweepers employed in the Head Office Section 13(J), subject to the‘ con-
and Bombay Branch Office of Messrs. Hoechst  dition that they shall not be
Dyes and Chemicals Ltd., Bombay. ‘ called for work earlier than

%178

4179

*180

181

{182

Peons and sweepers employed in the Head- Office.
and Bombay Branch ice of Messrs. Hoechs
Pharmaceuticals Ltd., Bombay. ‘ .

Sweepers and coolies employed in the Head Office
of Messrs. Hindustan Lever Ltd., Bombay.

Transport Unit of the India Touristm Development
Corporation, Bombay.

Touring Staff of Méssrs. India Tobacco Company
Ltd., in its Sales Branchat Royal Insurance
Building, Bombay 400 020.

‘Peons and ‘sweepers employed in the following

double shift Branches of the Bank of Baroda in
Bombay, namely :—

(1) Ambedkar Road, (2) Andherl, (3) Bhaudaji
Road, (4) Borivali (West), (5) Bandra,
(6) Dadar (Ranade Road), - (7) Ghatkopar,
(8) Kandivali, (9) Khar, (10) Khar Pali
Road, (11) Malad, (12)° Matunga (Chanda-
varkar Road), (13) Mulund, {14) Santa Cruz
(Bast), (15) Santa’ Cruz (West), (16) Shivaji
Park, (17) Vile Parle (East), (18) Vile Parle

(West), (19) Wadala, (20) Sion, (21) Chembur,

(22) Kalina,

.o at

7-30 a.m.]

Section 13(1), subjest to the condition

that they shall not be called for
. work earlier than 7-30 a.m.}

‘Section’ 13(J), subject to the condi-

- tion that they shall not be called
for work earlier than 6-30 a.m.)

Sections 10, 11, 14, 15, 16, 18 and
62, subject to the condition that
the employees concerned are
granted  wages for overtime
work and one day holiday in
a week without making any
ageducuons i  their wages on
account thcieol.]

Section 18, subject to the condition
that the said stait members are
allowed to avoid leave with pay
as socn as possible on their return
from tour to thewr Head Quarters

Bombay ; such leave being

not less than at least one day

for every week durmmg which they
are on tour.}

Provisions' relating to opening hours -

in section 13(I), subject to.the
.condition that the Establishment
will not be opened earlier than
700 a,m.) ‘

! This entry was added vide G.N., I & L.D., No. BSE. 1473/156022/Lab-II[-A, dated 18th
February 1974, . )

3 This entry was added vide G.N., I. & L.ID., No. BSE. 1473

1974.

/157853/Lab-III-A, dated 2nd March

3 Thisentry wasadded vide G.N.,L.& L.D., No. BSE. 1473/157657/Lab-11i-A, dated 25th March

1974

‘ i‘his entr
April 1974,

vy was added vide G.N,, I. & L.D., No. BSE. 1473/157051/Lab-IIl-A, dated 26th

19574This entry was added vide G.N., I. & L.D.; No. BSE. 1474/159376/Lab-I11-A, dated 6th June
9':] ‘;l-"his entry was added vide G.N., I. & L.D.,, No. BSE. 1473/157047/Lab-I{I-A, dated 4th June
1974,
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SCHEDULE H—contd.

Serial Establishmznts, employees or otﬁer parsons Provisions of the Act
No. .
N 2 ) (3)

if183 Employzzs in Messra. Manganese Ore (India) Ltd., Section 15, subjec tto the conditicen
Nagpur, that they observe 45 minutes
. mterval for rest.}

#j81 Femile employeas employed in the shops of Messrs.  Section 33, subject to the condition
Avtistic Trading Private Limited, Registered that they ate not required to wrok
Qize : National Housz, Tulloch Road, Bombay after 8-00 p.m.]
403 001, at Taj Intercontinental and Oberoi-
Shzraton Hotels, Bombay,

3135 Kashnir Governmeang Arls Emporiﬁm, Sir Pheroz-  Section 62.)
shah M:zhta Road, Fort, Bombay 400 091. )

135 Nuiolal  Agricaltural Co-apzrative Marksting Al provisions.]
.Fzd:ration Limited, 8>mbay Branch, * Raj- ~
myhl”, 3rd Floor, 84, Vzer Narimwn Road,
Caachgite, Bxaby 400 02).

*[187 Employees in Tanneries and Leathar Manufactory.  Section 18(3}]

-

! This wasadded vide G.N., 1. & L.D., N3, BSE. 1474/168240 /Lab-III-A, dated 10th July 1974,
1 This was added vide G.N,, 1. & L.D., No. BSE. 1474/180381/La b-HE-A, dated 8th August 1974,
* This was added vide G.N.1. & L.D., No. BSE. 1474/189577/Lah-I11-A, dated 5th Qcloter 1974

19:7 ,nis wis add:d vide GN, 1. & LD, No. BSE. 1474/198902/Lab-11I-A, datcd 8th Janyary

l’:”% wapddded vide G. N, 1. & L. D, Na. BSE._I474[204299(:’)] Lab-II-A, déted 6th January

{B.C.I1y~ 127
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SCHEDULE l—contd.

Serial Establishments, emplovees or other persons
MNo. -

Provisions of the Act.

Q)

) 2y -

N188  Teleprinter operalors in '1 he Office of Tata Enginecr-
ing and Locomotive Company Limited, Bombay.
House. 24, Homi Mody Street, Fort, Bombay
400 032.

189 Peon angd sweener emploved in the Qffice of Messrs.
Bluc Star Limited, Band Bax House, Prabhadevi,
Bombay 400 023, :

Y Tae operatar of Adrema Printing Machine in the
Araigamaled Electricity Company Limited, 17-B,
Forzimaa Circle, Fort, Bombay 400 00).

198 Poon-cim-Messengers of Mossrs, Pnl)t)leﬁhs Indus-
trics Limited. Mafatlal Cenire, Nariman Point,
Bombay 400 001,

4192 Sepows Uamals of Messes Patvelik, Division of
Ciokith Patel Volkart Limited, 19, Graham Road
Ballard Estate, Bomhm 400 01,

1935 Messrs. Electronics Trade and Technology Develop-
ment Corpeizgon  Private  Limited, Regional
Office at Air-India Building. 8th Floor Nariman
Point, Bombuy 400 001, .

Section 13 on the condition that
the daily hours of work should
not be increased on this account.}

Section 13(4} subject to the con-
dition that they shall not be
called earlier than 8 a,m. and
there shall be no increase in the
daily hourse of work on this
account.}

Section 13(7) on the condition
that the hours of work are not
incteased on this account:}

Section 13#) subjecte to the con-
dition that total hours of work

- and spread over of these employ-

ees arc nol changed.)

Section  13(1) subiject to the con-
dition that the total hours of
work and spread over of these
employees are not changed.]

All c§7r0ws:0ns except sections 7

1 This was added vide G,N.. I,E. & L.D., No. BSE. 1474/121871/Lab-7, dated the 26th September

1975,

1975

® This was added wide G.N., 1,E. & L.D., No. BSE. 1474/802/Lab-7, dated 26th September

- This was added vide G.N, 1L, E. & L.D., No. BSE, 1475/673/Lab-7, dated 26th September 1975,
1 This was added rvide G.N, LE & LD. No. BSE. 1474/80!/Lab-7, dated 9th October 1975,
* This was-added vide G.N, L. K. & LD, Neo. BSE. 1474/800/Lab-7, datd 9th October 1975,
¢ This was added vide G.N.,1,F. & L.D.. No. BSF, 475/604,LLah-7. datad 9th Cctober 1975,

.
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SCHEDULE H—contd.

Serin Establoshments, employees or other persons® Provisions of the Act.
No. )
) 2} ’ : (3
¢
.
194  Branches of the Union Bank of India, Bombay at Section 13(J).]
{1y Bhat Bazar, (2) Princess Street, (3) Mobha-
mmadali Road, (4) Grant Road. :

195 The Mahila Sahakari Mandal Limited, Jalgaon .. Section 33, subject to the condition
that the women emplovess shall
not be allowed to work after
8-30 p.m.]

7196 The Poona Metropolition Central Co-operative Section 33, subject to the condition

197

Stores Limited. Poona-30. that the female employees are
not required to work after 8-00
p.m.]

Female, employees employed -by Shri Jain Udyog Section 373, subject to the condition
Gruha, Bombay 400 004, having 4 shops—two that women. employees are not
shops at C. P. Tank, one at Tardec and one at required to work after 8-00 p.m.
Ghatkopar. and that the employees should

be given overtime wages as reques-
ted by the existing provisions of
the faw.]

* This was added vide G.N., 1.E. & L.D., No. BSE. 1475/1009/Lab-7, dated 9th October 1975,

! This was added wvide G.N., 1.,E. & L.D., No. BSE. 1475/359/Lab-7, dated 13th December 1975.
a This was added vide G.N., 1.,E. &£ L.D., No. BSE 1475/389/L.ab-7, dated 15th Decomber 1975,

4 This was added vide G N, 1,,E., & L.D., No, BSE, 1475/498/Lab-7, dated 2nd January 1976,

F I HE .
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SCHEDULE I—conid.
-Sarial Establishments, cmployess 61‘
No. other persons
)

)

Provisions of the At

LR

198 Messrs. Escort and Guide Leather Goods Shopand  Sections 10, 11, [3, 14, 15 16, 18,
Barbar Shop, situated at Bombay Airport, Santa-
Crux, Bombay.

e

st e — e g et ek et i et

33. 34. Subiect to the constitions
that,—

4
(/) No female empioyees should
be asked to work between
9-00 p.m. to 6-00 a.m.

{{) Working houts of the employ-
ezishall not xceed 9 houra day
and 48 hows in a week.

Gif) The concerned crployees
shalt be givea at least 3 an
hour's rest interval,

v

{iv) The spread- wer of smplovess
shall not exceed 14 hours on any
dav,

(v+ Employees soncerned shall be
given one day in a week as a
holiday without making any
deduction in wages on account
theteof.

(vi) No young person shall be
aflowed to wrok between
9.00 p.m. to 6-00a.m. and other-
wise than the provisions of
of section 34.]

1 This was added vide G.N., L.,E. &L.D. No, BSE.V 1475/501.Lab-7, dated 3rd January 1976.
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SCHEDULE II—contd,

{
Sertal Establishments, empolyges or other persons Provisoans of the Act
No. f
(i ] {2 &)
1199

Indian Aris and Crafts Shop of Messrs. Sterling Sections 10, 11, 14, 15, 16, I8 and
Exports Private Limited, Bombay, Situated at 33, subject to the Conditions,—
Internaticnal Transit Lounge, Sama Cruz (1) The employees concerned are
Air-Port, Bombay. not required to work for. more

than 48 hours in any week.

{2y The spread-over shall not
exceed 12 hours in any day,

(3) The smployess concerned shall

be granted one day holiday

N in a week without making any
deductions from their wages.}

200 1. B. M, Section of the Accounts Departmernt of ihe  Section {3(/) subject to compliance
Maharashtra Small Scale Industries Development  with the provisions of section
Corporation Limited, Bombay, 33 regarding employment of young

persons and womon workmen, ]

*20]  Female employees employed in the Hutel Corpo-

L : Section 33
ration of india Ltd., Bombay-].

1 This was added vide (G M., L,E. &L.D. No. BSE. 1475/360-Lab-7, dated 10th January §976.
2 This was added sede G.N., 1,E. &L.I>,, No. BSE. 1476/330-Lab-7, dated 23rd January 1976.
1 This was added vide G.N,, [L,E. &L.1D., No, BSE. 1474/CR-7i4-Lab-5, dated 15th June 1374



——

2878-AR  Bombay Shops and Establishments Act, 1948 [1948 : Bom, LXXIX
SCHEDULE Ii—contd.

S;:Qria] ‘Establishments. eihployees or other persons Provisions of the Act.
0.
o @ &)

}{202  Boutique Shop of M/s. Satyajit Traders, Bombay-3, (a) Sections 10 and 11,
situated in the International Transit Lounge, Sant- (&) Sections 15, 16, 18 and 33 sub-
tacruz Airport, Bombay., - ject to the condition that —

{{} They observe one hour interval
for rest ;

1

/ (#) The spread-over shall not
exceed 14 hours in any day;

(i) The employees concerned
shall be granted one day holi-
day in a week without making
any deduction from their wages
on account thereof and a
holiday notice shall be exibited
at the shop ; and

(iv) the female employees shali
not be required to work after
9-00 p.m, and before 6-00 a.m.
gczg;u’d being given to section

4

1 This was added vide G.N., L,E. &L.D., No. BSE. 1475/CR-709-Lab-5, dated 15th June 1976.
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SCHEDULE II—contd.

+

Serial Establishment, employees and other persons Provisons of the Act
No. :
14} 2 o . )

11203 The Best Parel Staff Quarters Consumers Co-opera-  Section 33, subject to the condition
i tive Society Ltd., E-5, Best Quarters, Dr. Rao that—,
Road, Parel, Bombay-12. (1) no employee shall be required
: to work for more than nine
hours on any day and forty-
eight hours in a week ;

- : (2) the spread-over shall not
' exceed eleven hours in  any

day-;and

AN
(3) the period of work of employ-
i ees shall be so fixed that
: period of Jontinuous work
shall exceed five hours and the
employees shall bs required or -~
allowed to work- for moie than - . .
five hours, before the employes
has an interval for rest of at
least one hour.]

4204 Jewellers Shop at M/s. Nataraj Jewellers, Bombay. (/) Sections 10 and Il subject to
situated in the Intermational Transit Lounge, the conditions that each employee
Santacruz Airport. Bombay. : shall be given eight hours duty;

(ii} Section 15 subject to the con-
dition that no empioyer shall be
required or allowed to work for
more than five hours before he
has had an interval of rest of
one hour ;

(iif) Section 16 subject to the con-
dition that the spread-over shall
nc:r(r;1 exceed 14 hours in any day ;
an :

(iv) Section 13 subject to the con-
dition that the employee concerned
shall be granted one day holiday
in a week without making any
deduction from their wages on
account thereof.]

.D., No. BSE. 1475/CR-716/Lab-5, dated !5th June 1976.

1 This was added vide G.N._, &L
N.. &L.D., No. BSE. 1475/CR-729 Lab-5, dated 15th June 1976.

I.E.
* This was added vide G.N., I.,E.
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SCHEDULE II—contd.

Serial Establishments, employees or other persons Provisions of the Act

No. .
4} 2 (3

3205 Vijaya Bank Ltd., Topaz Apartments, 55, Wareda  Section 33 subject to the condition
Road, Bandra, Bombay-400 050. !hat —

. (1) no employee may be given

i more than 9 hours duty in any
day and 48 hours in any week
as per section 14 ; and .

(2) employets concerned shall
be granted one day holiday in
a week without making any
deduclion from their wages.]

7206 M/fs. Navhind Huardware, Ichalkaranji, District Sections 10 and Il subject to the
Kolhapur. conditions that :—

(i) No employee shall be asked
to work more than 9 hours in
a day and 48 hours in a week, -
and shall not work overtime
in excess of the limils pres-
cribed under section 14,

(i) The employees shali be allow-
ed to avail rest interval as per
section 15.

(if{) The cmployees concerned arc
granted one day holiday in a
week without making any dedu-
ctions from their wages on
account thereof.

(iv) The employeas coaczrned
shall be rotated every month
from Ist shift to second, second
to third and third to first shift.}

5[207 Offices and Establishments of the Marathwada Sections 13, 14, 15, 17, 18, 35, 37 .
Development Corporation Ltd., Auragabad. and 62.]

1[208 Calico Chemicais Plastics and Fibre Division, Amk-—ﬂecuon 13(1)]
Chembur, Bombay-400 074.

1 This was added vide G.N..1LE. & L.D., No. BSE-1476/CR-817/LAR-5, 28th June 1976.

t This was added vide G.N ,I E. & L.D., No. BSE-1476/CR-856/LAB-5, dated 2rd July 1976.

* This was added vide G.N.1.E. &L.D., No. BSE-1473/CR-707/LAB-5, dated 2nd July 1976,
4 This was added vide G.N.,L.LE. & L..D., No. BSE-1476/CR-692/{L AB-5, dated 2ad July 1976.
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New Marine Lines, Necar Liberty Cinema,
‘Bombay 400 020, and Branch Officers at Bhivandi,
Nagpur, Malegaon and Ichalkaranji of the Maha-
rashtra (State Powerlooms Corporation Ltd.,
Bombay)

}..
S;Irial Establishment, employees or othes persons Provisions of the Act
0. .
(i) @ 3)

{209  Development Corporation of Vidarbha Ltd., MNagpur. Sections 35 and 36.]

: 3210 Female employecs working at Jawahar WNagar Section 33 subject to the condition
Grahavasti Bhandar, Nayak Building, Jayprakash that the female employees are
Road, Jawahar Nafar, Khar (East), Bombay-51. not required to work after 8-30

: p.m.]

3211  Airport Plaza Hotel, situated at 70-C, Nehru Road, Section 33, subject to the condition

Vile Parle (East), Santacruz Airport, Bombay-57. that the duty hours of the emplo-
A - . yees should not exceed 8 hours a
. . day and should be given lunch
break as provided under the
Act.] .

4212 Employces working at the Foreign Exchange counter . Sections 13(1), 14, 15,-17 and 18.]

of the State Bank of India, Centaur Hotel (Bom. .
N bay Airport) Branch, Bombay-57.

%213 Shop belonging to M/s. Laxmichand Kartari, Tra- Sections 10, 11, 14, 16 and 18
vellers Requisitc Stores, situated at Bombay Air- | subject to the conditions that the
port, Opposite to Indian Airlines Eaquiry Counter, employees concerned are granted
Bombay-29, wages for overtime work and one

: day holiday in week without
making deductions in their wages.)
- $ o L -
{214 Cleaners and Mukadam employed at Head Office Section 13(I).]
of ‘Mfs. Pizer Ltd., located at Express Towers, ‘
Na.nman Point, Bombay-l] .
94215 Branch of thc Unxon Bank of India, Bombay, at Section 13(J).]
Bhuleshwar:
- ®[216 The Cautee.n-bf the Bombay P. & T, Emp]oyees All provisions.]
Co-operative Cantcen and Consumers’ Society .
. Limited, situated at G.P.0O. Building, Ist Floor,
Bombay 400 001,
217 Employees at Head Office at Lotus House, 33-A, Sections 13, 14, 15, 17, 18, 35, 36,

62 and. 66 subject to the condition
that the employees concerned are
granted wagés for overtime work
and one day’s holiday in a week
without making any deduction on
account thereof from the wages.)

1 This was added by G.N,, LE. & L.D.

* This was added by G.N.,I.E. & L.D.,

? This was added bv G.N,, LLE. & L.D., "No. BSE-1475/CR-

¢ This was added by G.N., L.E. & L.

& This was added by G.N,LE & LD, ‘No. BSE-1476

8 This was added by G.N,, L.LE. & L.ID.,

? Inserted by, G.N., I.LE. & L.D., No, "BSE. 1476/CR-1054
. 8 Inserted by G.N., I.LE. & L.D., No.

*® Inserted by G.N,, ILE. & L.D,, N

., No. BSE-1475/CR-806/LAB-5, dated 6th July 1976.
No. BSE-]476[CR-8]3ILAB-5 dated 19th July 1976.

804/LAB-5, dated 22nd July 1976,

No. BSE-1476/CR- 831!LAB-5 dated 3rd August 1976.
R-815/LAB-5, dated 3rd August 1976.
No. BSE-1474/CR-815/LAB-5, dated 6th August 1976.

JLab-5, dated 16th August 1976, -

BSE. 1476/CR-839/Lab-5, dated 17th August 1976.
o. BSE. 1476/CR- 724/Lab-5 dated 9th September 1976.

-
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SCHEDULE II-—contd..
Serial Establishments, employees or other persons Provisions of the Act
NO- . 4 X
() : (2) 3
1218 Employees in Mulund Branch Office, Dahisar and Sections -13 and 18, subject to the
B. P. Highway Octroi Collection Centres of the conditions that the employees
Municipal Co-operative Bank Ltd., Bombay. concerned are granted one day
‘ holiday in a week without making
" any deductions from their wages.
. ) on account thereof].
$[219 Employees employed in two stalls and one counter, Sections 10,11, 14, 16 and 18, subject

belonging to Messrs. Arjandas Gagandas Kartari,

Travellers Requisite Stores, situated at Bombay

Airport, Bombay 400 029,

~

1

*{220  Flour Mills in Greater Bombay - L

4{221 PBranch of the Unjon Bank of India, Bombay, at

Mandvi.

5222
Indian Economy, 110-14, Kaliandas Udyog
4]36%\6%, Near Century Bazar, Worli, Bombay-

.
a

!

to the condition that (i) the
employees concerned are not
required to work for more than

- 48 hours in any week if required,

he shall be paid-overtime wages
in the rate prescribed in section
63, (ii) The spread over shall not
exceed 11 hours in any day, i)
The employees concerned shall be

granted one day holiday, in a week ~

without making any deductions
from their wages]

Provisions relating to closing in

section 11 and section 18 subject
to the conditions that—

(i) The Flour Mills shall not re-
main open beyond 9-30 p.m,
(if) Spread over shall not exceed

i1 hours a day,
(#ii) No employee shall be required.
to work more than 9 hours in a.

* day and 48 hours'in a week,

subject to the condition that the:
employes concerned is granted
wages for overtime work and
one day holiday in a' week
without making any deductions
from his Wages.]

Section 13 (7).}

Establishment of Messrs. Centre for Monitc;ring . Sections 13 and 18, subject to the

.conditions that (f) the employees
are not required to work for more
than 48 hours in any week.
required, the employee shall be
paid overtime wages at the rate
prescribed in section 63 of the
Act; (if) the spread over shall
not excaed 11 hours in any day ;
and (lif) the employees concerned
shall be granted one day holiday
“in a week without making any
deduction from their wages.}

1 Inserted by G.N., 1. E. & L.D., No. BSE. 1475/CR-~792-1.ab-5, dated 13th September 1976.
t Inserted by G.N., L E. & 1., No. BSE. 1476/CR~814-Lab-5, dated 18th September 1976.

'3 This entry was subsittuted by G. N., L. E, & L. D,, No. BSE. 1477 CR-1361-Lab-5, dated
18th Aprd 1977, . '
€ Inserted by G. N,, . E. & L. D., No. BSE. 1476 CR-1033-Lab-5, dated 29th October 1976.

5 Inserted by G. N., L. E. & L. D., No. BSE. 1476/CR-1177/Lab-5, dated 29th November 1976,

s N

Bombay Shops and Establishments Act, 1948 [1948: Bom. LXXIX -
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SCHEDULE Il—contd.

Serial Establishments, employees or other persons
No. e
a0 - (2)

Provisions of the Act

3

4

4223 Branches of the Union Bank of India, Bombay at
Dadar, Ghatkopar, Malad' (East), and Andheri.

3224 Union Bank of India, Pune City Branch, Pune

'[225 Branches of Union Bank of India, Bombay at
Navipeth Ganesh Khind, Bhavanipeth, Karve
Road, and Tilak Road, in Pune City. -

’

‘[226 Khodad Circle Branch of the Central Bank of Indla,
Bombay. ‘ .

5227 Kirkee Branch of the Union India,

Bank of
Bombay.

°[228 Branchcs of the Union Bank of India, Bombay at
: Thane (East) Bhayandar (East) and Bhusawal,

~

229 Ulhasnagar'Branch of the Union Bank of India,
Bombay.

LY

81230 Advance Computer Services Private Limited, 401-

* one day holiday

Section 18, subject to the condition-

that the employees will be granted
one day holiday in a week without
making any deduction from their
wages on account thereof.]

Section 13, subject to the condition
that no employees will be allowed
to work beyond 10-00 p.m.]’

Section 18, subject to the condition
that the employees will be granted
one day holiday in a week without
making any deduction from their
wages on account thereof.]

Sect:on 18, subject to the condition
that the employees  concerned
are granted one day holiday in a
week without making any deduc-
tion in their wages on account
thereof.]

Section 18, subject to the condition

that the employees will be granted
in a week
without making any deduction
on from their wages on account
thereof.] t

Section 18, subject to the condition
that the employees will be granted
one day holiday in a week without

" making any deduction from their

wages on account thereof.]

Section 18, subject to the condition
that the employees will be granted
one day holiday in a week without
making any deductions from their
wages on account thereof.]

Sections 13 and 18, subject to the

Poonam Chambaers, A-Besant Road, Worli, condition that the employees
Bombay 400 018. concerned are given one day in a
week as a holiday without making
deductions from their wages on
account thereof.)
%231 Messrs. Hindustan  Construction Co. ‘Ltd., Sections 35, 36, 37 and 62.]
Bombay 400 018. )
! Inserted bv G. N, 1. E. & L. D., No. BSE 1476/CR-1141fLab-5, dated 37d December 1976.
* Added by G. N,, L E: & L. D., No. BSE. 1477/CR-1322/Lab-5, dated 10th February 1977.
. 3 Added by G.N.,L E. & L. D., No. BSE. 1476/CR-1308,’Lab-5, dated the 17th February 1977;
“Added by G. N, 1. E. & L. D, No. BSE. 1476/CR-938/Lab-5, dated 10th March 1977.
5 Added by G. N., I. E. & L. D., No. BSE. 1477/CR-14%0/Lab-5, dated 29th April 1977.
* Added by G. N, I. E. & L. D., No. BSE. 1477/CR-1446/Lab-5, dated 29th April 1977,
7 Added by G. N, I. E. & L. D, No. BSE. 1477/CR-1640/Lab-3, dated 15th October 1977.
$ Added by G. N, I.E. & L. D, No. BSE. 1477/CR-1588/Lab- 5 dated 15th October 1977
* Added by G. N, I. E. & L. D., No. BSE. 1477/CR- 1604/Lab-5 dated 25th October 1977,
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Serial
No.

(W

Establishments, employees or. other persons

\ 2

Provisions of the Act

&)

1232

2233

5234

1235

5[236

6237

7238

Mathadi
Maharashtra, Mathadi, Hamal and. other Manual
Workers (R,egulatlon of Employment and Welfare)
Act, 1969, -

Nlote Branch (Sakri Nata, Taluka Rajapur, District
Ratnagiri) of the Union Bank of India, Bombay.

Nul Bazar Branch Bombay, of thf: Union Bank of
India, Bombay."

Foreign Exchange Department Counter of the
Thomas Cock Owerseas Ltd., at the Taj Inter-
continental Hotel, Bombay.

Khadi and Village Industries Commission’s
Central Branch Offices in the State of Maharashtra.

Hamals employed in the fo]lowing establishments of

Messrs. Crawford Bayler and Co., Bombay,
namely —
(1) State Bank Bulldmg, Annexe, 4th Floor,

Bank Street, Bombay.

{2) Turner Morr1s10n Building, 16, Bank Street,
Bombay.

The Vishweshwar Sahakari Bank Ltd., Pune

Labour Boards Established under the . All provxs:ons]

Settion 13, subject to the condition
that the Bank will not be opened
earfiar than 7-30 a.m.]

Section 13, subject to the condition
that the said branch office will not
be closed later than 10-00 p.m.]

Section 33, sub;ct to the condxtmu
that—

(1) no women shall be given night

duty continuously for more
. than one week;

(2) Women should be placed in
. . group at night;

(3) Women whose duty terminate
or starts after 3-00 p.m. shouid
‘be provided with company’s
coriveyance from residence tQ
working place.]

All provisions.] s

Sections 13(f) and 17, subject to the
condition that the employees
concerned shall not be catled for
work earlier than 7-30 a.m.]

Section [8, subject to the condition

that the employees concerned are
granted one day holiday in a week
without wiaking any deduction
from™ the wages on account
thereof.]

! Added by G.N,, LE. & L.D.;
2 Added by G.N, I.LE. & L.D,,
3 Added by G.N., LE. & L.D_, }
* Added by G.N.,LLE. & L.D.,
s Added by G.N., LE, & L.D..
¢ Added by G.N., LE. & L.D.,

? Added by G.N., LE. & L.D.

. No, BSE. 1477/CR-1410-Lab-3, dated 25th Qctober 1977.

. Wo. BSE. 1477/CR-1662-Lab-5, dated 5th December 1977,
., No. BSH. 1477/CR-1841-Lab-5, dated 13th February 1978,
., No. B3E. 1478/CR-1975-Lab-5, dated 8th May 1978.

., No. BSE. 1478/CR-1920-Lab-5, dated 28th June 1978.

N, B3E. [478/CR-2142-Lab-5, dated 26th Tuly 1978.

., N, B3E, 1476)’CR-1169 Lab-3, dated 24th AJgu:.t 1978,

s
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SCHEDULE II—contd.

Serial ‘ Establishments, employees or other persons Provisions of the Act
No.. . . .
10} L (2) . (3)

239 Onion  Establishments situated in the Gram- Secrion 11()a) subject to the
panchayat area of Lasalgaon, Pimpalgaon, Saikheda conditions that— :
and municipal area of Manmad in Nashik District. .

() This exemption is granted 'for
a period of7 months during the
period from 1st November to
31st May in every year.

] .

- . (i) These establishments shall not

be kept open later than 11-00

p.m. and if any employee is

required to work in excess of

the limit of hours of' work

specified in section 63 of the

said Act, he shall be paid in

respect of overtime work, which

. shall be noted. in the prescribed

register, wages at the rate not

less than those- specified in
seciton 3 of the said Act.

2240 Lottery shop of Shri K. K. Tathed, Lottcry Agent Sections 11 and 18 subJect to the
situated in front of Bombay Lodge, on Agra Road, conditions that—-
at Dhule.

(i} The shop shall not be closed
later than 10-00 p.m. on the
day, and

() In case, the employee is
employed by the owner of the
said shop the emplovee con-
cerned shall be granted one
day holiday in a week without

* making any deduction from
his wages on account thereof.]

3241 Permit Room at Hotel Ellora, Nanak Nagar, Maha- Section 33(3) subject to the condition
tma Gandhi Road, Borivali (East), Bombay-92. that the female employees concer-
o~ ‘ ned are not required to work after

11-00 pm.]

* Added by GN., LE. & L.D., No. BSE. 1477/CR-1885/Lab-5, dated 10th Octcber 1978,
2 Added by G.N,, LE. & L.D., No. BSE. 1478/CR-2287/Lab-5, dated 21st October 1978.
4 Added by G.N,, LE. & L.D., No. BSE. 1478/CR-2308/Lab-5, dated 26th October 1978.
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SCHEDULE lI—contd.

Serial  Establishments, employees or other persons : Provisions of the Act
No. .
Q) 2) : E)

11242 Female employees employed in Welcome Hotel Section 33 subject to the condition.
Searock, situated at Lands End, Bandra, Bom- that—
bay 400 050.
(1) No woman shall be given night
duty continuing for more thdn.
one week ;

{2) All women , whose duty termi-
nates or staris after 9-00 p.m,
and before 6-00 a.m. should be-
provided with  Company’s.
conveyance from their residence

.10 hotel and back.

(3) Women should be placed’ in
group at night.

{4) Rest room and separate lock-
" ers shall be provided in the: .
hotel premises for women. :

{5) In Bar room , no women shalit
be put on duty as attendant}

9243 Prombay Thermal Power Station -Construction Sactions 13,14, 15, 17 and 18 subject
Project, Unit 5, of the Tata Power Company Litd., to the conditioas that—
Bombay. ’ . .

. (1) the exemption will remain in
operation for the period from.
the date of issue of the Nofi.
ﬁc?ltion to 31st .August 1983; v
an :

. - (2) the emplovees concerned are- .
granted wages for overtime-
work and one day holiday in
a week without making any
deduction on account thereof”
from their wages.]

3244 All branches of the Central Bank of Indiz in the Section 18, subject to the condition. .
State of Maharashtra. : that the employees concerned are:
granted one day holiday in a week.
without making any deduction.
- from their wages on account
. thereof]

1 Added by G.N., LE. & L.ID., No. BSE. 1478/CR-2309/Lab-5, dated 26th October 1978.
* Added by G.N., LE. & L.D., No. BSE. 1478/CR-2337/Lab-5, dated 23rd November 1978.
? Added by G.N., LE. & L.D., No. BSE. 1478/CR-2035/Lab-5, dated 28th February 1979.
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SCHEDULE II—contd.

.

Serial Establishments, emﬁ]oyées or other persons . Provisions of the Act
No. T . )
¢} : : @ - . 3)
{245 Flour Mills in Solapur City .. .. ~. Section 11{I)(a) subject to the

conditions that—
(1) Spread over shall not exceed
g T 11 hours a day and

(2) no employee shall be required
to work more than 9 hours in a
day and 48 hours in a week
subject to the condition is
granted wages for over time
work of one day holiday in a
week without making any
dediiction from his wages.]

3246 The Bombay Dlstnct Central Co-operative Bank Ltd., Sections 13, 14, 15 and 18 subject

Palton Road, Bombay-400 0ol., to the conditions that—

(1) If any employee is required
to work in excess of the limit of
hours of work specified in
section 63 of the said Act

- kefshe shall .be paid overtime
wages at the rate not less than
those prescribed under section
63 of the said Act, and

(2) the employees concerned shall
be granted one day holiday
in & week without making any

- deductions from their wagoes on
account thereof.]

247 Kemp and Co Ltd., Situated at Tajmahal Hotol Section 33 subject to the condition
Premises, Apollo Blmdm', Fort, Bombay-400 001. . that—
(1) No women shall be givén
night duty continuing for more
than one week.

(2) All women whose duty termi

o nates or starts afrer 900 pm
o ‘ ‘ ) and before 6-00 a. m. should
- : : be provided with Company's
conveyance from their residence

to Hotel and back.

(3) Rest rooms and Separate
lockers shall. be provided in the
premises for women]

4248 Hotel Harizon, 37, Juhu Beach, Bombay-400054 .. Section 33 subject to the conditions
- : that—
(1) No. women shall be given
pight duty for more than one
- ’ week at a stretch.

(2) All women whose duty termi-
nates or starts after 8-30 p. m.
and before 6-00 a.m. shall be
provided with company’s con-
veyance from their residence to
the hotel and back.

1 Added by G.N., LE, & L.D., No. BSE. ]478/CR—2387/Lab 5, dated 31st March 1979

3 Added by G.N,, LE. & L.ID., No. BSE. 1479/CR-2520/Lab-5, dated 20th July 1979.

* Added by G.N,, LE. & L.D., No. BSE. 1479/CR-2910/Lab- 5 dated 22nd Jaauary 1980.

4 Added by G.N,; LE. & L.D., No. BSE. ,1480/CR-3782/Lab- 5 dated the 24th January 1980.

Tw
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SCHEDULE II—contd, ‘

%gri al - Establishments,” employees or other persons ‘ Provisions of the Act
i INO. ’ ) .
- R S . e,

(3) Womnen employees shall be

placed in groups at night.
) {4) Rest rooms and separate
L lockers shall be provided in the
hotel premises for women -

. . empovees.
(5) No women shall be posted fo
R duty in the bar/room/permie
+ rooml]
1249 “Parola City of Jalgaon District .. L Sectlon 18, subject to the conditions
' that—

' - (1) This exemption is granted for
a period of 4 months during the
Period from ist July to 3ist
Ociober in every year; and

(2) The employees concerned,
shall be granted one day
holiday in a~ week without
making any deduction - from
his wages oI account thereof. |

(250 Ambassador Hotel, Churchgate, Bombay .. Section 33. subject to the condmons
. that—
(1) No women shall be given
night duty' coniinuing for more
than one week.

(2) All womén whose duty termi-
nates or starts after 9-00 p. m.
and before 6-00 a. m. shouid be

. provided with company’s
conveyance from their residence
to hotel and back.

(3) Women shou d be placed in
groups at night.

{#) Rest rooms and separate
lockers shall be provided in the
hotel premises for women.

(5) No women shail be put an
duty as atfendant in the Bar/
permit room.]

%251 Drivers employeed il Tata Engineering and Loco- Secnons 13, 14, 17 and 18 subject
motive Co. Ltd., Bombay. to condition that—
i - (1) The Drivers concerned shall
K nat be called eatlier than
: + 05-00 hours,

v (2) The drivers ooncerned shatl
not be required to work beyond
or 30 hours on any day.

» (3) The total hours of work shall
not exceed 9 hours a day and

48 hours in a week.!
(4) The drivers concerned shall
be granted” wages for the
overlime work done-by them.]

1 Added by G. N, L B, & L. ., No. BSE. 1480/CR-292%/.ab-5, dated 26th February 1980.
* Added by G.N., LE. & L.ID. No BSE. 1479/CR-3133/Lab-5, dated 4th March 1980.-
3 Added by GN, LE. & LD No. BSE. 1479/CR-3088/Lab-5, dared 23rd April 1980.
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SCHEDULE U—contd,

Sefial Establishments, employees or other persons Provisions of the Act ~
NO- . . . .
(1)‘ , @ , ' €)

1[252 Punch Operators employed in Punchmg section of Section 13(7) subject to condition
the M. 8. E. B. ~ that the other provisions of the:

Act are fulfilled and the establish- -

ment will not be opened earlier
than 6-30 a.m.]

-

3{253 Establishments maintained in the Stud and Agricul- Sections 13, 17 and 18 subject to-

tyral Farms in the State of Maharashtra. .. conditions that—
‘ I : (1) the spread over of an employee
: : shall not exceed tweIVe hours
- a day.’

(2) every employee shall be given
one day holiday in a week
without making any deduc-
tions from his wages on aocmmt
thereof.]

3[254 Staff employeed by the Bombay Municipal Education Section 18 subject- to the condition

Department Coop. Bank Ltd., Bombay Two Officers, that the employees concerned are

Two Typists, Four Clerks, Two Peons. granted one day holiday in a

week without making any deduc-

tion from their wages on account
thereof.]

4255 Indian Oil Corporation Ltd. Service Station at In respect of section 62, so far as it
Bhulabhai Desai Road, Bombay 400 026. relates to the maintenance of

. registors under rules 20(1} and

. . 20(4) of the Maharashtra Shops

¢ - and Establishments Rulw, 1961.1

${256 Bale Press establishments at Malegaon .. -« Section 13(1) subject to the condi-
‘ ) tion that—
(1) these establishments should not
be kept open after 12 midnight.

(2) the spread over should not
exceed 11 hours on any day.

(3) overtime should be paid to the '

employees as per section 63 of
the Act |

¢[257 Bombay Metal and A]loys Manufacturmg Co. Pvt. - Section 13 subject to the condition
Ltd., Bombay. that the employees concerned shali
not be called for work before

7-00 a. m. on any day.}

1 Added by G.N., 1. E. & L. D., No. BSE. 1480/CR-3153/Lab-5, dated 5th June 1980.

3 Added by G. N., L E. & L. D., No. BSE. 1478/CR-2144/Lab- 5 dated 27th June 1980.

3 Added by G, N, L. E. & L. D., No. BSE, 1480/CR-3237/Lab- 5 dated June 1980.

*Added*by G. N, LE. & L. D. .- No. BSE. 1479/CR-3152/Lab- 5 dated 30th June 1980.

& Added by G. N., I.E. & L. D., No. BSE. 1479/CR- 3005/Lab-5 dated 26th June 1980.

¢ Added by G. N, L. E. & L. D,, No BSE 1480/CR-3222/Lab-5 dated 17th July 1980.
.-
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Sgial Establishmeﬁts. employees or other parsons - Provisions of the Act
. . 4 . . “ ] \
) . O e ©)

1[258 Peons, Hamals and Sweepers employed in the Asso-
ciated Cement Company Ltd., Cement House, 121,
Mabarsahi Karve Road; Bombay 400 020.

2[259 M/s. Agarwal Bichayat Kendra, Nagpur

2260 Tarun Bharat, 1365 Shukrawar Peth, Natubag,
Pune-4i1 002,

{261 M/s.*Ace Cars and Travels Pvt. Lid., Bombay

A

5[262 The Hindustan Photo Films Mfg. Co. Lid., 205,
Dr. Annie Besant Road, Worli, Bombay-18.

a

4[263 (1) D.C.K.Ltd., Warden House, Sir P. M. Road,
© {2y W.M.D.C. Ltd., Pune.
3y D.C. V Lid. Na.gpur

{264 The Akola District Central Co-operative Bank
Limited, Akola,

$(265 Punch operators, Peon Computer, Shift incharge,

Computer operator and Assistant Compuier
Operator employed io punching section of the M.S.
E . : .

Section 13(2) subject to condition
that the concern will not be

-

opened before 7-45 a.m.]

Sections 10, 11, 15, 14, 16 and 18
subject to conditions that--

. The shop shall not be opened

earlier *than 5-00 a. m. and
closed later than 10.00 p. m.
 on any day.

No employee shall be required -

or allowed to work for more

than 5 hours before interval:

' of rest at Teast 1/2 hour etc.]

Section 33.3

Section 62 so far as it rdlates to
the maintenance of register under:
ru16e 20(1) of the M. S & E. Rules,
19 11

‘Sec:tmn 62 so far as it relates to

Rule 20 of the M. 8. & E. Rules,
1961, subject to the condition that
the establishment to continue to

follow the present system and

to maintain the record as main-
tained by it (as June 1980).]

Sections 13, 14, 15,17, 18, 35, 37, 62]

Section 62.]

Sections, 13, 14 and 15 subject to

the conditions thai—

({) The actual hours of work of
employvees should not exceed
8 hours in any day. -

. (i} The spread over should not
exceed 10 hours on any day.

(7i7) Rest interval should not be
less than 1/2 hour and not later
than 5 hours continuous -work.]

o
b
[=%
[=%
@
~
=
g

-

. & L.D., No. BSE. 1480/CR-3353/Lab-5, dated 2ist October 1980.
. & L.D., No. BSE. 1480/CR-2937/Lab-5, dated 24th October 1980.
. & L.D., No. BSE. 1480/CR.-3603/Lab-5, dated 24th October 1980.

. & L.D., No. BSE. 1480/CR-3628/Lab-5, dated 17th December 1980,
. & L.D., No. BSE. 1480/CR-3206/Lab-5, dated 14th January 1981.
. & L.D., No. BSE. 1481/CR 3850,"Lab—5 dated 14th January 1981,

. & L.D., No. BSE. 14380/CR-384/Lab-5, dated 6th March 1981.

. & L.D., No. BSE. l480,fCR~3818,"Lab 5, dated 12th May 1981,

L
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SCHEDULE II—contd.

Serial  * Establlishmcnts, employees or other persons Provisions of the Act
No. ’
14y} . 2 3
‘1[266 Maharashira State Handloom Co-opbrative Federa- (1) Sections 35, 36, and 37 subject
iton Ltd., Bombay. to condition that existing facilities
. ' will not be curtailed.
L. o . (2) Section 62 subject to condition

that the forms, registers and other
records maintained by the Federa-
tion at its offices and shops give
relevant details that are pres-
cribed under B. S. E. Act, 1948

o and Rules made thereunder.]

+2[267 Bharat Dairy and Juice Centre, Bombay. - .. Section 11 subject to the conditions
} . ) *  that-
() the establishment should not be
N o closed on any day later than
2-00 a.m,

~ R (i) the establishment should no
’ be sell any intoxicating materia
on its premises at any time.

(##) no woman employee shall be
required or allowed to work
beyond 8-30 p.m.]

:3[268 Sardar Refreshment, 164-A, Tardeo Road, Opposite Section 19 subject to the condition
Best Depot, Bombay 400 034, that the establishment should not
opened ot any day earlier than
1200 noon and closed after
200 a.m.

-8[269 Fruit Juice Stall, Sukh-Sagar Buﬂdmg, Chowpatty, Section "19 subject to the conditions

Bombay-7. that-—
- (i) The establishment should not
. o be closed on any day later than
2-00 am. -

(i) The establishment should not
sell any intoxicating material
on its premises at any time,

(#ii) No women employee shall be
required or allowed to work
’ . beyond 8-30 pm.]

#{270 Sadguru Fruit Juice Stall, Chembur, Bombay-71 Section 19 subject to the conditions
’ . that—

{#) the establishment shall not be
closed on any day later than
3-00 a.m. = .

(i) the establishment shall not
sell any intoxicating material
on its premises at any time.

1 Added by G. N.,T. E. & L. D., No. BSE. 1479/CR-2846/Lab-5, dated 11th August 1981.

2 Added by G. N., I E. & L. D., No. BSE. 1481/CR-5036/Lab-5, dated 13th August 1981.

2 Added by G. N,, L. E. & L.D., No. BSE. 1481/CR-5020/Lab-5, dated 9th September 1981.

4 Added by G.N., LE. & L. D., No. BSE. 1481/CR-4045/Lab-5, dated 16th September 1981,
5 Added by G. N., L E. & L. D., No. BSE, 1481/CR-4012/Lab-3, dated 4th. December 1981.
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Serial Establishments, employees or other persons Provisions of the Act
No. .
O @ 3

(iify No woman employee shall be
required or allowed to work
. beyond 8-30 p.m.
- (v) on failure to comply with
any of the conditions at (f),
'L (if) and (i) above, Government ‘

may withdraw the exemption.],

1271 New Sansar Restaurant and Storts, 601, Pipe Road, Section 19 subject to the (:ondltlons
Kurla, Bombay 400 070, that—

. ) .. (r) the estabhshment should net
R . beclosed on any day later tharL
- o 2-00 a2.m,

(if) the establishment should not-
sell any 111:0x1catmg material:
on .its premises at any time,

(#it) mo woman employee shall be
v required or allowed to work,
: beyond 8-30 p.m.}

3272 Sweepers emploved in the Madura Coats Ltd.,, Section 13(/) subject to the condition
" B1,Palton Road,Post Box No. 280, Bombay 400 001 that the sweepers ‘shall not be.
: . - called for work before 7-30 a.m.]..

273 Establishment of National Centre for the performing All provisions.]
Arts, Bombay House, 4th floor, 24, Homi Mody
Street, Bombay 400 023.

' 4274 City Bank N. A. 293, Dr D N. Road Bomba.y Section 13, subject to the conditions:.
400 001— that—

(i) Three eniployees from Telex/Cable Department of  (f) Work beyond 8-30 p.m. should
M/s. City Bank, 293, D. N, Road, Bombay 400 001 be taken from the employees.
by rotation, the duration of each,
. spell being not more than one,
' month.
(@) Work should not be taken,
. from the employees beyond
. . : . 12-00 mid-night.

- (#ify Overtime in accordance with,

law should be paid.
(iv) K female employees.are made.
! to work beyond 8-30 p.m:, they
should be provided with the
_ transport with escort.-upto thelr

" residence.
(u) 12 employees from the Accounts, Book keeping, (i) The exemption is availed of-
¢, «ledgers, management information Systems only on the last day of every

7 Departments of the aforesaid Bank. - calendar month.

{if) Work beyond 8-30 p.m. should
be taken from the employees.
by rotation, the duration of
each spell being not more than
2 months. |

1 Added by.G.N., L. E. & L. ID,, No. BSE. 1481/CR-3930/Lab-5, dated 14th December 1981,
* Added by G.N., I. E. & L. D., No, BSE. 2080/CR-7055/Lab-5, dated 23rd February 1982.

3 Added by GIN,, L E. & L. D,, No. BSE. 1482/CR-7033/1.ab-5, dated 6th March 1982,
! Added by G.N,, L. E. & L. D., No. BSE. 1481/(4065)/Lab-5, dated the 5th April 1982,

o, ) :

.
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SCHEDULE 1I—contd.

Serial Establishments, employees or other persons Provisions of the Act
No. . ) oL
) D L ;O )
A - : ' (i) Work should not be taken

-from the employees beyond
12-00 mid-night.

) Overtime in accordance with
the law should be paid.

. . ('v) If female .employees are made
- . ) . to work beyond 8-30 p.m.

.. they should be provided with’

. free transport with escori upto
. their residence.]

1275 Patel~ Restaurant, 279, Belassis Road, Nagpada, Section 19, subject to thc conditions, -

Bombay 400 008. ' . : that—
: (£) the establishment should not

. ) - 2-00 a.m.

(ii} the female employees, i_f any,
- are not agllowed to work in the
\ _ establishment after 8-30 p.m.

(iti) the ostablishment shall not
sell or serve intoxicants in the

& premises of the establishment.)

'M
%276 Bharat. Flectronics Ltd. * ARCADIA’, 11th floor, Section 62.]
Office Nos. 5 & 6, Plat No. 195, Nariman Pont :

Bombay 400 021, = ¥ . ' :

°[277 Toyvo Enginecring India Ltd, Maker Tower-3rd floor, Section 13 subject to the conditions
- Cuffe Parade, Colaba, Bombay. that—
- (i) The office of the establish-
. ment shall not be opened earliet:
-, . ' . - than 7-30 a.m. on any dazg
' C . ) and it shall not be closed latey
v than 8-00 p.m.

(2) The concerned employees
shall be paid overtime wages in
accordance with the provisions
of section 63 of the said Acr
if they are reduired to workwin

- excess of the normal workmg
‘ ' hours]
l[2‘3’8 Parag. Juice Centre, Empress Mahal, Tilak Bridge, Section 19 subject to the conditions
, DadarT.T. Bombay 400 014. that—
() the establishment shall not be
N closed later than 2-00 a.m,

(i) it should not sell intoxicants
in its premises.

(iif) female employeces, if any,
should not be made to work
in- the  establishment  after

&

- l ~ * 8-30 p.m.]
1 Added byGN,LE & L D. N 0 BSE. 1481/CR-6042/LAB-3, dated the 26th May 1982,
2 Added by G.N,, I. E. & L. D., No. BSE. 1481/CR-5043/LAB-5, dated the 26th May 1982,
3 Added by G, N, I. E. & L. D., No. BSE. 1481/CR-5014/LAB-5, dated, 27th May 1982.
¢ Added by G. N,, I E. & L. D., No. BSE. 1482/CR-7065/Lab-5, dated 25th May 1982,
H 4573—4 . : .

be closed on any day Ia.rer than

A
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Se_rial Establishments, employees or other persons Provisions of the Act
No. ) : :
. (1) o (2 - : )]

11279 Palm Grove Hotel, Juhu Beach, Bombay Section 33 subject to the conditions—
400 049, - : : ‘ (1) no female employees® are
required to work efter 11-30 p.m

~ (2) no female employees shall be
* given duty continuously for
: - more than one week;

(3) the female employees whose
duty terminates after 8-30 p.m.
- should be provided with com-
pany’s conveyance with escort

T . by .the employer from the
. : cstablishment to their resi-
: dence;

{4) female employees should be

placed in groups at night; and

(5) no female employees should be
posted in the permit room.]

» 3280 Ajanta Restaurant, Daftary Road, MaIa.d " Section 33 subject to the conditions—

(Ea-St) Bombay 400 064, ' (1) no female employees are
required to work after 11-30p.m.

) Do female employees shall be
given duty .continuously for
more than one week;

(3) the female employees whose
_duty terminates after 8-30 p.m.
should be provided with com-
gany’s conveyance with escort

y the employer from the esta-
blishment to their residence:

* {4) female employees should be
placed in groups at night ; and
(5) no female employee should be
posted in the permit room.]

3281 Hoatel Jal Pvt. Ltd., Nehru Road Vile Parle (East) Section 33 subjects to the conditions
Bombay 400 057, ] that—
. ) No female employees shall be
' . 4 given night duty continuously
% for more than a week.

{2) Female employees whose duty
n terminates or starts after
. 830 p.n. andfor before
6-00 a.m. should be provided
by the . establishment with
conveyvance from the residence
of the employees to the Hotel,
. C (3) Female emplovees should be

" placed in groups at night.’
(4) Rest room and lockers should
be provided by the Hotel for

: . the female emplovees.

(5) No female employees should
be. put on duty. in the permit
room.] . :

BSE. 1481 /CR-6059/124-Lab-3, dated 29th June 1982.

- 1 Added by G.N,,1. E. & L. D., No.
* Added b GN,LE &L.D, No BSE. 1481/CR-5032/123-Lab-3, dated 2lst June 1982.
* Added by GN,LE &L. D. ., No. BSE. 1481/CR-258/Lab-3, dated 8th September 1982.
p , )
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Sle\;['(i)a.el ' Establishments, employges 01T other persons Provisions of the Act .

.M . 2 3

1282 The Expott-Tiport Bank of Tndia (EXM Bank), Al provisions] o o» ]

) 3283 Hindustan Teleprinters Limited, Office No. 2 (12th  Seciions 13, 35, 36, 37, 38 and 62

Il _ h

Post Box No. 19969, Mittal Court, * B * Wing, ‘ .
244, Nariman Point, Bombay-400 021, St :

floar) Regent Chambers, Backbay Reclamation, subject to the condition that any o

Nariman Point, Bombay-400 021, L " visit book, registers and records
maintained by the Establishment

are -continued to be maintained

properly and such registers an

records are made available to the

Inspector for inspection.]

~

5[284 The Machine operators employed in the Bombay Sub-section (/) of section 13 subject
~ Main Office of the Mercaniile “Bank 1td.; -52/60,  to the conditions:
Mahatma Gandhi Road, Post Box No. 128, {1) The number of operators
Bombay-400 001 ! - required to sit late should not be
. - . more than 10 and they should
not be required to work beyond
11-30 p.m.

. ) '(2) Late duty should not be given i
to the same emplovees con-
tinuously for more than on |
week, . ) :

(3) No female employees should

, - . ‘ : be made to work beyoid
8-30 p.m.} '

4285 Shops (Nos. 11 and 12) named * Trimurti * of the Sections 10, 11, 15, 16, 18 and 33
Maharashtra Small-Scale Industries Development subject to the conditions that— J
" Corporation Limited, at TInternational Airport, () The employees concerned are P .
Sahar, Bombay. - not required to work for more .
4 o than 48 hours in any week. - —

(ify The spread over shall not
exceed 12 hours in any_da.y. ‘

(iii) The employees are granted T
one day holiday in a weke !
. without making any deduction
. from their wages on account
thereto.] )

{286 Computef Maintenance Corporation Ltd., and its Section 62, subject to the condition
establishments in Bombay. The Arcade, World Trade  that the registers and records shall
Centre, Cuffe, Parade, Bombay 400 003, be made available to the Inspector

' . - _ for inspection.]

§[287 Khansama and other staff attached to the resf houses Sections 13, 14, 15, 17 and 18 subject
- Khummeries of the Maharashtra State Electricity to the conditions that—

Board. (i) normal hours of work should
- " not exceed 48 hoursin a week.
= ’ (i) Hours of work ncluding over-- B
: time should not excoed 54 hours -
in a week.

t Added by G.N., L. E. & L. ID., No. BSE. 1482/CR-93/Lab-3, dated 2nd November 1982. ~  »
3 Added by G.N., I. B. & L. D., No. BSE: 1482/CR-154/Lab-3, dated 3rd January 1983, °
3 Added by G.N., [. E, & L. D,, No. BSE. 1482/CR-219/Lab-3, dated 12th January 1983. :
1 Added by G.N,, L E. & L. D., No. BSE-1482/CR-35/148913/Lab-3, dated 10th JanGary 1983.
5 Added by G.N., I. E. & L. D., No. BSE-1483/CR-238/Lab-9, dated the 29th June 1983.
s Adde¢ by G N., I. E. & L. D,, No. BSE-1430/CR-15/Lab-9, dated the 18th July 1983,
H 4573—4da
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SCHEDULE Il—contd.

Bombay Shops and Establishments Act, 1948

T1948: Bom. LXXIX

v o
Serial  Establishments, employees or other persons
No.

R

Provisions of the Act

3

»

Na.gar, Pune 411 001 (Crane Services Secuon)

.

[289 Ivory shop of Mesars. Nipan Entarprlsas Bombay

400 022, Shep No. 10, situated in Transit. Lounge .

(Custom- Area), New International Passenger Ter-
minal, Bombay Airport (Sahar), Bombay 400 099,

'[290 Hiden Chic of Messrs. Jubiles Leather Works,

Bombay, Shep No. 2, sifuated in Transit Lounge .

(Custom Area), New l'nternatxona.l Passenger Termi-
nal, Bombay Airport (Sahar), Bombay 400 099

(#ii) Overtime wages. should be
paid as per section 63, and

(v} BEvery employee should be
allowed one day holiday in
a week with wages.)

’ 1[288 FEstablishment of G.S. Anand and Company, 4. Lulla Setiion 13, subject to the condltlons

that—

(¥) The concerned employees are
not requited or allowed to work
in the establishment for more
than 9 hours in a day and 48
hours in a week.

(if} The concerned employees are
allowed 1 day holiday in a week
without making any deduction
in account thereof.

(#7i) No employes is made to work
to for more than a week con-
tinnously during night hours.)

.

Sections 10, 11, 15, 16, 18 and 33

subject to the conditions that—
({) The employees concerned are

not required to work for more

than 48 hours in any week.

(iif) The spread over shall not
exceed 12 hours in any day.-

(i) The employees are granted
one day holiday in a week
without making any deduction
from thelr wages ofl account
thereof.

() Payment iy made for over-
t61;ne work according to section
1

Sections, 10, 11, 15, 16, 18 and 33
. subject_to the conditions—

(1) The employees concerned are

not required to work for more
than 48 hours in any week.

(ii} The spread over shall not
exceed 12 hours in any day.

(iif) The employees are granted .

one day holiday in a week
without making any deduction
from their wages on account
thercof.

(#v) Payment is made for overtime
work according to section 63.}

! Added by G.N.,LE. & L. D.,
2 Added by G'N.,LE."& L. D,
8 Added by G.N.,LE. & L. D.

0 BSE, 1482/105657/CR-411/Lab-9, dated the 8th Auvgust 1983,
No. BSE. 1481/CR-281/Lab-9, dated 30th August 1983,
.» No. BSE. 1481/CR- 548/Lab-9 dated the 30th August 1983.
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SCHEDULE Ti—contd.

Sﬁgal Establishments, employess or other persons

{1 . (2}

Provisions of the -Act

o)

1291 E-squire Video Film Services Pvt. Ltd Shop No. 18 Section 10, 11, 15, 16,418 and 33

situated in Transit Lounge (Custom area), New
International Passenger Terminal, Bombay Airport
(Sahar), Bombay 400 099,

»

292 Handicraft Shop No, 3 of Messrs, Shakti Corporation
sitvated in Transit Lounge (Custom Area), New
International Passenger Terminal, Bombay Airport
(Sahar), Bombay 400 099,

3293 Show Room of Messrs. Selection Centre, Shop No. 4,
sitpated in Transit Lounge (Custom area), New
International Passenger Ter.inal, Bombay Airport
(Sahar), Bombay 400 099,

11294 Handicraft Shop No. 5 .of Messrs. Indian Crafts
situated in Transit Lounge (Custom area), New
International Passenger Terminal, Bombay Airport
(Sahar), Bombay 400 099.

.5[295 Show Room No. 19 of Messrs. Sahny Commercial
Company, situated in Transit Lounge (Custom area),
New International Passenger Terminal, Bombay
Airport (Sahar), Bombay 400 099,

6[296 Show Room No. 15 of Messrs. Empire Footwear
Fair, situated in Transit Lounge (Custom area),
New Internaiional Passenger Terminal, Bombay
Airport (Sahar), Bombay 400 099,

1297 The Establishments of Messrs. Mail Order Sales Pvt.
Ltd. at Rajan House, Prabhadevi, Bombay 400 025.

subject to the conditions—

(1) The employees concerned are
not required to work more
than 48 hours in any week.

{2) The spread over shall not
exceed 12 hours in any day.

(3) The employees are granted
one day holiday in a week
without making any deduction
from their wages on account
thereof,

(4) Payment is made for overtime
work according to section 63.]

Dol

Do.]

Do.]

Do.}

Do.]

Section 62 so far as it relates to sub-

rule (4) of Rule 20 of the Maha-
rashtra Shops and Establishments
Rules, 1961 subject to the
condition that such a register in
respect to the employees of the
establishments at Rajan House,
Prabhadevi, Bombay 400 025 is
properly maintained at the Com-
pany’s Head Office at Mathew
Road, Bombay and that the same
is made available for inspection
to the Inspector.]

8298 Establishment of Malvan Taluka Shaskiya and Nim- Sub-section (/B) of section 18, sub-

shaskiva Karmachari Grahak Sahakari Sanstha
Ltd., Malvan Zilla, Sindhudurg

ject to the condition that these
establishments shall remain closed

on one day of the week as required
by sub-section (I} of section 18.]

T ;79 9 1 £ et £
%R’S@?PR“PFWW
[alalnlalululale

. D., No. BSE. 1481/CR-349/Lab-9, dated 30th August 1983,

. D., No. BSE. 1481/CR-550/Lab-9, 30th August 1983. .

. D., No. BSE. 1481/CR~551/Lab-9, dated 30th August 1983,

. D., No. BSE. 1481/CR-553/Lab-9, dated 30th August 1983.

. D., No. BSE. 1481/CR-33/Lab-9, dated 30th August 19383.

. D., No. BSE. 1482/CR-246/Lab-9, dated 30th August 1983,

. D., No. BSE. 1482/CR-372/Lab-9, dated 8th September 1983.
. ., No. BSE, 1982/CR-454-A/Lab-9, dated 16th September 1983,

i
H
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SCHEDULE II—contd.
Sgéa}l Establishments, employees or other persons Provisions of the Act
(1) _ @ @)

1299 The Unit of the Jankalyan Sahakari Bank Ltd. at
. Juhu Vile Parle (West), Bombay 400 049,

" 9300 The establisiment of Mjs. Demech Overseas Con-
' struction Private Lid. at 1107/A, Hare Krishna
Mandir Road, Pune 411 016.

3301 Loss Prevension Association of India Limited, Warden
House, Sir Pherojshah Mectha Road, Bombay
400 001,

[302 Jas Restaurant and Bar, Natraj Market, S, V. Road,
Malad, Bombay 400 064, '

¥[303- Persons occupying position of management in the
offices of the Maharashtra State Electricity Board
at Bombay provided that the number of such per-
sons in the offlces of the Maharashtra State
Electricity Board at Bombay, shall not exceed
15 per cent of the total member of employees
therein any fraction being rounded upto the next
higher integer:

Provided further that in case of doubt as to whether
a person is occupying portion of management,
the decision of the Commissioner of Labour or
jirl.gylr:affit:.ar appointed by him in this behalf will be

al. .

Section 18, subject to the condition
that the employees concerned are
granted one day holiday in a week
without making any deduction
from their wages on account
thereof.]

Section 18, subject to the condition
that the employees concerned are
granted one day holiday in a week
without making any deduction
from their wages on account
thereof.]

Sections 13, 14, 15, 17, 18, 33(3), 35,
38-B, 38-C, 62 and 63 subject to
conditions that—

(i) The Female employees whose
duty terminates or starts after
9.00 pm. or 600 am. arc
provided with Company’s con-
veyance from their residence to
their work place and back, and

(i) No woman is given night duty
continuously for more than one
week.]

Section 33(3) subject to the con-
ditions that—

(i} The female employees are not
required or allowed to were
beyond 12-00 mid-night.

(ii) The female employees are not
required or allowed to work in
the permit Room.

(iif) The female employees who

are required to work after 8-30 .

p.m. shall be provided escorted
transport by the establishment
upto the residence of the
concerned employees.]

Sections 13 to 18 (both inclusive),
21 to 24 (both inclusive), 28 to 31
(both inclusive), 33 and 63.

! Added by G.N,I.E. & L.
2 Added by G.N,LE &L.
8 Added by G. N, E. & L.
¢Added by G. N, L. E. & L.
¥ Entry No. 303 was added by
November 1983,

D., No. BSE. 1483/CR-275/Lab-9, dated 16th September 1983,
D., No. BSE. 1483/CR-275/Lab-9, dated 16th September 1983.
D., No. BSE. 1483/CR-399/Lab-9, dated 5th October 1983.

D., No. BSE. 1483/CR-617/Lab-9, dated the 29th October 1983,
G.N,LE &L.D, No. BSE, 1481/CR-47/Lab-9, dated 3rd

¥
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SCHEDULE Il—contd.

Serial Establishments, employees or other persons i Provisions of the Act
No.
169) 2 3

3304 The Computer Division of the Amalgamated Electri- Section 13 and 18, subject to the
city Company Ltd., situated at 17-8, Dena Bank conditions that—

Building, Nariman, Circle, Fort, Post Box No, 879, . A
Bombay 400 023. (i} The employees are given work

in shifts by rofation as far

> as possible.
. - {{)) No employee should be attow-
ed to work i the night for more

than a week continuously.

(iify The employee are allowed one
day in a week as holiday with-
out deducting wages on account
thereof.

#[305 The managemeni of the Tata Memorial Hospital All provisions.
(Tata Memorial Centre, Dr, Ernest Borges Marg,
Parel, Bombay 400 012),

306 The female emplovees employed in Hotel Poonam Section 33, subject to the conditions
Internaticnal, Shivsagar Estates, Dr. A. B. Road, that—
Worli, Bombay 400 018 (excluding executives and (1) No women employee shall be

clerical employees). given night duty continuously
for more than for a weck,

(2) All women cmplovees whose
duty starts after 8-30 p.m. and
before 600 a.m. shouid be
provided with the conveyance
by the management from place -
of residence to Poonam hotel
and also for return to residence.

(3) All women employees will be
placed in group at night.

{4) All women employees will be
provided with scparate lockers
in the hotel premises itself.

(5) No women shall be put on duty
in the Bar Roon: of the hotel.

- 4307 Employees of the Cake Shops belonging to Taj Trade Section 13(J) subject to the condition

o and Transport Co. Ltd,, Bombay 400 039, situated that--
at (1) Calton Court, Bandra (West), Bombay- (1) No Shop shall remain open

400 050, {2) 220, S. V. Road, Andheri (West), Bom- i
bay 400 058, (3) Beach Heaven, near Palm Grive "beyond 10-30 2.m. .

Hotel, Juhu, Bombay 400 045, respectively. (#) No women employee will be

‘ required to work after 6-00 p.m.

Section 18 subject to the condi-

tion that workers should be

given one paid holiday in a week.

1 Entry No. 304 was added by G.N., I. & 1.D., No. BSE 1482/CR-143/LAB-7, dated 30th
November 1983,
z Ent]rgSNo. 305 was added by G.N,, 1. & L.D., No. BSE. 1483/C&-578/L.ab-7, dated 8th Decernber
3.
3 EntirySNo. 306 was added by G.N., 1. & L.D., No. BSE. 1483/CB-578/Lab-9, dated 7th January
984,

4 Entrg a\fo. 307 was added by G.N., 1. & L D,, No. BSE, 1483/CB-716/Lab-9, dated 7th January
1984,

H 4829—2a
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SCHEDULE II—contd.

Serial Establishmelits, employees or other persons
No.

Provisions of the Act

1) @

1308 The establishment of the Janata Commercial Co-
operative Bank Limited at Tajna Peth in Akola

City.

Six branches of the Janta Commercial Co-operative
Bank Limited in Akola City.

309 The United Western Bank Lid.,, Bombay in its
branches at Mulund (East), Mulund (West),
Prabhadevi and Thane, :

&Y

Section 13, subject to the conditions
that no employees be allowed to
work beyond 9-3G p.m.

Scction 17, subject to the conditions
that spread-over shall not exceed
12% hours a day on any day.

Section 62, subject to the condition
that the registers and records shall
be made available to the inspector
for inspection.

Section 17, subject to the conditions
that—

{{} these branches are not opened
earlier than the times specified
in Column 2 in the Table given
below.

(ii) they are not closed later than
the time given in Column 3 of the
Table given below, and

(iity the total normal hours of
work of an employce do not
exceed 64 hours in a day.

Name of the Opening Closing

- 3[310 Establishment of the Cotton Corporation of India

Limited, Air India Building, 12th floor, Nariman
~ Point, Post Box No, 1350, Bombay 400 021,

4311 NMNational Bank of Agriculture and Rural Develop-
ment, Poonam Chambers, Shivsagar Estate, P. B.
No, 6552, Worli, Bombay 400 018.

5[312 Algemens Bank MNederland N. V. situated (1)
at 44, Veer Nariman Road, Bombay-400 023 and
(2) at Zaveri Bazar, Bombay 400 003,

Branch hour hour
AM. PM.

Thane .. 8.30 i2.30

Mulund (W) .. 8.30 12.00

Prabhadevi .. 8.30 12.30

Mulund (E) .. 9.00 12.30

All the provisions except the provi-
sons of section 7 therecof.

All provisions,

Section 62, subject to the condition
thiat the prevailing system in the
establishment of maintaining
muster rolls in respect of the said
officers efc. (as on 31st December
1980} should be continued.

1 Entlrg No. 308 was added by G.N, L. & L.D., No, BSE. 1433/CR-262/Lab-9, dated 19th January
84, . . .. .
% Entry No. 309 was added by G.N, I. & L.D., No. BSE. 1481/CR-214/Lab-9, dated 18th February

1934,

8 Bntry No. 310 was added by G.N., 1. & L.D., No. BSE. 1483/CR~382/Lab-9, dated 18th February

1984,

4 Entlr,gvsl\io. 311 was added by G.N., L. & L.D.; No. BSE. 1483/CR-561/Lab-9, dated 9th March
4. : ;
® Entry No. 312 was added by G.N,, L. & L.D., No. BSE. 1481/CR-39/Lab-9, dated 28th May

1984, As on 20th July, 1984,

¥
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SCHEDULE II—contd.

Sgial * BEstablishments, employees or other persons Provisions of the Act
o.
0y @ 3)

1313 Drivers attached to the ambulance Van of the Sections 13, 14, 17 and 18 subject
State Bank India. to the conditions that-—

(i) If any employee is required to
work in excess of the time limit
of hours of work specified in
section 63 of the said Act,
hke/she shall be paid overtime
wages at the rate of not less
than those prescribed under
Section 63 of the Act. The
employee concerned shall be
granted one day holiday in
a week without making any
deductions from their wages on
account thereof.

314 Bmployees of Shree Gajanan Maharaj Sausthan, Sections 13 and 18 subject to the
’ Shegaon, District Buldhana. condiiions that—

(i) The establishment should not be
opened carlier than 5-00 a.m.
and closed later than 11-00 p.m.

(#) Ne emplovee should be
required or allowed to work
before 8-30 a.m. or after 8-30
p.m. continuously for more
than a week.

{(iii)} The employees are given one
day’s holiday in a week without
making deduction in wages on
account thereof.

8[315 Trombay Thermal Power station, construction Sections 13,14, 15, 17 and 18 subject
Project, Units-5, of the Tata Power Company Lid., to the conditions that—

Bombay. (i} The exemption will remain in
the operation for the further
period upto and inclusive of
31st December 1984,

(fi) The employees concerned are:
granted wages for over-time
work and one day holiday in the
week without making any de-
duction on account thereof,
from their wages.

1[316 The establishments of— - Sections 13, 15, 18, 33(3) 15, 36, 37,

1. Allahabad Bank 38-C and 62, sub_]ect to the follow-

2. Andhra Bank ing conditions :—

3. Bank of Baroda (/) The exemptions are without

4. Bank of India prejudice to reference to the

5. Bank of Maharashtra Act or ““the Shops Acts of

6. Canara Bank States ™ efc. made in the

7. Central Bank of India Awards/Settlements/Agreements

8. Corporation Bank {as defined in the Industrial

1 Entry No. 313 was added by G.N., 1. & L.D., No. BSE. 1484/CR-866/Lab-9, dated 1st August
1984,
2 Entry No 314 was added by G.IN., I. & L.D., No. BSE. 1483/CR-440/Lab-9, dated 1st August
1984,
- % Entry NoS 315 was added by G.N,, I. & L.D., No. BSE. 1483;’CR 770{Lab-9, dated 3rd Septem-
ber 19

+ Entry }{(9)8216 was added by G N., I. & L.D., No. BSE, 1484/CR 208{L.ab-9, datcd 27th Novem-
ber
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SCHEDULE IT—conrd.
Sﬁ‘;al Establishiments, employees or order pesons Provisions of the Act.
16y (2 3
9. Dena Bank Disputes Act, 1947, Bombay
10. Indian Bank Industrial Relations Act, 1946),
11. Indian Overseas Bank applicable to the establishnets
12. New Bank of India mentioned in  Col. 2 thereof
13. Oriental Bank of Commerce (hereinafter referred to as “ the
14, Punjab National Bank Banks ).
15. Punjab and Sind Bank (i) The exemptions are without
16. Syndicate Bank prejudice to  the cxemptions
17, Union Bank of India already granted in cases of
18. United Bank of India individual banks (mentioned in
19, United Commercial Bank this schedule) unless revoked.
20. Vijaya Bank (fi)y The Banks should not be
21. State Bank of India opened earlier than  7-30 a.m.
22 State Bank of Bikaner and Jaipur and closed later than 9.00 p.m.
23, State Bank of Hyderabad (ivy No  employee should be
24. State Bank of Indore required or allowed to work for
25. State Bank of Mysore more than 4 hours before he has
26. State Bank of Patiala had rest interval of at least half
27. State Bank of Saurashtra an-hour,
28. State Bank of Travancore () The employzes are given at
29 The Benaras State Bank Ltd. least one day holiday in a week,
30, Bharat Overseas Bank Ltd. without making deductions from
31. The Bank of Rajasthan Ltd. their wages on account thereof.
32. The Catholic Syrian Bank Ltd. (vi) Women employees reguired or
33. The Federal Bank Ltd. alfowed to work after 8-30 p.m,
34, The Hindustan Commercial Bank Ltd. should be provided with conve-
35. The Jammu and Kashmir Bank Ltd. yance (with escort) from their
36. Karnataka Bank Ltd. places of work to their residence
37. The Karur Vyasya Bank Lid, {vii) No woman employee should
38. The Lakshmi Commercial Bank Ltd. be required or allowed to work
39. The Lakshmivilag Bank Lid. after 8,30 p.m. continuously for
40, The Miraj State Bank Ltd. more than a week.
41. The Nedungadi Bank Ltd. (viii) The employee should be
42, " The Paruar Central Bank Ltd, allowed by the Banks leave and
43, The Purbanchal Bank Ltd. the female employees maternity
44, The Sangli Bank Ltd. benefit according to Awards/
45, The South Indian Bank Ltd, Settlements/Agreements  appli-
46. United Industrial Bank Ltd. cable to the Banks, or according
47. The Vyasya Bank Ltd. to custon: or usage prevelent i
48. Algemene Bank Noderland N. V. the Bank, immediately before
49, American' Express International Banking. the grant of this exemption.
Corporation. {ix) The registers/Records main-
50. Bank of Ameriaca N.T. and S.A. tained by the Banks immediately
51. The Bank of Tokyo Ltd. before this exemption should be
52. Banque Nationals de Paris properly maintained by the
53. The British Bank of the Middle East Banks 1n  respect of all their
54. The Chartered Bank cmployees.
55. City Bank N. A, 1x) The Registers/Records should
56. Grindlays Bank Ltd. be made available to the Inspec-
57. Mercantile Bank Ltd. tors at the time of their visits
58. The Mitsui Bank Litd. to the Banks for inspection.

(xi) Visit Books should be main-
tained by the Banks and made
available to the Inspectors,at the
time of their visits to the Banks,
for passing visit remarks.
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SCHEDULE II-—contd.

S;ﬁil Establishments, employees or other persons
) @

Provisions of the Act
(3)

1317 Employees employed in the Banks mentioned in
Col. 2 of entry at Serial No. 316 in this
Schedule, occupying the position of Managers or
Supervisory Officers, and drawing a salary (basic
pay and dearnsss allowance oniy) of not lgss than
Rs. 1,500 per month, provided that the number of
such employees in any one establishment of the
Banks does not exceed 5 per cent of the total
up to the next higher integet).

318 All employees other than those mentioned in Col. 2
of entry at Sr. No. 317 above in this Schedule,
employed in the Banks mentioned in Col. 2 of
entry at Sr. No. 316 in this Schedule.

3319 Trombay Thermal Power Station Construction
Project Unit No. 6, Tata Power Co., Limited,
Bombay.

4320 Management of the =~ Compudata Corporation,
Data, Processine Centre, Sambava Chembers, 3rd
floor, Sr. P. M. Road, Bombay 400 021.

6321 Establishments .of Méssers, Hotel Step -in situated
at Shop No. I, Green Lawn Bailding, Mahim Kapad
Bazar Road, Mahim, Bombay 400 016.

Sections 63, subiect to the condition
that the exact number (with
name or names) of such exempted
employed or enployees is
specified  and iatimated to  the
Inspector by the coacerned esta-
blashment.

Section 62, subject to the condition
that the employees are paid over-
time wages in accordance with the
Awards/Settlements/ Agrcements
applicable to them, provided the
rate of overtime is not less than
double the ordinary rate of wages.

Sections 13, 14, 15, 17" and 18,
Subject to the conditions that—
(1) The exemption will remain in
operation for the period from
the date of issue of Notification to
31 st August 1989, and
(2} Emplovees concerned are
granted wages for overtime work
and one day holiday in a week
without making any deduction,
on account thereof, from their
wages..

Sec]_tlion 13, subject to the conditions
that—
(1) No. cmployee shall be required
or allowed work for morc than -
9 hours in a day or 48 hours in
a week.
(if} No female employee shall be
alfowed to work after 1-30 p.m.

Secit]ion 19, subject to the conditions

that—
(/) The hotel should ntot be closed

later than 1-30 a.m. each day.

(i) No woman ot young person
should be employed i the
Bar/Permit Room of the Hotel
(iify The employees concerned
should not be required to work

for more than 48 hours in
a week.
(ivy The speard over of the

employees shall not cxceed 12
hours per day. N

1 Entry No. 317 added by G. N.,1. & L. D. No. BSE-1484/CR-208 (¥) Lab-9, datgj 27th Novem-

ber, 1984.

2 Entry No. 318 added by G.N. I, & L.D. No. BSE-1484/CR-208 (i) Lab-9, dated 27th Novem-

ber, 1984.

3 Entry No. 319 added by G.N., I. & L. D. No. BSE-1484/CR-966/Lab-9, dated 19th January,

1983

January, 1985,

¢ 'Entry No, 320, was added by G.N., 1. and L. D. No. BSE 1484/CR SdZ/Lab 9, dated 17th

¢ Entry No. 321 was added by G.N.1. and LD, No. BSE- 1484/CR—-1892,I'Lab-9 ‘dated 28th

January, 1985,
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SCHEDULE Il—contd.

Serial Estabhshments employees or other persons - Provisions of the Act

No.
oy (2 (3)

i[322 Establishment of Messers Pheroze Framroze and Sections 13, 15, 17, 18 and 33
Company, Bombay situated in the International subject fo the conditions that—
Airport, Terminal Building at Sahar, Bombay and (i) The employer concerned are
Bombay Domestic Airport Terminal Building at not required to work for more
Santacruz, Bombay. than 48 hours in any week.

: : (7)) The spread-over shall not
exceed 12 hours in any day.

(#if} The employees are granted one
day holiday in a week without
making any deduction from
their wages on account thereof,

(iv) Payment is made for over time
work, if any, according to
section 63,

2[323 Franchisee Shops as per list below where the products  Section 18 subject to the conditions
prepared by Messrs Monginis, Bombay are sold. , that—
« " (i} No employee shall be required
or allowed to work for more
than 9 hours in a day or 48
; hours in a week, and
" (i) Every employee shall be given
= one day holiday in a week
. withour making any deductions
from their wages on account
t  thereof.
3324 All Bakery Products Selling Centres Sectlon 1} (D (&), subject to the
‘ condition that no centre shall be
kept open after 11-00 p.m. and
that only Bakery Products shalt
be sold out after 8-30 p.m.

4325 Sale Counter Section—Section of Messrs. Ceniral Section 18 (f) subject to the condi-
Camera Co, Ltd. Dadabhai Naureji Road, Fort, tions that—
Bombay 400 001. {#) the employees concerned shall
be granted one day holiday in
a week without making any
deductions from their wages.
(if} the employer shall not keep
open the other parts of the
establishment on Sundays except
Sale Counter Section situated in
frant show-room.
(ift) no female employees should be
called on duty on Sundays.

5326 Computcr Section of the Western India Erectors Section 13 subject to the condition
Limited, Sahyadri Sadan, Tilak Road, Pune-  that—

411 030 {{) the Computer Section shall not

. be opened earlier than 6-00

a.m. and closed later than 10-00
p.m.

t Entry No, 322 was added by G. N, I. & L. D. No. BSE-1483/CR-534/LAB-9, dated 14th
February 1985,

? Entry No. 323 was added by G, N,, 1. & L. D, No. BSE-1484/75040/812/1.AB-9, dated 14th
February 1984,

3 Entry No. 324 was added by G.N., 1. & L. D. No. BSE-1483/CR-666/Lab-9, dated 14ith
February 1985,
» ‘hErllétéys No. 325 was added by G. N, I. & L. D. No. BSE-1484/CR-971/LAB-9, dated 13th

arc .

& Entry No. 326 was added by G, N., I, & L. D. No. BSE -1484/CR-833/LAB-9, dated 14th

March 1985, ' .
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Establishiments, employees or other persons

2

- Provisions of the Act

(3

Y327

328

329

4330

331

“ 4-Branches of Kirloskar Consultants Limited
situated at—
{1} 917/19-A. Ganeshwad: Shivaji Nagar, Pune

411 005,
(2) 754/104, Deccan Gymkhana Road,  Shivaji
Nagar, Pune.

(3) Shirole Building, Shivaji Nagar, Pune.
(4) 1219, Paranjpe Road, Shivaji Nagar, Pune. *

* Establishment of Dr. Beck and Company India
Limited, Pimpri, Pune 411 018. »

.

“ Electronic Data Processing Section of the establish-
ment of Dr. Beck and Company India Limited,
Pimpri, Pune 411 018, >

“ Computer Department of M/s. Nirlon Synthetic
Fibres and Chemicals Limited situated at Nirlon
House, Dr. Annie Besant Road, Worli, Bombay,
400025, ”

* The Establishment of Cafe Kamal situated’at Belasis
Road, Bombay 400 008, ”

Section 13 (I) subject to the condi-
tion that these 4 Branches of the
said Establishment will not be
opened earlier than 8-00 a.m.

Section 62, subject to the condition
that the Registers/Records main-
tained immediately before this
exemption should be properly
maintained and should be made
available te the Inspectors at
their visits for inspection.].

Section 13(), subject to the condi-
tion that the Section should not be
opened earlier than 7-00 a.m, and
closed later than 11-30 p.m.

Secl‘;ion 13 subject to the conditions
that—

(1} No female employee shall be
allowed or required to work in
the Computer Department after
8-30 p.m.

(2} No employee shall be given
might duty continuously for
more than 15 days in a menth.}

Seclt]ion 19, subject to the conditions
that—
(1) The Cafe should not be closed
later than 1-30 a.m. each day.
(2) No woman or young person
should be employed in the Bar/
Permit Room of the Cafe.
(3) The employees concerned
should not be required to work
for more than 48 hours in a
week,
(4) The spread over of the emplo-
yees shall not exceed 12 howurs
per day.]

(332 ** The establishment of MID-Day Publications Private Section 62, subject to the condition

Limited, F-4, Everest, Tardeo, Bombay 400 034,

that any visit book, register or
record maintained immediately
before the date of notification are
continued to be maintained pro-
perly and such registers and
records are made available to the
inspector for inspection.)

1 Entry Ne. 327 was added by G.N,, I. & L. D. No. BSE-1484/CR-967/Lab-9, dated 14 th March

1985

3 Added by G. N, LE. & L.D. No. BSE-1484/CR-991/Lab-9, dated 19th March 1985,

s Added by G.N..

+ Added by G.N., LE, & L.
5 Added by GN. TE. & L.
s Added by G. N, LE. & L.

'LE. & L.D. No. BSE-1484/CR-391(A)/Lab-9, dated 19th March 1985.
E, D. No. BSE-1484/CR-1027/Lab-9, dated 19th March 1985

D. No. BSE-1485/CR-1110/Lab-9, dated 11th April 1985.

D, No., B3E-1484/CR-1096/Lab-9, dated 11th April 1985,

2878AZ(19) .
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1[333 Establishment of Inguilab Publications Private Limi- Section 62, subject to the condition
ted, 156, I3-1, Dadajee Road, Bombay 400 034, that any visit book, register or
record maintained immediately
before the date of notification are
continued to be maintained pro-
perly and such registers and
records are made available to the
Inspector for inspection.]

2[334 Establishment of HMT Limited, Watch Marketing Section 62, subject to the condition
Division, 78, World Trade Centre, Cuffe Parade, that any visit Book, registers and
Colaba, Bombay 400 005. records maintained by the esta-
blishment are continued to be
maintained properly and records
are made available to the Inspector

- for inspection.].

3{335 Establishment of * M/s. Hotel Rishi”, situated at Section 19, subject to the conditions
102, Madhavji Estate, Dadasaheb Falke Road, that—

Opp Central Railway Station, Dadar, Bombay (1} The Hotel should not be

400 014. closed later than 1-30 a.m. each
day.

(2) No woman or young person
should be employed in the Bar
Permit Room of the Hotel.

(3) The employees concerned
should not be required to work
for more than 48 hours in
a week.

{4) The spread-over of the emplo-
yees shall not exceed 12 hours

per day.

(5) Hotel shouid not be opened
earlier than 5-00 a.nv.)

1336 Women employees in House-keeping Department, Section 33, subject to the conditions
‘ Front Office and restaurant of the ““ Hotel Sands that—
i situated at 39/2, Juhu Beach, Bombay 400 049, (1} No women employees shall be
i : allowed or required to woerk in
\ any other Department except in
! House-keeping, front office and
restaurant.
. (2} No woman shall be given any
, duty continuing for more than
' one week.

(3) No women employees shall be
put on duty as attendant in the
bar room/permit room.

(4) All women whose duties ter-
minate or start after 8-30 p.m.
and before 6-00 a.m. should be
provided with company’s con-
veyance from their residence to
Hotel and back,

(5 Women embployees should be
placed in groups at night.

{6} Rest room and separate locker
shall be provided in the Hotel
premises for women.]

—_— L Y

1 Added by G.N., LE. & L.ID.,, No. BSE-1484/CR- 1083/Lab 9, dated 18th April 1985,
2 Added by G.N., L.LE. & L.DD., No. BSE-1484/CR-1105/Lab- 9 dated 18th April 1985,
3 Added by G.N,,TE. & L.D., ’ No. BSE—1485/CR-1174/Lab~9 dated 2nd May 1985,

4 Added by G.N,, L.E. & L.D,, No, BSE-1484/CR-1061/Lab-9, dated 14th May 1985,
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11337 Computer Section of the Ceat Tyers of India Limited, Section 13(1) subject {o the condition
situated at 463, Dr. Annie Besant Road, Bom- that no employees shall be given
bay 400 025. without his consent, night duty,

fionth]luously for more than fiftegn
ays,

2[338 Establishment of Infernational Computers Indian Section 13, subject to the conditions
Manufacture Ltd. situated at Mistry Bhavan, 122, that—
Dinsha wachha Road, P.O. Box No. 516, Bom- (1) the employees shall be entitled
bay 400 020. to overtime wages in accordance
with Section 63 of the Act.

{2) No female emplovec shall be
allowed to work beyond
8-30 p.m.]

-4,

3339 Trombay Thermal Power Station, Construction Seclions, 13, 14, 15, 17 and 18,
Project, Unit -3 of the Tata Power Company Limited, subject to the conditions that—
Bombay. (i) the exemption will remain in

the operation for a further
period upto and inclusive of
31st December 1983,

(i) The employees concerned are
granted wages for overtime
work and one-day holiday in
a week without making any
deduction on account thereof
from their wagses.)

4340 The workmen performing the function as Computer Section 13(J), subject to the condi-
operators of the IBM and Computer Section of  tion that the Computer Section
Cyanamid India Limited, 254/D-2, Dr. Annie shall not be opened earlier than
Besant Road, Bombay 400 025. 8-00 a.m. and closed later than

- 8-30 p.m.]

5341 Lottery Shop of Shri G. V. Barad, Barad Lottery Section 11{{}{a) and I8(/), subject
cenire situated at 86, Navi Peth, Solapur 413 G607, to the conditions that—
(i) The shop shall not be closed
later than 10-00 p.m. on the day
and

(i) In case, thc employee is
employed by the owner of the
said shop the employec

‘ concerned shall be granted one
day holiday in a week without
making any deduction from his
wages on account thercof.]

5342 Computer Department of the Hongkong and Shanghai  Section 13(J) subject to the condition

Banking Corporation, 52/60, Mahatma Gandhi that—

Road, Bombay 400 023, (1) No employee shall be given
without his consent night duty
continuously for more than
fifteen days. ’

1 Added by G.N,, L.E. & L.D. No. BSE-1435/CR-1236/Lab-9, dated 30th August 1985.

2 Added by G.N,, LE. & L.D. No. BSE-1485/CR-1318/Lab-8, dated 12th September 1935,
3 Added by G.N,, L.E. & 1..D, No. BSE-1485/CR-1325/1.ab-9, dated 13th September 1983,

4 Added by G.N,, LE. & L.D, No. BSE-1485/CR-1390/L.ab-9, dated 15th September 1985.

s Added by G.N,, LE. & L.D. No. BSE-1485/CR-1359/L.ab-9, dated 17th February 1986.

* Added by G.N,, LE. & L.D., No. BSE-1485/CR-1266/Lab-9, dated 12th March 1986,



2878AZ(22)  Bombay Shops and Establishments Act, 1948  [1948 : Bom. LXXIX
SCHEDULE IT—contd.

Serial Establishment, employees or other persons Provisions of the Act
No.
ay _ 2) ) , RE)]

(2) No female employee shall be
allowed or required to work in
the Computer Department after
8-30 p.m.

(3) The employees concerned shall
entitled to overtime wages in
accordance with Section 63 of
the Act.]

343 Computer Department of the Tata Economic Consult- Section 13 subject to the conditions
ancy Service, situated at Orient House, Mangalore that—

Street, Bombay 400 008. (1) No female employee shall be
’ ‘ allowed or required to work in
- the Counter Department beyond

8-30 p.m.

() No employee shall be given
without his consent night duty
continuously for more than
fiftcen days.

(3) The employees shall be entitled
to overtime wages in accordance
with Section 63 of the Act.

3344 Computer Department of the Indian Hume Pipe Section 13(J), subject to the
Company [Limited, Construction House Walchand conditions thai—
Hirachand Marg, Bombay 400 038, A (1) No employeo shall be given,

without his consent, night duty,
c_ontinuously for more than
cight days.

(2) No female employee shall be
allowed or required to work in
the Computer Department
bevond 8-30 p.m.

{3) Every emiployee shall be given
one day holiday in a week with-
out making any deductions from
his wages on account thereof.]

[345 Late evening Counter of the Head office of the Cosmos  Section 13(7), subject to the condi-
Cooperative Urban Bank Lid. situated at Cosmas tions that—
Bank Building, 612, Sadashiv Peth, Laxmi Road, (1) No women emplovee shall be
Pune 411 030. allowed to work after 8-30 p.m.
it late eveuning counter of the
Bank.

(2) Late evening cc)unter of the
Bank shall not be closed later
than 10-02 p.m.

1[346 Computer Department of M/s, Lupin Laboratories Section 13, subject to the conditions
Pvt, Lid., situated at 159, CS.T. Read, Kalina, that—
Santacruz (E), Bombay 400 098. (1Y No female employee shall be
‘ R allowed or required to work in
the Computer Department after
8-30 p.m.

! Added by G.N,, LE. & L.D. No. BSE-1485/CR~1410/Lab-9, dated 12th June 1986.
% Added by G.N,, L.E. & L.D. No. BSE-1485/CR-1383/ELab-9, dated 12th June 1986.
? Added by G.N,, LE. & L.D. No. BSE-1485/CR-1316/Lab-9, dated 6th August 1986.
4 Added by G.N,,1L.E. & L.D.

» No. B3E-1485/CR-1861/Lab-9, dated 7th August 1986,

£
i . T
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347 Establishment of Hindustan Pencils Private Limited,
‘ 510, Himalaya House, 79, Palton Road, Bombay-

400 051,

2348 Establishment of Star Chemicals (Bombay) Pvt, Ltd,,
55/58, Jolly Maker Chamber No. 2, fifth floor,

Nariman Point, Bombay 400 021,

¥[349 Establishment of Indo-European Machinery Company
Pvt. Ltd., situated at Samnbara Chamber, Sir P. M.

Road, Bombay 400 01,

350 Establishment of the Gammen India ELimited,
Gammon House, Veer Savarkar Marg, Post Box

No. 9129, Prabhadevi, Bombay 400 025.

5[351 Esiablishment of United Motors (India) Limited,

39, M. S. Patkar Marg, Bonibay 400 001,

(2) No emplovee shall be given
without his consent night duty
continuously for more than
fiftcen days.

{3) The employees shall be entitied
to overtime wages in accordance
with Section 63 of the Act.}

Section 62, subject to the condition
that any visit book register or
recotd maintained by the establish-
ment immediately before this
exemption should be properly
maintaiited and should be made
available to Inspectors at the time
of their visits to the esiablishment
for inspection.

Section 62, subject to the condition
that any visit book register or
recerd maintained by the establish-
ment imomediately before this
exemption, should be properly
maintained and should be made
available to Inspectors at the time
of their visits to the establishment
for inspection.]

Section 62, subject to 1he condition
that any visit book, register or
record maintained by the esta-
Blishmeint immediately before
this exemption should be properly
maintained and should be made
available to Inspectors at the time
of their visits to the establishment
for inspection.]

Seciton 62, subject to the condition
that any visit book, register or
record maintained by the esta-
blishment  immediately before
this exemption should be properly
maintained and should be made
available to Inspectors at the time
of their visits to the establishment
for inspection.

Section 62, subject to the condition -
that any visit book, register or
record maintained by the establish-
ment immediately before this
exemption should be properly
maintained and should be made
available to Inspectors at the time
of their visits to the establishment
for inspection. .

. No. BSE-1486/CR-2039/Lab-9, dated 22nd August 1986,
., No. BSE-1486/CR-1839/Lab-9, dated 22nd August 1986.
. No. BSE-1485/CR-1342/Lab-9, dated 28th August 1986.
., No. BSE-1485/CR-1324/Lab-9, dated 22nd Augnst 1586.,
.» No. BSE-1485/CR-1564/Lab-9, dated 22nd August 1986,
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1352 Establishment of Dr. Beck and Company (India)
Limited, Pimpri, Pune.

2[353 Establishments of the Maharashtra Housing and Area
Development Authority, its regtonal Boards and
Offices sub-ordinate to them.

3354 Establishment of the Kirloskar Consultants Limited,

situated at Swaroopnagari, Karve Road, Pune-

411 029,

4355 Establishment of the Sandoz India Limited, Sandoz
?Ogugeé Dr. Annie Besant Road, Worli, Bombay-
18. .

8356 Computer Departmént of the Bangue Nationale De
Paris, French Bank Building, Homii Street, P, Q.
Box 45, Bombay 400 001,

Section 62, in so far as it relates to

maintenance of records  only, .

subject to the condition that
any visit book, register or record
maintained by the Establishment
immediately before this exemp-
tion, should be properly maintain-
ed and should be made available
to inspector at ithe establishment
for inspection.

All provisions.

Section 13(1) subject to the condi-
_tion that the establishment shall
not be opened carlier than 8-00
amn

Section 13, subject to the condition
that no employee should be
required or allowed to work
before 7-00 a.m. or after 11-00 p.m.

Secgion 13, subject to the conditions
tha{—

{1} No female employee allowed
or required to work in the
Computer Department after
8-30 p.m.

(2) No emplovee shall be given
without his consent night duty
continuously for more than
fifteen days.

(3) No employee shalt be entiiled
to overtime wages in accordance
with Section 63 of the Act]

t Added by G.N., LE

7 gubstituted by G.N., LE.
% Added by GN, LE. & L.
4 Added by GN.,LE. & L.
5 Added by G.N,, LE, & L.

. & L.D., No. BSE-1485/CR-~1331/Lab-9, dated 22nd August 1986.
LE. & L.D., No. BSE-1485/87008/1360/Lab-9, dated 25th February 1987.
D, No. BSE- 1486/CR-2181/Lab-9, dated 5th December 1986,
B D., No. BSE-1486/CR-2291/Lab-9, dated 5th Decernber 1986.
E. D No.FBSE-1486/CR-2069/Lab-9, dated 23rd January 1987.
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